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LEGISLATIVE ASSEMBLY. 

Monday, 22nd August, 1927. 

The Assembly met in the Assembly Chamber at Eleven of the Clock, 
Mr. P.resident in the Chair. 

MEMBERS SWORN. 

Mµru;hi L!war Saran, M.L . .A. (Lucknow Division : Non-Muhammadan 
Uural); 

Mr. Rajivaranjan Prasad Sinha, M.L.A. (Patna cum Shahabad : Non­
Muhammadan). 

QUESTIONS AND ANSWEUS. 

0oMPLAINT REGARDING THE THIRD CLASS BooXI.NG 0FFIOE AT 8EA.LD.AiH, 

48. «-Mr. G&ya Prasad Singh: Has the attention @f the Govern1Aent
been drawn to a signed letter, published in the .Amrita Bazar Patrika, 
dated the 22nd May 1927, in which a complaint is made that the third 
class booking office at Sealdah Station (E&.£1tern Bengal Railway) was not 
open even one hour before the arrival of a particular train on the 15th 
May last T 

(b) Is not the Sealdah booking office required to be kept open for
24 hours under · the rules ; and has any notice indicating the opening 
hours of the booking office been put up before it T If not, why not f 

Mr. A. A. L. Parsons: (a) Yes. 
(b) Under rule the Sealdah booking office is kept open day and night

for the issue of tickets to passengers of all classes. The Agent of the 
Eastern Bengal Railway intimated to the Railway Board last Sept'ember 
that he had no objection to the opening hours of booking offices being 
notified on posters in vernacular in front of third class booking offices, and 
he has been asked to see that, if not already done, this is done at Sealdah. 

�;:. 

INCREASE IN THE NUMBE.F THIRD CLASS BOOKING CLERKS. AT MUTrM. , 
JUNCTION. 

49. •Mr. Gaya Prasad Singh: (a) Are Government aware that
Muttra is an important place of pilgrimage, and that the number of visitors 
and pilgrims there is very large all the year round f 

(b) Is it a fact that Muttra Junction is the station at which tickets
for the Great Indian Peninsula Railway, East Indian Railway, Bombay, 
Baroda and Central India Railway (N. M. Railway, and R. M. Railway) are 
issued, but that there is no enquiry office Y

( c) Is it a fact that only one booking clerk has to issue third class
tickets for the Great Indian Peninsula Railway, and the East Indian Rail­
way ; and another booking clerk has to issue third elus tickets fot the 
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N. M. Railway, and the R. M. Railway, and that third class passeQgers are 
put to great inconvenience and delay in purchasing their tickets T 

(d) Do Government propose to consider the question of increasing the 
number of third class booking olerka at Kuttra Junction, so that the 
third cl888 booking office may in practice be open for 24 hours for the iS8ue 
of tickets' 

Mr. A. A. L. PanoDl: (a) Government are aware that Mu,\tra is 
1m important place of pilgrimage. 

(b) Yes. 

(c) It is a fact that only one booking clerk ordinarily issues third 
elass tickets for the Great Indian Peninsula Railway and the East Indian 
Railway and another for the N. M. Railway and R. M. Uailway, but this 
staff is increased during melas and arrangements have been made for 
extra staff to be detailed to assist in the issue of tickets at the time of the 
East Indian Railway Howrah Express No. 8 Down and the Great Indian 
Peninsula Railway Passenger No. 18 Down. I understand t.hat it is at 
these times t.hat complaints of delay have been made. 

(d) The booking offices at l\Iuttra Junction are ope~ for 24 hours. 

FEES CHARGED BY THE L4DY IRWIN SCHOOL lI'OR GIRLS Ilf SIKLA. 

50. -Mr. 0.1& Prasad 8iurh : (a) Is it a fact that an Indian Girls' 
School has been opened in Simla, which is in receipt of a Government 
.grant' If so, what is the average proceeds of the fees, and the amount 
of the Government grant 7 

(b) Is it a fact that a rule has been made, or is about to be made, 
whereby each child of a non-official servant will have to pay one rupcc 
~ore ~ha  the child of a Government servant' If so, why this invidious 
differentiation' 

Mr. A .•. Dalal: (a) Yes. The fee income of the school amounted 
to over Rs. 1,500 up.to the end of June, 1927. The Govermnent of India 
have sanctioned a grant-in-aid to the school _he extent of Rs. 7,700 in 
1927-28 and of Rs. 5,700 in subsequent years. is subject to reconsidera-
tion after three years, 

(b) One of the conditions of the Government grant is that pupils 
who are children of, or under the guardianship of, employees of the Gov-
ernment of India should be charged fees whieh are less by 331 per cent. 
than those charged to other pupils. The reason for this conce_on is. that 
the MChool is intended primarily for the benefit of the female children of 
the Go ~r me  of India's employees. It if; not the intention of the 
Government of India to 8ssil'it in the maintenance of a scheol which is 
mainly attended by girls whoHe education is the concern of tbe Local Gov-
ernment. 

Mr. Ga1& Pr8Iad 8iDlh : Is not the school in receipt M 'a gp&nt-in-aid 
from the Government of India, fJ'(lm the general tax-payers' purse, I 
mea.' 
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... A. It. Dalal : The grant-in-aid.is mentioned above .. Re. 5,700 
recurring for three years. 

PREVENTION OF SERIousCBulES IN NEW DELHI. 

6l. "'Mr. Gay& Pruad. Sinrh: (a) Is it 8 fact that & serIous 
armed dacoity was committed in April last in Raisina, New Delhi, in the 
house of Mr. G. Kaula, Accountant-General, Central Revenues, in the course 
of which his nephew was seriously inju.red by the dacoits, and property 
of the value of over Bs. 4,000 was taken f " 

(b) Is it not a fact that eases of theft and dacoity have been on the 
inorease in New Delhi for some months past, and will the Government be 
pleased to place on ,the table a full statement of such cases during the last 
12 months, giving their dates and other details, together with the result Y 

(c) Will the Government give the total strength of the police force in 
New Delhi, and the reasQns of their apparent inability in checking such. 
crimes 7 

(d) What steps have been taken, or are about to be taken, to prevent 
the commission of such crimes in future T 

(e) Are Government prepared to allow respectable house owners illl 
Delhi to retain fire-arms for defensive purposes Y 

The Honourable Mr. J. Orer&!': (a.) Yes. 
(b) The number of theftHo, burglaries and dacoities during the 12 

months ending the 31st May 1927 was 136 as compared with 98 in the 
1~ rrespo di  period ending the 31st May 1926. The statement asked for 
by the Honourable Member has been compiled. It is a very long one, and, 
if the Honourable Member desires, 1 shall be glad to let him have a copy. 

(c) The sanctioned strength of the New Delhi Police Station is 1, 
Inspector, 2 Sub-Inspectors, 14 Head-Constables, 5 Lance-Head-Constables 
and 174 Constables. It has not been possible hitherto to maintain this for ~ 

at its full strength, but an increase in the Delhi Police was sanctioned last 
cold weather, and the station will be kept at its full strength from the 
Ilutumn of this year. 

(d) The patrolling system has been carefully overhauled and the 
situation should be improved by the increase of staff above referred to. 

(e) Licences are, and will continue to be, granted to persons ot 
approved character in accordance with established principles. 

FOREWORD TO THE INDIAN SANDHUBST COMMITTEE REPORT. 

02. ·Mr. 1[. O. Roy: (a) Will the Government' be pleased to state 
whether the ' foreword' appended to the Indian Sandhurst Committee 
Report by the ~o er me  of India rel?resents their ie ~ arrived at after 
due consideratIon of the recommendatIons of the CommIttee, or whether 
it is merely a preface without adequate consideration of the fundamental 
iaaues raised in the Report , 

(b) What are the C c.ertain factors ' s~ ed in the C foreword ' .. :which 
were not within the Pl'O'VlDC& of the COlIlJlUttee to undertake a complete 
BUryey of its field , 
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(c) What are the " alternative methods which did not fall within the 
Committee's terms of reference " and. what are the reasons for their exclu· 
sion from the Committee's purview , 

(d) Was the "foreword" submitted to, and approved of, by the Secre· 
tary of State before its publication with the RepoJ,'t , 

(e) Why was this unusual practice of writing a "foreword" to a 
Committee '8 Report adopted in this case Y 

(I) Do the Government ()f India intend to publish the full evidence 
l'ecorded by the Committee. and, if not, will Government state the reaHons 
for that decision , 

Mr. O. M. Young: (a) Yes, Sir, the" Foreword" was issued after 
due consideration by the Government of India and represents their views. 

(b) Several of the factors are specified in the" Foreword. ". 
(c) Government had no particular alternatives in mind either at the 

time of appointing the Committee or at the -time of publishing thc 
" Foreword". They merely on the latter occasion stated that they must 
leave themselves free to consider whether alternative methods might not 
profitably be explored. 

(d) Yes, Sir. 
~  In view of the wide issues raised by the Committee's Report the 

Government of India, as stated in the" Foreword ", considered it necessary 
1;0 emphasise that neither they nor His Majesty's Government had at that 
time formed their conclusions on it, but that it would be used as a starting 
··point for discussions upon these issues. 

(I) Government do not intend to publish the evidence recorded by the 
·Committee, as a considerable portion of the evidence recorded in India 
:was confidential and the evidence given by official representatives to the 
.'Sub·Committee which visited England was also confidential. 

Pandit Birday Nath Kunzru : Is it a fact that the Sub·Committee 
:which visited England submitted its report to the main Committee and 
ihat the main Committee passed it for publication along with the main 
Teport  , 

Mr. O. M. Young: I did not quite catch t.he last sentence. 

Mr. Prelident : Will the Honourable Member repeat his question , 

Pandit Birday Nath Kunzru : Is it a fact that the main Committee 
asked the Government of India to publish the report of the Sub· Committee 
which visited England , 

Mr. O. M. Young: The main Committee said nothing whatever 
about the publication of the Sub· Committee 's report in its report. I did 
receive as a matter of fact a communication from one Member pi the 
Committee to the effect that the Committee desired the Sub·Committee's 
report to be published, if possible. 

Pandit Birday Ka.th Kunzru : Did the Government of India them. 
e;p.lves inquire from the Committee whether it wanted that the whole report 
should be published. 

Mr. Q ... YOUDC : No, Sir, the Committee had by .that time dill-
persed. 
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Pandit Blrday lfath I[lIDzru. : Did the main Committee indicate 
that the report of the Sub·Committee was confidential and should not be 
published' 
Mr. G. M. YOUDg :  I think my Honourable friend is under some 

misapprehension about the Sub·Committee 's: report. It is not within the 
discretion of the Government of India to deCide how much of the proceed. 
ings of the Sub· Committee in England could be published or not. The 
Sub· Committee had no official status in England. The Government of 
India, when the Sub·Committee went· home, sent a recommendation that 
the Sub· Committee should be given every facility and that all the informa· 
tion t.hey wanted should be laid before them. I think every member of 
the Sub· Committee would agree that, that was done and that they were 
treated with the utmost courtesy in that respect. But a great part. of 
the material laid before the Committee was laid before them by official 
rcpresentatives of His Majesty's Government, and it ill entirely for the 
Home Government to make or not to make the stipulation that that material 
should not be puhlished. ',l'hey have as a matter of fact made a stipulation 
that it should not be published. 
Pandlt Birday Nath I[unzru : Am I to understand that it was the 

British Government that stood in the way of the pUblication of the report 
of the Sub·('tOmmittee. 
Mr. G. M. Young: There is no question of anybody IItanding in 

the way of the report being published. The llome Government laid the 
material before the Sub·Committee and stipulated that it should not be 
published. 
Mr. 1[. Ahmed : Is it not a fact that last Session, with regard to 

the flame subject. Government gave us to understand that they would 
publiFlh it AS early as possible , 
Mr. G. M. Young: No, Sir. Not the Sub·Committee's report. 
l'tfr. K. Ahmed: Did not Sir Alexander Muddiman say something· 

about it 1 My Honourable friend Mr. Muhammad Ali Jinnah. who was a 
member of that Committee. ptE a (j nest ion, whether it would be published 
8S early as p ~si le  

Mr. R. K. Shanmukham Chetty: 'I'he Honourable Member told us 
that the f'vidence placed before the Sub·Committee a~ of a confidential 
nature and therefore it was not published, but may we Imow why the 
report of the Sub·Committee itself was not published T 
Mr. G. M. Young: That does not really arise out of this question. 

'£here are qUt'stions on the paper about the publienti?n o! the. report ; 
but J have already f'xplained that the report of the .Sub.Committee ~ 
not puhlished for the reason that !Dueh of. the material placed. before It 
was placed before it on the stipulatIon that I! should not be pllbhsbed. It 
would be impos8ible to publish the report JlIece·meal. 
Mr. It. Ahmed: Sir, a supplementary' question is 1\ question h~ h 

arises ont of the question; and this is er ai l~ 11 sl~pple m a  questIon 
which arigcs out of the quelltioll. Under the 8tandmg Orders and R';lles 
of this Assembly the Honourable Memher is bound to answer that question. 

Pandlt Hirday Nath Kunll'U : May we know definitely whether the 
Home Government prohibited the publication of the report of the Sub· 
Committee , ' 
Mr. G. M. 'fouq : There was no question of prohibition. 
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ADonION 01' TIIIt 8-UNIT SoSEllII I'OB INDIdJaATlOJl" or DE AIaIy IN I1q)IA.. 
• • • ! 

153. -Mr. E. O. Bo1 : Will tbe Government be pleased to lay OD tlW 
table f)f the. House the correspondence leading to their deoision regaiding 
the adoption of the S-unit scheme for !ndianisation of the Army in India , 

Mr. O .•. YOUD, : Government are not prepared to lay the corres-
pondence on the table. 

CoLOua BA.B AGAINST WIANS IN EDINBURGH. 

M. "'Mr. Ga1& Pruad Bblgh: (a) Is it a fact that several public 
restaurants and places of amusement" in Edinburgh have recently issued 
orders prohibiting the admission of Indians or Asiatics into these institu-
tIOns, merely en grounds of race or colour , 

(b) Is it a fact that this colour prejudice has affected the Edinburgb 
University a8 well, and that the Edinburgh Physiological Society has 
excluded Indian student members from the Society's annual social 
function, although, as members, they had every right to participate in it ,  . 

(c) Is it a fact that Indian students are not admitted into the 
Edinburgh Royal Medical Society, although it is nominally open to all 
medical students Y 

(d) Is it a fact that Indian students are not admitted into the 
University swimming baths at Drumsheugh Gal'deWl, the University pllysi-
~ l training activity, and the University boarding houses T 
(6) Is it a flUlt that Dr. Drummond, at a Conference of General 

Assemblies of the Church of Scotland, and the United Free Church of 
~di ur h  said: "Those responsible for it were guilty, of the grossest 
treachery to the British nation, and were doing something to undermine 
tbe stability of the Empire" , 

(f) Has any communication on this subject been received from the 
High Commisfjioner, and, if so, are Government prepared to lay it on the 
table! What steps, if any, have heen taken, or proposed to he taken, in 
the matter' 

The Honourable Mr. J. Orerar: (a) Yes. 

(b), (c) & (d). There ha!ii never been discrimination of any kind 
again8\" Indian students in any institution officially connected wit.h the 
Edinburgh University. 

(e) Govcrnmt'nt ha,;e seen 8 report to this effect in the Pres!'!. 

(f) Government have received Ii report from t.he High Commissioner, 
who had special enqnirieH made. They do not propose to lay it on the table. 
Th.,. orders prohibitillg the admission of Asiatics to certain placeH of public 
entertainment were withdrawn by all the establishments concerned on the 
20th June as t.he result of action t.aken by the city authorities. 

1Ir. Ga1a Prasad Singh: May I know if the orders were' uncondi-
tionally withdrawn , 

The Honourable Mr. J. Orerar : To the best of my knowledge the 
orders were unconditionally withdr,\wn. 

, Mr. 1[. O •• ..,,-: 18 it a fact that this  infection at one time spread 
to Dundee, Aberdeen and Glasgow , "'. ' 
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\'lie BGIIlOIU'able '.. 1. CJnrar: I have no iDlonDatioD' that the 
infection spread to those other tOWDS. 

Mr. K. O •• eol1 : Has the attention of the Honoura.ble 1itember been 
drawn to the discussion on this subject which took place OIl the alit 
May in the House of Commons in which this statement finds a place' 

The Honourable Mr. J. Orerar :  I do not think that that actually 
arises out of the question. The ues~io  relates solely to particular 
orders which were in force in the eity of Edinburgh. My inquiries have 
naturally been restricted to the city of EdinblH'gh. 

Mr. K. O. Neogy: Will the Honourable Member kindly make 
inquiries in the matt.er , 

The Honourable Mr. j. Crerar: I shall certainly make further 
inquiries in the direction suggested by the Honourable Member. 

POLICY OF SEGREGATION BETWEEN THE EUROPEANS AND ASIATICS IN KENYA. 

56. *Mr. Gaya Prasad Singh: (a) Are Government aware that th' 
policy of segregation between the Europeans and Asiatics in Kenya was 
definitely abandoned by the White Paper of July 1923, issued by the 
British Cabinet, a clause of which says: 
•• It is now the ~e  of competent medical authoritieB that I.L8 U Banitary moalPl"" 

the 8cgrogation of Europeans and Asiatics is not absolutely essential to the preserva· 
tion of the health of the community ;  a rigid enforcement of sanitary police and build-
ing regulations without any racial diecrimination by Colonial and Municipal authorities 
wiWsuffice ... , .. Tht·y (HiB Majesty's Government) havo therefore decided that the 
l)olicy of segregation between Europeans and Asiatics in townllhip8 must be abu-
dOliI'd" , 

(b) Are Govl'rnment aware that on the 17th February 1927; the 
Eurl of Ularendon, speaking in the House of I.Jords said : 
,. The ouly stntement which I can make ut this moment 011 behalf of His Maje8tY'1 

Gon,rnment is thllt they adhere to the principle8 as laid down in the Ktmya White 
I'aper of 1923 ",' , " 

(c) Is it a fact. that all the Asiatics residing in houses situated in 
Cliffe avenue area in l\1ombassa were notified by the Land Officer to vacate 
their premises before the end of March 1927, and similarly the Indian 
IJ8ndhoiders who had their houses rented to other Asiatics, were aIM<> notified 
to ask their tenants to vacate the premises forthwith, failing which the 
Government threatened to forfeit their leases, and that as a consequence 
they had no option but to comply with the requirement of the Govern-
Inent t 

Cd) What steps have been taken, or nre proposed to be taken, to enforce 
compliance with the non-segregation clause of the Kenya White Papel;' 
referred tQ in (a) above ; and to compensate those Indians who had to 
8111fer 1088 T 

111'. G .•• Bajpai: (a) and (b). Yes. 
(c) Government have no information, but have made inquiries. 

(d) I have nothing to add to the answers given to part (b) of th. 
Ii'onourable Member's Question No. 65 and Question No. 474 by Mr. 
Bho~ last Sel.ion. The Government of India are ltill in eommunicatioa 
with Hisllajelty'l Secretary of State for India on the lubject. 
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. 1Ir. CIaJa Pruad 1ilDa''' : Will the result of the inquiry mrgested in 
part (0) of the question be available to this HoWIe , 

1Ir. G .•• BaJpai : That will be decided, Sir, when the correspondence 
is complete. , 

lIIr. E. O. Keogy: May I draw the attention of the Honourable 
Kember to the proceedings in the House of Commons, dated 17th July 
1926, 29th July 1926 and 28th September 1926, in which he will :find & 
reference to a matter allied to the subject-matter of question (c) 7 

lIIr. G. 8. Bajpai : I have already, Sir, studied the proceedings to 
which the Honpurable Member has referred, but that does not dispose 
of the fact that the Government of India are still in correspondence with 
His Majesty's Secretary of State with a view to seeing if possible that 
the principle involved in the residential restrictions to which Asiatics 
in Mombassa are to be subjected will not be given effect to. 

Mr. Gaya Prasad 8ingh : May I know if the inquiry to which the 
Honourable Member refers was instituted after I sent in notice of the 
question T • 

Mr. G. 8. Bajpai : No, Sir, the inquiry was instituted before the 
Honourable Member sent in notice of his question. 

aal.V.ANCES OJ' DECK PASSENGERS ON STEAURS OF THE BRITISH INDIA 
BTEAJrI NAVIGATION CoMPANY. 

lS6. *Mr. Gaya Pruad Singh: (a) Has the attention of the Govllrn-
m(mt been drawn to an article published in the African Comrade (Dar-
es-Salaam), dated the 4th May 1927, regarding the horrible condition of 
deck passengers in the British India Steam Navigation Company steamers' 

(b) Will Government kindly state if they have enquired into the 
complaints, and how far they are true; and what steps have been taken 
to remedy them T 

(c) What have Government done . on the Report· of the Deck 
P888engers' Committee , 

The Bonourable Sir George Bainy: (a) Government have seen the 
article. . 

(b) and (c). The question of improving the existing conditions of 
deck passenger traffic was investigated by the Deck Passengers' Com-
mittee. Draft amendments to the rules dealing with the more important 
recommendationH of the Committee were published in June and July 
1925, and the opinions received thereon are now under consideration. 
The question of accommodation, however, which is closely connected 
with the provision of adequate life-saving appliances, is compl-ex and 
technical, and the Government of India have found it difficult to come to 
It conclusion ,vithout expert advice. As the Honourable Member is no 
doubt aware, the Government of India have decided to transfer the ad-
ministration of the Merchant Shipping Acts from Local Governments to 
the direct control of the Commerce Department of the Government of 
India, which will be advised by an adequate technical staff. .As some 
time must still elapse before the necessary' legislation can be passed, the 
Government of India are considering the desirability of obtaining the 
181'vices of a qualified Ship Surveyor, &s a temporarY JDeasure ,durin, 
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the forthcoming colci weather, specially to examine the te.!1uUeal ques-
tions connected with deck passenger accommodation and life-u'fing 
app~ia es  in order that the Government of India may arrive at a con-
~lual  without further delay. . 

PAUCITY OF RECRUITS FOR THE ARMy FROM BIIIAR AND ORISSA. 

67. "'Mr. Oaya Prasad Singh: (a.) With reference to the . statement 
furnished by Government, in reply to starred question No. 25 of 27th 
January 1927, will the Government kindly give reasons for the paucity 
of l'ecruits for the Army from Bihar and Orissa T 

(b) Will Government kindly lay on the table a copy of the latest 
i1l8truetions for recruitment from Bihar and Orissa Y 

Mr. O. M. Young: (a) Uecruitment has been discontinued in the 
Province of Bihar and Orissa oAng to the reductions in the strength 
of the Indian Army since the War. 

(b) There are no special recruiting regulations for the Province of 
Bihar and Orissa. A copy of the Recruiting Regulations for the Indian 
Army will be found in the Library. 

Mr. Gaya Prasad Singh: Hilt! recruiting beE'!n discontinued in any 
other pro"ince T 

:Mr. O. M. Young: I must ask for notice of that question. 

Mr. Ram Narayan Singh: Are the Government prepared to say 
that they are not going to rf'~ me rpcruitment from Bihar again and 
have postponed it once for all , 

Mr. O. M. Young: They have postponed it for the present, Sir. 
They have no further intentionl'l in the matter at present. 

Mr. Ram Narayan Singh: Arf' OOY<'J'nment considering the ques-
tion whether they will resume recruitment from BihAr again t  • 

Mr. O. M. Young: They are not considering resuming it now. 

Mr. Ram Narayan Singh: Have they postponed it once for all ! 

SAFETY OF THE ROOF OF THE LEGISJ..ATIVE ASSEMBLY CHAMBER IN NEW DELHI. 

58. "'Mr. Gaya Prasad 8ingh: (a) Will the Government kindly 
state what steps have been taken, or are going to be taken, in connection 
with the roof of the Legislati"e Assembly building in New Delhi, from 
which a brick fell down while the ARsembly was sitting 1 

(b) Has the building been examined by experts, and f01lDd to be 
quite safe Y Who arc the experts who examined the building , 

(c) What alterations, if any, have been made· therein; and at· what 
cost, Is there any proposal of putting another storey on the building ; 
and if 80, why , 

The Honourable Sir Bhupendnt Nath Mitra: (a) The ceiling of the 
Assembly Chamb'el' hAR been carefully examined and tested by ~he 

engineers in ~har e of the building. Although this examination has 
revealed the presenc(' of no mQre loose tiles, it is considered desirable 
to keep the ceilin·g undt'r obserntion for some time. It is proposed 
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accordiugly to fix, and retain during this ob8eTVamon period, fine '\Vir-
Ilettillg below the ceiling. 

(b) Yes, by Mr. Rouse, Chief Engineer, Delhi, and by Mr. Brebner, 
Superintendring Engineer, Simla. Both are of opinion that the building 
will be quite safe onee the wire netting referred to above has been 
placed in position. . 

(c) No alterations have been made. It is proposed to add, when 
required, an additional storey whieh forms part of the original complete 
design of the building. 

Mr. B.. It. Shanmukham Ohetty : ;\{IlY I know, Sir. what offices will 
be located in that storey when it is completed T 

The Honourable Sir Bhupendra Hath Mitra: No final conclusioDJ 
nn that subject haYe yet bl)en arrived at. 

Mr. B.. It. Shanmukham Ohetty : f there allY proposal, Sir, to locate 
any offices which 81"1' not contw('tNl pithc}" with the I.Jegislative Depart· 
ment or with the Indian Legislature in that storey'! 

The Honourable Sir Bhupendra Ha.th Mitra : As 1 ha ~ already 
said, no conclusions havl' yet hl'en arl'ived at. 

Bir Ban Singh Gour : May I know what is the object of adding another 
storey when the Govel'nment have no idea of the use t.hey are going to 
make of it ? 

The Honourable Sir Bhupendra Hath Mitra: I have already ~ e  
the information in my answer. I will read from my answer agam as 
the Honollrflblc l\lember was ppare l~' not listening. II It is proposed 
to add. when required, afi additional !>torey which forms part of the 
original complete design of the building." That third f!torey was part 
of t.he ori~i al rlesil.lD, but Government does not propose to put it up 
until they ar(' RatiHfierl t.lltlt it is reqllirerl. 

Sir Ha.ri Singh Gol1.r : Does tbnt imply tl1at there iN no immediate 
prospect of the Hrlctitional storry being arlded to the building' 

The Honourable Sir Bhupendra. Hath Mitra: I am not in a position 
to supplement in any way the full amnver which I claim 1 have already 
given to the Honse. 

Sir Barl Singh Gour : May I beg to inquire if the addition of the 
third storey would depcnd upon the development of cracks' 

The Honourable Sir Bhupendra Nath Mitra: I can assure my 
Honourable friend that thp addition of a third st.orey has nothing to do 
with the cracks. 

Sir Han Singh Gour : If. the Honourable Member quite sure that 
it will not operate upon the cracks already existing' 
Mr. Qaya Prasad SiDgh : May I klltlw why the idea of a third storey 

wall inclurled in the original plan when Government had no idea of the 
use to which they could put the third storey 7 
The Honourable Sir BhupeDdra Nath Mitra :  I have already made 

the pOlolition as clear 88 it was possible for me to de. It is the architects 
who provided the third storey in their design. Government oannot 
arrive at any·bal decision about putting up the third storey-until tile, 
have come to a definite conclusion th.at that storey is required. ' 
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,ir lIari IIn&'hGour : May I ask if the intention of adding a third 
tltOl'fJy is to obscure the dome wbich is' alt'eady only partially visible , 

LocATION OF TRoops IN MUZAFPARPUR. 

59. -Mr. Gaya Prasad SiDa'h: (a) With reference to my starred 
qUe8tion No. 60 of the 23rd January 1925, regarding the location of troops 
iu Muzaffarpur,  will Government be pleased to enumerate the " local dl&-
tllrbances ", and" threats of local disturbances ", referred to in the reply 
of the Government, together with the dates on which, as well as the places 
where, such disturbances actually took place, or were threatened' 

(b) What is the evidence in possession of Government to show that 
the "local police by themselves could not adequately cope with" sucb 
disturbances or threats , 

(c) Is there anything on record to show that the local police made any 
l:pplication for troops f If not, how did the Government come to know 
that the local police" could not adequat.ely cope with" such disturbances 
or threats , 

Mr. G. M. Young: a ~r  Honourable friend will find a full 
answer to his Qlwstion in Chapt£'r VII of the pUhlication entitled" Bihar 
and Orissa in 1921 ", a copy of which I shall be happy t.o lend him. 

(b) and (c) 'rhe Governm('nt of India have no detailed informa-
tion on these points. A8 my predecessor repeatedly explained on pre-
vious occasions, troops were posted to Muzaffarpur solely at the re-
quest of the Local Governm{'nt. This request would not have been 
made if the local police by themselves had been able to' cope with tho 
situation. 

LOCATION OF TROOPS IN MUZAFFARPUR. 

60. -Mr. Gaya Praaad Singh: Is it the 'case of the Governmeut 
that the burning of the Chantarwa Factory in t.he District of Champaran, 
t\ud the incident at Chauri Chaura in the United p.rovinceH are responsible 
for the decision to locate troops permanently in u affarpu~ , 

Mr. G. M. Young: The attention of the Honourable Member is in-
vited to the answer given on h ~ 23rd .January 1925 to his question 
No. 60. 

Mr. Gaya Prasad Singh: Will Government l i d~  repeat. t.hat 
answer' III it bef(lre the Honourable Member , 

LOOATION OF TROOPS IN MUZAFFARPURi 

61. IIIMr. Gaya Prasad. liDgh: (a) Is it not a fact that the decision 
to retain troops permanently in Muzatfarpur was arrived at before the 
24th January 1922, 88 is evident from the following reply given by the 
Government of Bihar and Orissa in the local Legislative Council, on tae 
abovE' date: 

" ODe Company of British troop. hal been lent to MUlafrarpur. They have been 
IeJit witll the knowledge and approval of Government. Government are not aware that 
any panic hal been eAUled b1 the prelcnee of the troopl ; and ,'he1/ do not prof'Ol' 
to withdraw them "  , • 
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(b) If IIG, will the Govermnent kindly explain how they l,1ave now 
come to' state .in reply to my question No. 62 ·of the 23rd January 1925 
that " the formal decision of the Government of India to retain troops 
permanently at Muzatfarpur, was dated the 4th April 1922, on which date 
His Excellency Sir Henry Wheeler wall Governor of Bihar and Orissa '" 

(c) Has the attention of the Government been drawn to an official 
publication, entitled" Bihar and Orissa" (First Decennial Review, 1912-
22), at page 111, where it is stated that His Excellency Sir Henry 
Wheeler assumed charge of the Governorship of Bihar and Orissa on 
the 12th April 1922 , 

Mr. G. III. Young: (a) 'l'he reply given in the Bihar and Orissa 
Legislative Council correctly stated the attitude of the Local Govern-
ment at th(' time that the reply was given. 

(b) and ('C) The reply given to question No. 62, dllted the 231'd 
January 1925, stated the date of the subsequent formal decision of tile 
Government of India to retain the troops permanently at Muzaffal'pur. 
This reply also was correllt. The statement that Sir Henry Wheeler 
was Governor of Bihar and Orissa was not quite correct. Sir Henry 
Wheeler did not actually take over charge from Sir Havilland Le 
Mesurier until the 12th April, as my Honourable friend observes. 

LoCATION OF TROOPS IN MUZAFFARPUR. 

62. eMr. Gaya Prasad Singh: Is it not a fact that in March 1922 
t.he Government of Bihar and Orissa addressed a communication to the 
Government of India, in connection with the troop" in Muzaf'farpur ; and 
will the Gove1'DlI1ent be pleased to lay a copy of t.his on the table T 

Mr. O. III. Young: The answer to the first part of the question is 
in the affirmative. As regards laying the correspondence on the table, the 
Honourable Member is referred t.o the statement which I made on the 
15th March laRt when Rpellkinlr on hiH tnotjon on the Hame subject. 

TRAINING OF ApPRENTIOES IN STEEL SMELTING IN THE JAMALPUR WORKSHOPs. 

63. ·Mr. Gang&Dand Sinha: Will the Government be pleased 
to state the number of Indians, Europeans and Anglo-Indians separately 
who have been taught steel smelting in the Jama]pur Worltshops year by 
year during the last 5 years? How many apprentices of each of these corn-
munities are IMming the rmbject just now? Why are not a larger num.ber 
of Indians taught the subject 1 

Mr. A.. A.. L. Parlons : Government u'hderstand that no lI.pprentices 
have been taught steel smelting in the Jamalpur Worltshops during the 
last 5 years nor ue any learning the subject at present. . 

The Mteel foundry at Jaml11pur is too small to pro.ide 8 really 
thorough training for apprentice steel smelters. 

CASE OF MR. TARAGATI BANERJEE. LATE AN ApPRENTICE IN THE JAMALPU'B 
WORKSHOPS. 

64. e.. OIUl,aoo.ndltnha: (a) Is it not a fact that one Mr. Taragati 
Banerjee WAil an apprentice in the .Tamalpur Workshops, and got a 
State scholarship for further RtudiE!!l; in Europe t 
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(1)) II it Dot a fact that he 'was refused. an appointment on his return 
to this country after having duly quali1led as an eDgiDeer f 

(c) If the answer to (b) is in the affirmative, will the Government be 
pleased to state reasons for the same , 

Mr. A. A. L. Parsons: (a), (b) and (c). Mr. Taragati Banerjee 
was employed as an apprentice in the Jamalpur W()Il'kshops but severed his 
connection with the R8iilway in 1923 and proceeded for fUrther training 
to the United Kingdom on a Government of India scholarship. On his 
return to India in 1926 he applied for a post in the Railway Department, 
but there was no vacancy. The Railway Departttl.ent had given no 
undertaking to him to employ him on his return from England . 

. TRAINING OF INDIANS IN DRAWING IN THE JAMALPUB WORKSHOPS. 

65. -Mr. Gangam,nd Sinha: (a) Is it not a fact that Indian 
apprentices in the Jamalpur Workshops do not get the same facilitlel> 
fer learning drawing in the drawing office as European or A lo~ dia  

apprentices' ' 

(b) Is it not a fact that students of the Mechanical and Technical 
Engineering course have much to depend on their drawing , 

(c) If the answers to (a) be in the affirmative, will the Government 
be pleased 00 state the reasons for the same·f 

Mr. A. A. L. Parsons: (a) No. 
(b) Yes. 

(c) Does not arise. 

PRoVISION OF QUABTBaS FOR INDIAN APPRENTICES OF THE JAMALPUR 

WORKSHOPS. 

66. *Mr. Ganganand Sinha: (a) Is it a fact that a European and 
Anglo-Indian employee in the Jamalpur Workshops is invariably provided 
with quarters and Indians are generally denied the facility , 

(b) Is it not a fact that at present almost all European employees at 
the Jamalpur Workshops standing in need of guart.ers are provided with 
them, whereas only one Indian is allotted a quarter Y 

'(c) If the answers to (a) and (b) are in the affirmative, will the Gov-
el'llJnent be pleased to st.ate reasons for the same Y 

Mr. A . .A.. L. ParsoDl : Quarters are provided in Jamalpur for 
European and Anglo-Indian employees with the exception of local men, 
since otherwise t.here will be no suitable accommodation for them. It 
is not a fact that Indians who are similarly I;ituated in the workshops 
are generally denied the same facility or that only one Indian is at 
present allotted a quart.er. In fact 17 ~ia s are at present residing 
in quarters originally built £'or the occupatIon of ~ uropea  and Anglo-
Indian staff. 

DIJ'J'EBBNTIAL TUATMENT 01' INDIAN ApPRENTICBS IN TD JAlU.LPUR 

WoadJloPS. 

67. -Mr. GaDraMDd 8lDba: Have Government made any inquiry 
to ascertain whether Indian apprentices in the Jamalpur WorkBhops are 
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treated differently to European and AJrglo-Indian ippreDtices ia"several 
ways' If SO, when and wita what r~ul e' If Dot, why Y 

; .... A . .A.. L; PU'lODI : The· Government of India enquired into this 
matter both in 1926 Bnli 1927 in J'eKpODfte to a ReTies of u~s i'o s which 
were put in the Council of Stat.e on the 26th February 1926, the 1st 
March 1926, and the 22nd February 1927. If the Honourable Member 
wishes, I will send him the latest det.ailed information ; but the result 
of the investigation has been that there is now no differenCe in tlte 
treatment of Indian, European, anel Anglo-India. appren.tices in the 
Jamalpur Workshops. 

Kumar OaDpnand liDba :  I shoulrl like to have the Report. 

RELATION OF THE GoVERNMENT TO TBB AsSAM: BENGAL RAILWAY. 

68. *Mr. ADwar-ul-Azim : Will the Government in the Department 
of RailwaYR be plea.'led to st/lte what is the ff'llltion of the Government to 
the A8S8m Bengal Railway , -Mr. A.. A. L. Panons : 'rhc relations of tht' Secretary of State to 
the Assam Bengal Railway are governed by the terms of the various 
contracts with the Assam Bengal Railway Company,copies of which are 
ill the Library. 

WORKING CAPITAL OF THE AsSAM BENGAL RAILWAY, ETC. 

69. *1Ir. Anwar-ul-Azim: Will the Government be pleased to 
state what is the working capital of the Assam Bengal Railway  Company, 
what is the total number of I'JtalI', under the head •• Administration" for 
whom ~ 0  rupees have been voted in the years 1927 and 1928 T 

lIIr. A. A.. L. Panona : The capital provided by the Assam Bengal 
Railway Company, which is, I think, what the Honourable Member 
wisheR to know, is £1,500,000. 'rhe number of superior appointments, 
whose e08t is charged to the head Administration, is shown in State-
ment D in the Pink Book of the .Assam Bengal Railway. Government 
are not 'aware of the exact numbet' of subordinate appointments charged 
to this head, but it j,. about 1,600. 

MU88ALM:AN EMPLOYEES OJ' THE AssA.K BENGAL RAILWAY. 

70. *1Ir. ADwar-ul-Alim: Will the Government be pleased tOo 
state what is the total number of MUlllSalman employees under the AH'iam 
liengal 'Railway who get their wages and salaries from the Statement .A. 
ill page 6 of the A. B. Railway Budget' (Pink Book.) 

Mr. A..  A.. L. Panona :  I would refer the Honourable Member tOo 
Appendix F in Volume T and Appendix C in Volume II of the Railway 
Board's Report on Indian Railways fot· 1!I2;J-26, which giVCH the only 
statistics of communal representation that are collected. I may add that 
tl1(: form in which thl'se statistics are collected was settled with the advice 
and concurrence of the Central Advisory Council for Railways. 

Mr. it. Ahmed: Are Oovt'rnment aware that. since t.he statement 
made by His Excellency the Viceroy, Lord Reading, in thl'l month of 
Deeember in the .ycar 1924 or 1925, 'the ~e ' erl  are Sitting tight Oil 
~ matter I, . 



Q.tTIIBTION8 AND AKS.WERS. 

111'. A . .6.. L. JIanoDa : No, Sil'o .... 

Mr. K. Ahmecl: Do I understand t.he Honourable Member by the 
~ord ' No ' to mean that he did not look at the s a e~e  made by Lord 
Reading in 1924 or 19'25, or do 1 understand that Government have not 
given effect to that statement T 

Mr. A. .A. L. ParloDI : I meant that Government are not sitting 
.tight. 

Mr. 1[. Abmecl : Is it not a fact that the Government arc not only 
sitting tight but that they arc charged, on account of the exceptionally 
slow manner in which they carry out the affairs of the Government, 
with insufficient intelligence to carry out the polity, and they disqualify 
themselves thereby Y 

APPOINT.MENT OF MUSSALMANS ON THE ASSAM BENGA.L RAILWAY. 

71. *Mr. Anwar-ul-Azim: Will the Government be pleased 1;0 
Iiotllte whether they have any circular, or rule with regard to the .apJloitlt-
ml~  of Mussalmans in the Assam Bengal Railway T 

Mr. A.  A. L. P&r8OD1 : The Government of India have issued no 
sp('cial instructions on this su e ~  to the Assam Bengal Railway Adminis-
trstion, but their policy of preventing the preponderance of anyone clas!! 
or community in the !!ervices under their control has bE'en o u u i ~a ed 

~o !tIl Company-managed Railways as well as to State-managed Railways. 

REDUCTIONS ON THE ASSAM BENGAL RAILWAY. 

72. * •. Anwar-ul.Azim: (a) Will the Member in charge of the 
Department of Railways be pleased to state whether the reduction of the 
,AjlStlm Bengal Railway Budget is !!Iolely to be distributed amongst the 
Indian employees of the said Railway Company T 

(b) Will the Government be pleased to state whether the Assam Bengal 
Railway would inform this Assembly of the procedure they adopted in 
meeting that reduction of Rs. 50,000 , 

((',) Who are these people that have come under this reduction-their 
length of service, age, and religion , 

Mr. A. A.. L, Parlous: (0) No. 
(11) 8lld (l'). I am se di~  ~e o~o ra l~ Member a l'OPY. of. ~he 

letter which we have sent to Rallway AdmlDlstratIons about the deslrablhty 
of seelll'illg economy in administrative charges. He will. see fr0m it that 
no  specific appointments hll.ve been su ~s ed for redu ~l  ~ ~as h~e  
left to Agents to inYestIgllte, whll,t mp o eme~l  lD admll11s ra ~ ~ 
machinery and cOJlsequent alteratIOns III adminIstrative staff CRn be carl'led 

ctlt. 

POWBB8 OF CoNTROL OF THE AGENT. ASSAl4 BENGAL RAlLWAY. 

'18 .• Mr. A.nwar·u1-AIim: Will the. Government be pleased to 
R1iate what power, if any. the Agent, ~er ~es over tb& other epar me ~ 
~ ' the Assam Bengal. Railway Admmurtrationt 
• 
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1Ir. A. A. L. Panolll : The Agent exeroi8es full control either direct-
ly or through his principal offi ~rso er all Departments of the itailway. 
Mr. It. Abme4; ;r. it not a fact, Sir, that in this Assembly tlie 

same Honourable Mr. Parsons has given an answer that the Member should 
go and ask for a reply from the Agent, who has not to face the Members 
of this Assembly here, and thus the Members get nothing from them, and 
that the Government have been debarring the Members of this Assembly, 
without any rhyme or reason, and without any justification whatever, from 
the protection of the Rules and Standing Orders of this Assembly' Do 
Government now propose to answer these ue~ io s or, in the alternative, 
bring the Agents to this Assembly to meet the Members hel'l) Y Is llot 
the Honourable Member responsible in the name of the Government fol' any 
question that is put to him, and is it not the case that he must give an 
answer and 110t the Agent who, he says, has got the controlling power Y 
Mr. A.  A. L. ParlODI : I think my Honourable friend has not read 

the question which I have just been asked. I was asked h~ her the 
Agent )lad control or what control he had over. the Departmen ts of his 
Railway, and I gave the reply that he exercised full control. 
Mr. X. Ahmed : My supplementary question arises out of that. Is 

it not a filet that 1\1r. Parsons gave a reply that we should look for the 
Ieply til the Agent and not to the Honourable Member or the Govermncnt 
here? Is this not contrary to the Standing Rules and Orders of this 
Asscmbly that the Government are not giving answers to the Members of 
this AH!'Iembly f 

QuALIFIOATIONS OF OFFIOERS OF THE AsSAM BENGAL RAILWAY. 

74. "'Mr. Anwar-ul-Azim : What are the qualifications of the officers 
-of the Assam Bengal Railway whose salaries are described in page 9 of the 
AHsam Bengal Railway Budget for 1927-28. (Pink Book) f 
1Ir. A. A. L. Paz'IODI: It is quite impossible to enumerate the 

ualifh~ll io s of for ~- ille officers within the limits of a reply to a ques-
tion, but the Honourable Member may rest assured that the Board of 
Dh·ectnrs of the AMam Bengal Railway Company, with whom appoint-
mcnts to these posts lie, satisfy themselves, before appointing nny person 
to tbl>ir !'lervice, that he will be compt>tent to perform the dntie'S likely to 
1:>e entrusted to him. 

ALLEGED NEPOTISM ON THE ASSA)I .BENGAL RAILWAY. 

75. "'Mr. Anwar-ul-Azlm : How old is Babu J. R. Guha the Assistant 
Auditor, DOW acting as Deputy Auditor t How many rela~io s .of his ~ e 

bet>y} provided for by him during the time he has been acting in the Audit 
D"partment' For how long has he been President of the Dacca Hindu 
.Babha' 

Mr. A. A. L. PanoDl: Government understand that Rei Sahib 
J. R.. Gaha is 54 years of age. They have no information with regard to 
the latter p!U"ts of the question. 

CHIEF OB BJw> CLERKS _PLOYED ON THE AssAM BENGAL RAtt.WAt. 
. 76 .... ~  uwar.uJ,. .... : Bow: .many Ohief ~r  llaad 1er~  fol'e 
there in vanoUl Departm.ents of ~  Auam.Beqal Ballwl1,·.&Dd lwW·" 
~ them are Hindus, ADrlo.Ind1&Dl and MU8IIlm.lDJ' ..... :;0. ~~ 
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Mr. A.. A. L. ParaoDl: Government have no information as to the 
representation of the various communities in individual posts, bllt, as &how-
ing how communal representation stands on the Assam Bengal Railway 
08 a whole, I would refer the Honourable Member to Appendix F in 
Volume J and Appendix C in Volume II of the Railway Boards I{eport on 
Indian Hailways for 1925-26 . 

.ALLEGATIONS AGAINST CHIEF OR HEAD CLERKS EMPLOYED ON THE .Ass.uI: 
BENGAL RAILWAY. 

77. *Mr. Anwar-nl-Azim: Will the Go,'el'nm(\ot be pleased to 
stute whether it is not a fact that a subordinate employee of the Assam 
Bengal Railway cannot approach the Head of the Department oon.cerned, 
without first courting the favour of the Chief or Head Clerks, who are 
mostly Hindus Y How many Chief or Head Clcrks are there at the 
General Offices at Pahartali and Chittagong, and what revenue district 
do they belong to f 

1tIr. A.. A.. L. Parsons: The reply to the first part of the question 
is in the negativ,e. 

As regards the second part, Government have no infonnation. 

EMpLOYMENT OF MUBSALlriANS ON THE AsSAll BENGAL RAILWAY. 

78. *Mr. Anwar-ul-Adm: Will the Government be pleased to 
state whether it is the intention of the Assam Bengal Railway authorities 
to debar Mussalmans from employment in future' How many vacancies 
have been filled up during the last three years, under the head" Administra-
tion " and how many of them have been offered to Mussalmans , 

1tIr. A. A. L. ParioDi : The reply to the first part of the question is 
in the negative. 

The number of vacancies filled during the last tbree years and the 
number filled by Mussalmans are as follows: 

Appointments 
made. 

1924-25 2 
1925-26 7 

Filled by 
J(1IIIIIman •• 

Nil. 
Nil. 

1926-27 12 2 
111'. Jt. Ahmed : Are Government aware that their intention of not 

giving employment to Muslims is in contravention of the terms of the 
statement made by His Excelleney the Viceroy in the month ot December 
1924 <11' 1925' Government have just stated that their intent.ion is not to 
appoint a suffieient numbt.r of Muhammadans in future, and is the 
Honourable Mr. Parsons representing the Railway Department aware 
that it is in eontpavention "of the term. stated by His Exeellency the 
Vieeroy in reply to the address given to him in the month of December In. 
01' 1925 at Belvedere ! 

Kr. A.. .A.. L. P&rIODi : I made no statement whatsoever to tlte eftecl 
tbat it is not the intention of Government to appoint Muhammadans . 

. Kr. K. .Ahmed : Is not the ans'!9'er given i;U the negati\1e, that Gov-
, UJun-ent 's intention is not to appolDt a sufBelent number. of Muham-

:.: 'iIIIIdI.!II' Does the Honourable Member UDderstand tile ten of his reply' 
.41.u,hter.) • 
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AnOINTMENT OF TRA.VELLING TICKET ExAMINERS AND TRAVELLING IN-
SPECTORS OF ACCOUNTS ON THE AsSAM BENGAL RAILWAY. 

79. *Mr. Anwa.r-ul-Azim: Will the Government be pleased to 
btate how many Travelling Ticket Examiners and Travelling Inspectors of 
.Accounts have been appointed by the .Assam Bengal Railway during the 
yellr ending 31st May 1927 7 What are their qualifications, and how many 
of them are Moslems and how many are Dacca people, and how many are 
relations of Babu J. R. Guha and the Chief Clerk , 

Mr. A.. A. L. Parlonl: 17 Travelling Ticket Examiners were 
appointed, of whom 3 were Moslems. 

4 'rravelling Inspectors of Accounts were appointed, (If whom none 
e~~ If oslems. 

QrJ'.·ernment have no informatio:q as regards the other parts of the 
qu('stion. 

Mr. It. Ahmed : Who has got the information t Is it the Agent 
who iH not here T The Honourable Member is supposed to get information 
to justify his seat in this House, that he occupies on behalf of the Govern-
ment, and to serve the country as well. 

:Mr. A. A.. L. Parsons : Government are not prepared ordinarily to 
obtain information in answer to questions which contain insiuuntions un-. 
supported by evidence on the character of one of their officers. 

Mr. It Ahmed : If Government do not know whether there are 
insinuations against the character of their 9fficers, it may be for the 
preservation and protection of the character 'of the Government officials 
to get information. If they do not take stepH to know about. the affair, 
how can they us if~' t.hemselves in answering that this is the position, 
and how are we to know about it , 

PROVISION OJ!' QUARTEBS FOR THEm EMpLOYEES BY:THE AsSAJ( BENGAL 

RAILWAY. 

80. *Mr. Anwar-ui-Azim: Will the GoYcrnru(mt be pleased to 
state whether the Assam Bengal Railway Company ill bound to find pucca 
bungalows on the hill tops for all kinds of their employees' . 

Mr. A. A. L. ParsoDi : No. 

lUtaING 011' THE PoRT 011' CmTTAGONG TO A MAJOR PORT, 2'l'C. 

81. *1Ir. Anwar-ul.Asim: (a) Will the Government be pleaied to 
state whether they have any proposal pending decision, with regard to 
raising Chittagong Port to a major port t 

(b) What' relation, if a ~ exists between the Assam Bengal Railway 
and the Port authorities at Chittagong t 

The Bonourable air Georre lta.iny: (a) The Honourable Member 
has 'doubtleH8 seen the 4tement recently made by His Excellency the 
Govemol' of Bengal at Chittagong which has been reported in the Press. 
The Government of India are prepared to declare Chittagoag a major port 
as soon 8S the necessary legislation caD be undertaken 80  88 to trander 
the statutory authority from .the Local Government to the .G<mrnor 
General in Co1lJ1eiL 
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(b) The Agent of the Assam' Bengal Railway is ex-officio one of the 
Commissioners for the port of Chittagong under the Chittagon'" Port Act 
1914. '" , 

UNNECESSARY ExPENDITURE ON MAsONRY BUILDINGS BY THE AsSAlI BENGAL 

RAILWAY. 

82. *l'tIr. Anwar-ul-Aaim: (a) Will the Government be pleased to 
state what sum of money has been spent by the Assam Bengal Railway 
in making masonry buildings, and with what outturn during the last five 
ef~rs T 

(b) Will the Government be pleased to state whether they have any 
hand in controlling the unnecessary expenditure of this Railway , 

Mr. A.. A. L. Pa.rIODl: (a) Rs. 101 lakhs. Quarters are also under 
construction to the value of &. 5t lakhs. A large proportion is for stair 
who are allowed rent-free quarters. The return on the rent-paying com-
pleted quarters is Rs. 20,300 per annum. 

(b) Tbere has been no unnecessary expenditure. 

AsSAM BENGAL RAILWAY BUILDINGS IN CHITTAGONG • 

. 83. *Mr., Anwa.r-ul-A.zim : Will the Government be pleased to 
state whether or not the Assam Bengal Railway buildings in Chittagong 
nre \\ ithin the municipal limits, and are contained in one holding' If 
80, will the railway authorities let this Assembly know what amount they 
spend every year in repairs to their lanes, and in lighting them 7 Do they 
receive a proportionate reduction in their bill for making these arra ~e

mcnts , 

Mr. A. A. L. P&rIODl : The buildings in question are sit.uated within 
the municipal limits and are contained in one holding. The expenditure 
incurred annually by the railway administration on repairs to, and 
lighting the lanes in, the area amounts to Rs. 8,000 approximately. The 
Railway administration is not allowed any reduction in municipal taxa-
tion for making these arrangements. 

THE AsSAM: BENGAL RAILWAY CoTTAGE HOSPITAL AT CHITTAGONG. 

84. *Mr. Anwar-ul-A.sim: Will t.he Government be pleased to 
state what is the institution called" The Cottage Hospital" within the 
R,ailway holdings in the town of Chittagong' At what annual expendi-
ture is that institution run by the Railway Company and for whose benefit' 
What are the number of patients treated annually and the staff therefor' 
How many beds are there for in-door patients' Is this institution open to 
all the employees of the Assam Bengal Railway Company living in and 
neRr about the town of Chittagong , .. 
Mr. A. A. L. Pa.rlonl : The Cottage Hospital at Chittagong is a small 

hospital costing about B.s. 11,000 annually, run by tpe Assam BeIJM&l 
Railway Company for the benefit of railway employees and their famHies. 
It has a staff of eleven, and treats about 135 patients ann1l;ally. Out-door 
treatment is given to all employees of the .Asaam Bengal Ralhvay Company. 
The, eight beds ·for in-door patients are reserved for_ offl~ers of all,. com,-
muniries and their families, and for European or Anglo-Indian subordinat,es 
and their famitiee. .  , . 
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JIr. E. Ahmed : ,Are Government aware that the number of in-door 
patient!!! treated there at the expense of the State is greater for the eom-
mUl)i1.y than for Indians, considering their ratio and proportion in the 
scrvict' Y 

1Ir. A. A. L. P&r80DI : I am not aware of that fact, Sir. 
Mr. If. K. JOlhi: May I ask why a distinction is made between 

European and Anglo-Indian subqrdinates and Indian 8u ol'dirla e ~' The 
answer showed that Indian subordinates are not allowed to be in-door 
patien1 s in the hospital. 

Mr. A.. A. L. Parsons: I expect the reason is, Sir, that there is other 
hospital eccotnmodation in Chittagong for them, and, since there are only 
eight beds in the Railway Hospital, these are not probably enough for all 
ClOmTllUllities. But I am prepared to bring to the notice of. the Assam 
Dengal Railway what I understand to be my Honourable iril'nd'8 sugges-
tion, namely, that there should be 110 distinction between communities in 
the Jilattf>r. 

Mr. X. Ahmed.: Do Government propose t.o change the reply' 
The Honourable Member now admits that he made an incorrect s a ~me  

in llf~ lleginning. 

ADVERTI8ING 011' VAOANCIES ON THE AsSAM BENGAL RAILWAY, 

P5. *Mr. Anwar-ul-Azim: (a) Will the Government be pleased to 
~ a1e whether vacancies are advertised by the Assam Bengal Railway Com-
pnnyand what is the percentage of their employees in the Chittagollg 
offices who belong to the revenue district of Chittagong ? 

(b) Will the Government be pleased to state whether they are pre-
pared to pass some sueh orders by which qualified outsiders too '(not 
relations of the Bara Babu) ,vill have a chance of serving the Company 
on the policy of justice and fair play , 

(c) Will the Government be pleased to state whether any educational 
test is required by the .Assam Bengal Railway Company in taking recl'uits 
into their employ , 

Mr. A. A. L. PanODl: (a) As regards the first part of the question, 
th.! Departments maintain lists of applicants and as in most ase~ candi· 
dates are on the waiting lists when vacancies arise, it is not considered 
neeelssal'Y to advertise as a general rule. As regards the second part, 

'er ll~  have no information. . 
( b) There is no reason to believe that the allegatiou made in the 

Honburable Member's question has any substance and Government are 110t 
prepared to address the Assam Bengal Railway on the subject. 

(c) No. But applicants are interviewed by the officers and they o;l'e 
not RJ>l)ointed unless they are found fit for the p~  

Qup-mCATIONS or AUDITORS, DBPUTY AUDITOBS AND AsSISTANT At1DlTOM 
ON THE AsSAM BENGAL RAILWAY. 

88. ·Mr. hwar-ul-Asim: (4) Will the Government be pleued .. 
state how many o' the Auditors, Deputy :Auditors, and Assistant Auditol'l 
jn the Assam Bengal Railway Head Oftlce at Chittqona, aNch&'rtN'ed 
aeeountants, or have p&88ed any other reoognised exaJDinatiolw. , 
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(b) What tests do the Government of India apply in making similar 
appointments under their disposal , 

Mr. A.  A. L. PanoDl: (a) One Assistant Auditor is a chartered 
Il'!COUIllant and another before his appointment to the Assam Bengal Rail-
way was an Assistant Audit Officer in the Finance Department find has 
passed ull the necessary qualifying examinations prescribed by Govern-
ment for that appointment. 

(b) Competitive examinations are held by the Finance Department 
for hl~ Indian Audit and Accounts Service. 

TBA VELLING AND HALTING ALLOWANCES OF OFFICERS ON THE AsSAM: BENGAL 

RAILWAY PROVIDED WrrH SALOONS. 

87 •• Mr. AnW&l'-ul-Azim: Will the Government be pleased to 
state whether the officers in the employ of the Assam Bengal Railway, who 
are provided with saloons, are entitled to travelling allowances and halting 
allowances as well f 

Mr. A.  A. L. PanoDi : They are entitled to a night allowance'when 
absent from headquarters at mid-night, but not to travelling allowance. 

LEAVE RULES OF THE AssAK BENGAL RAILWAY. 

88. .Mr. Anwar-ul-Alim: Will the Government be pleased to 
state what facilities the Assam Bengal Railway allow their employees in 
the matter of leave' Do they f0110w the C. S. R., or have they got any 
other code of their own , '. 

Mr . .A..  .A.. L. P6rIolll : The Assam Bengal Railway have their own 
leave rules. 

NUMBER OF STATIONS WITH RAISED PLATFORMS ON THE AsSAIl BENGAL 

R.uLWAY. 

89. -Mr. Anwar-ul-A.zim :(a) How many stations of the Assam 
Bengal Railway have got raised platforms 7 

(b) What facilities, if any do ~e  aiford to female and inva.Hd 
passengers in getting into the trains, where they have no platform commg 
up to the steps of the train , 

Mr. A. A. L. PanoDl: (a) The Assam Bengal Railway have raised 
platforms at seven 8tations. 

(b) .'I'he steps which are fixed to the sides of all coaching vehicles are 
cons.idered &ufticient. 

BUNGA.LOW A.T DHoOI( STATION ON THE AssA.)( BENGAL RAILWAY. 

90. .Mr. Anwar-ul-Alim: Will the Governmen:t be pleased. to 
. state with what object in view a bungalow has been bw.lt at Dhoom 8 a~l  
on the Assam Bengal Railway and at what ~os  f Who does the catering 
in that bungalow f For how long do the trams stop there , 

Mr. A. A .. L. ParsC)Jl8: The .bungalow was built a~ a refreshment 
.mom at a cost of Rs: 4,741, includmg outhouses and furmture. 

The' catering is done ~  Messrs. Framjee and Co; . 
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Trains are booked to stop from 4 to 12 minutes, but if meals are 
required they are detained. The refreshment room was opener} in Septem-
ber 1926, but the time-table has not been altered to allow full time for 
menit'! lleuding further experience of the trains for which meals nre in 
dcmnnd 

Mr. A.nwa.r-ul-Azim: Will the Honourable Member in charge of 
Railways please tell us if any of the trains reach Dhoom station at any 
meal time , 

Mr. A.  A. L. PUlonl : I am afraid I must ask for notice of that ques-
tion. I have not got the time table here. 

APPEALS AGAINST DISMISSA.L8 OF EMpLOYEBS OF THE ASBA.:M BENGAL RAILWAY. 

91. ·Mr. Anwar-ul-Alim : What procedure, if any, do they follow 
011 the Assam Bengal Railway in dismissing fI. 'man from their employ' 
Who is the final court of appeal against orders of such dismissals 7 

Mr. A.  A. L. Parsons: If the Honourable Member will let Die know 
the c!1UI.1i; of employees to whom he refers, I will see if I can obtain the 
iDfor,.aation for him. 

Mr. It. Ahmed : Have not the Government of India already answer-
ed in the ]8st Session ha~ they will not interfere with the dismissal of 
an of6.cer who sends a petition or memorial to the Goverllment of India 
or to the Secretary of State unless it comes through the Agent, who has 
already disposed of the matter' The Members of the Assembly who are 
here to m ~ i8e the action of the Agent and compel the Government of 
India 10 ,ive suitable answers are debarred from doing so. Is there no 
practicE' or procedure followed in other countries indicating how they 
uplifted the condition of the emplo.yees and does it 110t show that the 
Government of India are not working the Reforms and nre interfering 
with them' 

Mr. President: Order, order. , I have considerable sympathy with 
the Honourable Member's point of view, but this is not the occasion to 
raise a debate on that question. The Honourable Member can legitimately 
do so by a HE-solution. 

LoeAr. ADVISORY COMMITTEE OF THE ASSAM BENGAL RAILWAY AT 

CuITTAG'ONG. 

92. *Mr. Anwar-ul-Azim: Will the Government be pleased to 
RtatE' in what matters t.he Asflam Bengal Railway COl18ults tbc Local Ad-
vi1!<)ry Committee at Chittagong T Are the recommendations' of these ad-
visors considered by the Agent and his subordinates T 

Mr. A. A. L. Parsons: For the type of questions on which the Agent 
may con<;ult his Local Advisory Committee, I would refer the nonourable 

~ ~r to the reply given to Mr. Kamat's question No. 376 on the 19th 
Fcbrrlllry 1923. From a perusal of the summaries of ro eedi ~ of the 
Committee (copics of which are in the Library) I find that be has in the 
past year HctUlllly consulted the Committee on such diverse lIubjeets as : 

Train timings. • 
Additional, trains. 
'rhrough ~a rri a fll ' 
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Dining cars. 

Waiting accommodation. 

Sidings. 

Branch lines. 

Goods sheds. 

Delays in transit. 

Return tickets. 

Platform tickets. 

Hates. 

,. 

(:onditions of booking and delivery of consignml"ots. 

Thnt is not an exhaustive list. 

3189 

I aul sure he pays much attention to the advice he receivcs from his 
CODlmittce. 

ExPLOYMENT OF A MU88ALIIAN OR Cmu:STIAN STATION MASTER AT SlTAKUND 

ON 'PRE .AssAM :bBNGAL RAILWAY. 

93. .Mr. ADwar.u1-'''m: Will the Government be pleased to 
·state what objection there is, legal or otherwise, to placing a Mussalman or 
Ohristian station master at Sitakund on the .Assam Bengal Railway in the 
Chittagong District , . 

Mr. A.  A. L. PanoDl: There can be no legal objection to placin, 
a MU8sslman or Christian station master in charge. of Sitnkund station 
OD. the • ~ lf m Bengal Railway ; but as Sitakund is a most important shrine 
to the' HiutIus, as evidenced· by' the m6la held there Rnd the number of 
people coming to these melas by rail, it is generally considered good policy 
to place a Hindu station master in charge of this station. 

MOSLEM Cr,ERKS AND MENIALS EMPLOYED ON THE AsSAM BENGAL RAILWAY. 

• 94. "'Mr. Anwar·uJ...AJim: Will the Government be pleased to 
state how many clerks and meniaL'il there are in the whole of the Asstlm 
Bengal Railway system f And what is the percentage of the Moslems 
t.herein ~ 

Mr. A. A, L. Parsons: I would refel' the Honourable' Me,mber to 
Appendix (' in Volume II of the Railway Board'N Report on Indian Ruil-
way" for 192:)-26 which gives all the information in h~ pos.<.;ession of 
G O\'Cl'nmtnt. ' 

~ 
REMEDIES FOR TIlE DEFECTS AND W MITE IN THE ADMINISTRATION OF THE 

ASSAM BENGAL RAn,WAY AND OTHER RAILWAYfI. 

95 "'Mr. Anwar·u1.Azim: Will the Government be pleased to 
state ~he her the members of the Central Advisory Board for Railways 
have any power, by virtue of their, office, ,10 i u~re . into and 8uglf,.est 
remedie,.-; for the defectR and waste In the admmlstratJOn of the Assam 
Bfm~al Railway and other railway system/:! in India' 
Mr.' A. A. L: Parsons:. The reply ii!intl1e' a r ~ l; ;i  ~  ,i 
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T&tu. 1'0& SEDmoN 011' CERTAIN INDIAN RESIDENTS 011' SUNGIU.I. 

96. *111'. Gaya Pralad BiDgh: (G) Are Government aware that 
action for sedition baa recently been brought against a few Indian residents 
of Shanghai, who are members of the Indian Nationalist Committee, and 
that lIOVeral of them have been arrested , 

(b) Will Government be pleased to make a statement on the subject, 
giviDg the number of Indi&DS arrested, the summary of the charges 
brought against them, the facilities given to them for defence, and the result 
of the trial , 

"I'he Honourable 111'. J. Orerar : Government are aware that certain 
IndiaJlH were arrested recently in Shanghai on charges of .,editious activity. 
So far as is known, twelve men were arrested, of whom fivE' were com-
mitted for trial before the Supreme Court. Three of these men pleaded 
guilty to charges of posse88ing seditious literature with intent to distri-
bute it and of conspiring to excite disafPection among the subjects of the 
King. They have been sentenced to one year's imprisonment to be follow-
ed by deportation. There is no definite information regarding the re-
maining two, but it seems probable ..that they were acquitted. Govern-
ment are not acquainted with the detailR of the procedure of the Shanghai 
Supreme Court, but facilities for the defence of accused persons are no 
doubt similar to those given in British Courts elsewhere. 

Mr. A.. Banpawami IyeDpl' : Will the Government call for detailed 
information on this matter' 

TIle Honourable Mr. J. Orerar: I have asked for further informa-
tion on the subject. I have not yet received it. 

DiwaD Ohama.n Lall : May I ask the Honourable Member where 
these three Indians are going to be deported to Y 

'.l'be Honourable Xr. 1. Orerar: I have no information on that 
point. . 

HEALTH 011' SRIJUT JYOTISH CBAlmlU. GHOSH, A BENGAL DETENU. 

97. -Mr. Qa,ya Pra.aad Singh: (a) Is it a fact that Srijut Jyotiah 
Chandra Ghosh, a Bengal detenu, is in a serious state of health, and that 
he has been suffering from nervous prostration, insomnia, heart trouble, and 
dyspepsia' 

(b) What was his weight when he was first arrested, and what is hi, 
present weight , 

(c) Will the Government be pleased to place on the table a copy of 
the latest medical report about his health ; and also indicate what action, 
if any, they want to take in this matter' 

The HonourableIII'. J. Orerar: (a), (b) & (c). The latest medical 
report, dated the 27th July is to the effect that the "tate of J yotish Chandra 
Ghosh'lI health is not serious. He complains of insomnia and dyapepsia, 
but is not mffering from nervous prostration or heart disease. His weight 
when first arrested was 173 lbs. : it is now 171 lbs. In view of this report, 
it is not proposed to take any action. 

111'. 8&tyendra. 0hUldra Etra: II the Honourable Member aware 
that Major Finlay, Superintendent of Insien Jail, reported that Profesaor 



QVUTION8 UD ... ~  314.1 

Jyotish Chandra Ghosh is suflering from nervous prostration and he 
removed him to the jail hospital, and further that there is a standing rule 
that detenus are to be ordinarily treated in their cells and unless they are 
very seriously ill should not be removed to the jail hospital , 

The Honourable :Mr. I. Orerar :  I am afraid I am not in a position 
to add anything to the reply I have just given which, as the Honourable 
Member will. have observed, is based upon a medical report so recent as 
the 27th Jufy. 

1Ir. Satyendra OhaDdra llitra: Is the Honourable. Member further 
aware that when he . was removed to Mandalay Jail, the Superintendent of 
Mandalay jail, Major Smith, thought fit to consult the Civil Surgeon of 
Mandalay about the seriousness of Professor Jyotish Chandra Ghosh's ill-
ness , 

The Honourable Mr. J. Orerar :  I have no information to that e1feet. 
1 have no doubt that the Honourable Member's information is quite 
correct. 

ExCLUSION 01' " F B ~B  " !'BOM BUB.A. 

98. *:Mr. Gaya Prasad BiDl'h: (a) Will the Government be pleased 
to state if there passed any communication between them and the Govern-
ment of Burma, or the Government of Bengal, regarding the eJ:clusioD of 
the " Forward " newspaper from Burma , 

(b) What are the grounds for the order of exclusion; and will tlle 
Government be pleased to place all correspondence on this subject on the 
table' 
The Honourable Mr. J. Orerar: (0) The facts of the matter have 

been reported to the Government of India. 

(b) The order was pa88ed in view of the publication in For'llJM'd of 
certain false and mischievous statements attributing to the Government 
an aggressive policy on the China-Burman Frontier and the expre88ed 
intention of the editor of the paper to repeat these false statements should 
occasion arise in spite of the Burma Government's intimation that they 
'were totally unfounded. I do not propose to place any correspondence on 
the table. The order is no longer in force. 

Mr. X. O. Neogy : Had those observations made by the " Forward " 
any special reference to the Government of Burma' 

The Honourable Mr. J. Orerar: They referred generally to the 
action taken by Government as establiahed by law. 
Mr. A. Ranraswami IyeDg&f : May I know, Sir, whether the Govern-

ment of India were consulted before action against the paper was taken , 

The Honourable Mr. J. Orerar : No, Sir; the Government of India 
'Were not consulted before the Government of Burma took this action. 

:Mr. A.. RaDplwami Iyenl'ar : May I know, Sir, under what provi-
sion of law this action was taken by the Burma Government , 

The Honourable 1Ir. J. Orerar : Under section 26 of the Post Oftlce 
Aet. 
:Mr. A. Ba.Dp.awami Iy.ngar : Are the Government satisfied that it 

is a fair use made of the Post Office Act , 
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The BODOlU'able Mr. 1. Orerar : I think that the substance of the 
reply which I have already given answers adequately the Honourable Mem· 
ber's question. . 

Diwan Ohaman Lall: May I ask, Sir, whether the Government of 
Burma is more sensitive than the other Governments Y 

The Ho:uourable :Mr. I. Crerar: I am not aware that this is ·a fact. 
Mr. Gaya Prasad Singh: May I know, Sir, why criminal proceedings 

were not instituted against the paper , 
The Honourable Mr. I. Crerar: Be-cause the Government of Burma 

C<lnsidered that the action they actually. did take was likely to be the most. 
etIeetive and expedient in the circumlttances. 

Mr. Gaya Prasad Singh: Then, why have they withdrawn that 
order T 

The Honourable 1Ir. I. Orerar : They withdrew their order because 
they considered it no longer necessary to keep in force. 

1Ir. A.. Banpawami I'ID1U' : May I know, Sir, if the Government of 
India ever thought of putting into motion the Indian Post OftIee Act 
against the POf'VJQ/I'a in respect of these articles , 

The .nounb. Mr. I. (hera&' : No, Sir·; the Government of India 
had not as a matter of fact contemplated taking action "'0 motif. 
. Mr. Cla1& Pruad liDrh : May I know, Sir, what new elements arose 

between the issuing of the· order and its cancellation , 
lfIle Hemourable Mr. I. Crerar : Lapse of time. 

PRoPOSED DEIlOLmON 01' TIlE HISTORIC BoUSE 01' THE LATE POET BANJUII 
CH.umRA CHATTERJEE, AT KANTIIALPARA, NAIHATI, EASTERN BENGAL 

RAILWAY. 

99. *Mr. Gaya Praaacl Singh: (a) Are Government aware that 
the historic house of the late poet Bankim Chandra Chatterjee, author of 
the poeUl " Bande Mataram ", at Kanthalpara, Naihati, Eastern Bengal 
Rai1way, is going to be demoliHhed for the cxtemiian of the Naihati station, 
and that preliminary notices have already been issued by the Collector 
upon the heirs of the late poet Y 

(b) Are Government aware that the propOf;cd demolition of thili 
historic residence has been st.rongly objected to ; und do Government pro-
pose to take steps to save this house from nudalism 1 

Mr. A. A. L. Parlons : Government un1leJ'stann that in order to 
improve the entrance into the Naihati Goods Yard at the north end, the 
Agent of the Eastern Bengal Railway cauticd enquiries to be made whether 
the present owncr of the late Bankim ChandJ'l:J.. Chatterjee's house were 
willing to part with a strip 20 ft. wide and 185 ft. long along the western 
side of the property. This strip includes an outhouse, a portion of the 
court-yard about 8 ft. wide and a portion of two living rooms one of wJlith 
is not a part. of the late author's portion of the joint honse. The greater 
portion of the property is stated to bea malls of ruins, the only parts ill a 
fair Htate of repail'K being the outer buildings on two sides. It vas 
ascertained that the owner would agree to the acquisition of the complete 
property but not a portion of h,' and the Land AcquisitionOffic·er 'lVas 
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thereupon instructed to prepare an estimate of the cost. of lui~  the 
whole property. It is understood that no notice of acquisition has yet been. 
issued by the Collector upon the heirs of the late poet. . 

(b) Government are aware that rumours of a possible acquisition of 
the building which, as I say, is in ruins, have evoked public opposition in 
Bengal and propose to instruct the Agent of the Railway to reconsider the 
design of the yard with a view to avoiding the necessity of e~roa hi  upon 
a part of the late author's house. 

RETIREMENT OF EUROPEAN GOVERNMENT OFFICIALS ON PROPORTIONATE 

PENSIONS. 

100. *Mr. Gaya Prasa.d Singh: (a) Is it a fact that Government have 
asked European Government officials in India to indicate before the sitting 
of the Statutory Commission, whether they have any intention of resign-
ing their services on proportionate pensions 7 If so, has any reply been 
received , 

(b) Will Government kindly st&te how many European officials have 
already retired on proportionate pension, since the introduction of the 
Reforms , 

The Honourable 111'. I. Crerar: (a) No. 
(b) 364. 

111'. Ga.,. Pruad Itngh : Are Government aware if any such enquiry 
has been instituted either at the instance of an individual or at the instaDce 
of a body of officials , 

The Honourable Mr. I. Orerar :  I have no information on that point, 
Sir. ' 

Mr. Arthur Moore : Is it not a fact that a certain class of officers 
for whom no special provision has been made were informed that, until the 
appointment of the Statutory ommi~io  individual applications to retire 
would receive the consideration of the Secretary of State 7 

The Honoura.ble Mr. J. Crerar: I am not quite clear as to the precise 
purport of the Honourable Member's question. ~o enquiry of the nature 
suggested in the original question was issued hy Government nor, so far 'is 
they are aware, by any official authority. 

Mr. Arthur Moore: Arising out of that question, Sir, is it not d: 
fact that a ct'rtain class of officers for whom no special provision has been 
made were informed' by circular that individual applications for permission 
to retire would receive the consideration of the Secretary of State until 
the appointment of the Statutory Commission t 

'!'be Honourable ltfr. J. Crerar: It is the case that in dealing with a 
matter which hardly I think arises on this question,-in dealing with the 
general conditions relating to retirement on proportionate pension, there 
waS a certain number of cases which did not come precisely within the 
ambit of the rriles,but the Secretary of State intimAted thnt he was pre-
pared to consider individual cases which, though not coming within the 
precise tel'mS of these rules, might merit special consideration. It is not 
within my recollection that any reference was made in that connection to the 
appointment of. the 'Statutory Commission. 
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111'. Ga,.. Pruacl SiDgb : Are Government prepared to lay a copy' 
of the Secretary of State's communication on the table ,  ' 

ft. Honourable 1Ir. J. Orerar :  I will enquire into that point, Sir. 
It is not precisely within my recollection in what context the statement was 
made but I have a pretty clear recollection that it was made. 

Mr. E. O. Reogy: Is it a fact, Sir, with reference to clause (b), 
that some officials secured very lucrative appointments ou sid~ Government 
employ before putting in their applications for retirement on proportionate 
pensions , 

The Honourable Mr. J. Orerar: The rules, Sir, prohibit any officer 
obtaining lucrative appointments while still in Government service. 

Mr. A. Bqaawami Iyengar: May I know, Sir, whether these cases 
of retirement on proportionate pension are cases of retirement on political 
grounds t 

'!'he Honourable Mr. J. Orerar: They are cases of retirement in 
accordance with the provisions set out in the rules relating to retirement on 
proportionate pension, which I suggest the HOllourable and learned gentle-
man might consult. 

Mr. A. BaDguwami Iyengar: May I know whether there are any 
special causes for retirement T There is one cause of retirement stated 
and which was in the Lee Commission's Report, that is, in consequence of 
the constitutional changes in this country. Were these cases such cases , 

Tbe HODourable Mr. J. Crerar : The 364 cases to which I referred , 

Mr. A. Banguwami Iyengar: Yes. 

The  Honourable Mr. J. Orerar : They were cases of retirement on 
proportionate pension in accordance with the conditions prescribed in the 
rules. 
Mr. A. B.aDgaawami Iyengar :  I want to know again specifically 

whether these 364 cases are cases in which people wanted to retire on 
account of the fact that tne constitution of the Government of this country 
and the constitution of the Services have been altered or are undergoing 
alteration 7 . 

'l'he Honourable Mr. J. Orerar : The general condition laid down in 
the rules is that an applicant retiring on proportionate pension makes a 
statement to the effect that he wishes to retire because of the changes which 
have been made in the conditions of his service. 
Mr. A. Rangaswami Iyengar: A.nd h~re are 364 cases, Sir' 
fte Honourable Mr. J. Orerar : There are 364 cases. 

I 
SPEECH DELIVERED BY EARL WINTERTON IN THE HOUSE OF COMMONS REGA1I.D-

ING THE BENGAL DETENUS. 

101. ' "'Mr. Gaya Prasad Singh: With reference to the recent speech 
delivered by Earl Winterton, in the House of Commons, r ardi ~o 
Bengal detenus, has the attention of the Government been drawn to the 
Rtatement made by Mr. Subhas Chandra 'Bose (vide Amnta BaJar Patt1ka, 
datl'd the 7th June 1927), in which he says: i-

II The Doble Earl il reported to have aa.id that ' the ilril e~ , • .e.Pe tl!4l4 belore 
a Judee, and Mr. Bubhal Chandra BOle, belore two Judgel '. None ol the deteD,1I1 
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lwa, so far as I am aware, ever been tried before a. Judge or Judpl. There has not 
even been a mock trial. I was never produeed before any Magistrate, or Judge; nor 
wnll .1 ever told by whom the papers in connection with my cRle whieh had been pre-
pared or fubrir.ated, had been examined, either prior to my arrest, or would be eJ:&lIlmed 
subsequent to it "  , 

(b) Is the above a substantially correct statement of fact' And if 
so, do Government propose to ask Earl Winterton to withdraw the un-
founded statement made by him in the House of Commons , 

(c) Are Government aware that in course of the said statement 
referred. to in (a) above, Mr. Subhas Chandra Bose says : 

" My predienmE'nt WIlS the result of personal malice aga.iuBt me on the part of a 
high poliee official'" 

In view of the nature of this charge, do Government propose to call 
upon Mr.Subhas Chandra Bose either to prove the charge, or to withdraw 
it , 

The Honoura.ble Mr. J. Orerar: (a) & (b). I have seen the state-
ment made by Mr. Subash Chandra Bose to which the Honourable Member 
invites attention. The report of Lord Winterton's remark which.he quote& 
is not entirely accurate, and since then a further statement on the subject 
has been made in the House of Commons, which prevents any pOSijibility of 
misunderstanding. 

(c) No. 

Diwan Ohaman LaD: Will the Honourable Member give us the 
remarks made by Lord Winterton , 

The Honourable Mr. J. Crerar : They will be found in the report of 
the speech in Hansard, a copy of which can be seen in the Library. 

Diwa.n Ohaman LaD : Wherein does the Honourable Member con-
sider those remarks to be inaccurate , 

The Honourable Mr. J. Orerar :  I think, Sir, if the Honourable 
Member will be good enough to read the version of the statement contained 
in the question and compare it closely with that which appears in the 
official report he will see that the reproduction is not entirely accurate. 

Mr. T. O. Goawami : Is it not a fact that the subsequent statement 
of the Earl of Winterton was in the nature of white-washing his previous 
statement f·· 
'!'lIe Honourable Mr. J. Orerar: I do not think that can be fairlY' 

suggested. It appears to me that there was some inaccuracy in the Noble 
Lord's first statement and that he then quite honestly and candidly cor-
rected it in his second statement. 

111'. T. O. Goawami : Has the Honourable Member any doubt that 
the Noble Earl made an inaccurate statement on the subject of the so-called 
trial of these detenus' Has the H8nourable -Member any doubt that what-
ever statement the Noble Earl made was ina.curate , 

fte Honourable 111'. I. Ortl'll': I am very far from being prepared 
to say that whatever statement the Noble Lord made was inaccurate t 

•. K. Ahmed : In view of the fact that Lord Winterton, the Under 
Seeretary of State for India, baa committed a gross blunder .....• 

111'. PnddeD': Order, order I 
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Mr. 1[. O. Beogy : Sir, I have a question to ask. Is it not a fact 
that in making such statements on important subjects in the House of 
CommonR, the Under Secretary of State or the Secretary of State generally 
depends upon what information is supplied by the Government of India. 

The Honourable Mr. J. Orerar : If the Honourable gentleman sug-
gests that any inaccuracy that might have been in the Noble Lord's state-
ment wa.'1 based on some statement communicated by the Government of 
India, I am in a position to assure him ~a  that is not the case. 

Mr. T. O. OoIwami: May I point out to the Honourable the lIome 
Member that the inaccuracy in the speech of the Under Secretary of State 
is a very serious one, and that it almost appears as if the Noble Earl was 
deliberately misleading the House of Commons. 

The BODOUl'able Mr. J. Orerar : No, Sir. I think, the House will 
generally agree that if the Noble Lord took the earliest possible opportunity 
of correcting an admitted inaccuracy on one point, the matter should be 
allowed to go at that. 

1&. T. O. CJonrami: After the debate was over; and then when he 
had to. 

Mr. Gaya Pruad. SiDgh : 1\Iay J know, Sir, what was the communi-

12 NOON. 

based Y 

cation which was supplied by the Government of 
India on which the statement of Earl Winterton is 

The Honourable Mr. J. Orerar :  I never committed myself to the 
btll.tement that Bny ,.;uch communication w.u supplied. 

Mr. Gaya Pruad Singh: Do I take it that no communication was 
supplied at .all , 

RESOLUTIONR ADOPTED BY THE LEGISLATIVE ASSEMBLY AND THE COUNCIL OF 

Sl'ATE. 

102. "'Mr. Data Prasad Singh: Will the Government kindly furnish 
a statement, indicating the Resolutions together with the dates, passed by the 
Legislative .Assembly, and the, Council of State, during the last Delhi 
Session, aDd the action taken on them T 

Mr. W. T. II. Wright : Two statements regarding Resolutions adopt-
ed by the Council of State and by the Legislative A88embly, respeotively, 
are laid on the table. 
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RETENTION Bfi THE PaoVINCUL MUSEUM AT PATNA OF THE VALUABLE REI4CS 

FOUND AT PATALIPUTRA ANn NAI.A.NDA IN BIHAR. ' 

lOS. *Mr. Gaya Prasad Singh: (a) Are Government aware that 
valuable relics have been found out of the excavations at Pataliputra 8lld 
Nolanda in Bihar; and that there is a proposal at thf1 instance of the 
Director General of Arclueology to remove a portion to the Imperial 
Museum at Calcutta' ' 

(b) Have Government considered the claims of the Provincial Museum 
at Patna to retain a substantial portion of the valuable' finds ,  \ 

Mr . .4.. R. Dalal: (a) Yes. 
(b) Yes j the Director General of Ar h~olo  is now in correspond-

ence with the Bihar and Orissa Government on thc subject. 

LoNDON" DAILY NEWS" COAL MISSION REPORT. 

104. "'Diw&D Ooman Lall: (a) Has the attention of Government 
been drawn to the London Daily News Coal Mission Report 7 (2:ird 
May 1927) , 

(b) Have Government examined the possibility of applying the recom· 
mendations of that report to conditions prevailing in Indian coal mines 1 

The Honourable Sir Bhupendra Hath Mitra: (a) No. 
(b) Docs not arisc. 

Diwan Ooman La1l : Will the Honourable Member take the earliest 
opportunity of consulting that Report, Sir , 

The Honourable Sir Bhupendra Hath Mitra :  I shall be obliged if the 
Honourable Member would send me the Report in case he has already 
rot it, because I have not been able to get a copy of it.. 

Diwan Chaman Lall : Is the Honourable Member aware that I en· 
closed a cutting along with my question giving a summary of this Re· 
port f 

The Honourable Sir Bhupendra Hath Mitra: I do not remember to 
have seen the cutting. It may have got mislaid in the passage of the 
question to me. 

DIVIDENDS PAID BY INDIAN ~ l;l MILLS IN BOMBAY FROM 1905 TO 1926. 

105. "'Diwan Chaman Lall: (a) Will Government be pleased to state 
.the dividends paid per annum from 1905 to 1926 inclusive by Indian 
cotton mill" operating in Bombay and the proportion per annum of '1uqh 
dividends to the capital invested in such mills  , 

(b) Have Government any information as to the reasons for a drop in 
dividends paid by such mills in Bombay since 1923 ? 

The Honourable Sir George Rainy: (a) The Honourable Member is 
referred to page 20 of the Report of the Tariff Board (Cotton Textile r*. 
liustry Enquiry) which gives the figures from 1917 to 1925., With 'regard 
to the other years, I am afraid the only source of information I can sug· 
gcst to the Honourable Member is the commercial I8Jld flnancial news· 
paper!; which publish information regarding dividends from time to time. 
, (b) The question is fully discussed in the Report of the Tariff B ar~  



.. 
QU'ESTION8 AND ANSWERS. 

lIr. B. Du : Is it not a fact, Sir, that the low dimends ·for the last 
.tltree years are mainly due to the over-capitalisation of  the cotton mill .. 
in Bombay" 

The Honourable Sir George Rainy : I think the House will agree that 
this is perhaps too large a question to be dealt with by WililY of a question 
and answer. 

ARREST OF ONE F4ZL ELAHI IN BOMBAY AND 'HIS TRIAL IN THE NORTH-WEST 
FRONTIER PROVINCE. 

106. *Diwan Oh&man Lall : Will Government state whether recently 
a young Indian was arrested in Bombay and taken to the North-West 
Frontier Province, and charged there' Will Government State hisilame, 
age, reason for arrest, charges on which he' was tried and sentence awarded, 
and whether proper facilities were given for his defence , 

The Bonourable Mr. J. Orerar: The Honourable Member apparently 
has in mind the case of Fazl Elahi. He was arrested in Bombay, as he 
,vas believed to have committed nn offence under the Passport Rules. 
Subsequently a complaint was made against him of conspiracy to wage 
war against the King, and as the evidence related mostly to the North-
West Frontier Province, the case was transferred for the convenience of 
witnesses to the Conrt of the District Magistrate, Peshawar. Fazl Elahi, 
whose age is 25, has been sentenced under section 121-Aof the Indian 
Penal Code to five years' rigorous imprisonment. He was defended 
by a pIe.ader. 

Diwan Oha.man Lan : May I ask the Honourable Member whether he 
is aw,are that of the witnesses who appeared in this case one came from 
Bomhay, one came from Kashmir, one came from Calcutta, one came 
from Lahore and f)ne came from Ludhi8.lla., while only two police witnes&-
es ca.me from Peshawa.r, and therefore it could not have been for the 
convenience of the witnesses that the case was transferred from Bombay 
to Peshawar f . 

The Honourable Mr. J. Orerar :  I am not, as a matter of fact, aware 
that the Honourable Member's facts are correct, but I am not prepared to 
question them. Bui in view of all 'the circumstances of the case, and 
110t solely with regard to the connnience of ' ~esses  I think !her.e was 
every rea,on for the better trial of the ease that It should be trled In the 
North-West Frontier Province. 

Diwan Ohaman Lan : Was not the real reason the convenience of 
obtaining 8 conviction , 

Mr. E. Ahmed : In view of the fact that proper facilities were ~  
given to the accused f?r his defence, do. Go;vernment prop~se to remIt 
the sentence under section 121 of the IndIan Penal Code or In the alter-
,native order a re-trial of  the a~e  ~ d e ~ e a ou ~el to defend the 
accused and give him III the faCIlitIes whIch he IS entltled to get , 

01 



iPGRAMS A ~G T9 Tm: FLOOD.S I;N GUJARAT ANn SOO> 
. .AND ORISSA. . 

8IonCar7 01 tlaeAulmbIJ : Sir, in reply to the me.uage ·of aymp.thy 
oollveyed in the Resolution regarding the distress caued by the floods, 
which was passed by the Assembly on the 18th instant, the following 
communications have been received : 

•• Telel/f'tJm from the PntHIte 8eorettJf'V to B .. E41oeUenc" the G01Iemor of B.Clfl'bCl', 

The Governor in Council ia deeply aeuible of the Iympathy of the LegialaU", 
Auembly for the diatre.. eaUled by the 800d. in Gujarat aDd 8ind aDd deeirtlll to 
UJlreII hi. .ineere thaD.b to the Auembly for the Motion uDanimously pUled on the 
18th. Aupat. The eympathy of the Aleembly will be conveyed to the Illlferen, ~ 
the Aaaembli may rest allured that the Govemment of Bombay has done aDd ia doing 
an within itl power to alleviate dietrea •. " 

" T,"grotrl from Bollv. GopobMdhv. D .. , (If '''0 COflgrou GOfRtllm,O, C"ttect. 
~ l  '. .ympathetie Reaolution thBDkfuUy received givee hope and eouaola-

tiOilto pcIople in diatreeL Pleale convey their gratitude te A8IIeDlbJy. Orilla urgtiJ 
meMlU'. for permaneDt 1I00d ·prevention." 

" Tt'.grMII from Mr. V/lRtJbhcM PtJtel, r~l o  G"jtJrtJt Pr01linoWJl Congr." Com· 
N"ee, ~h dG ad  

On behalf of dieted people of Gujarat I upre .. smeere gratitude foz the Iliad. "-re of Iympathy f!'om Legislative Aaaembly which will be highly appreciated aad 
"ill greatly eonlOle people iii their di.tre... Ple8.le convey my .meere tha. to Pre· 
"dent and Membera of Auembly." 

Mr. Amar ... tII Dutt : lH there no message from the Government of 
Bihar and Orissa , 

... Prelidlllt : All the telegrams that han been received so far 
have been already read out by the Secretary. 

ELECTION OF Ma. S. C. MI'fRA TO TIlE COMMITTEE ON PUBLIC 
ACCOUNTS. 

111". President : With regard to the election of Members to the Com-
mittee on Public AccolUlts, there were only two candidates for election to 
that Committee, n&mely, Raja Ghazanfar Ali Khan and Mr. S. C. Mitra. 
As Raja Ghazanfar Ali Khan has now withdrawn his candidature, I de-
clare Mr. S. C. Mitra to be duly elected. (Applause.) 

JilLECTION OF MEMBERS TO THE PANEL FOR TlO!l STANDING 
COMMITTEE FOR THE DEPARTMENT OF ~ U A ~~ 
HEALTH AND LANDS. 
Mr. President: I have to inform the Assembly that the bwnber ~ 

candidates nominated for election to the panel for the Standing Com-
mittee to advise on subjects in the Department of Education, Health and 
Lands is equal to the number requirt'd anel, therefore, I announce that the 
following members are declared to be duly ele,cted : 

Mian ~uhammad Shah Nawaz. 
ColoBeI J. 1). Crawford. 
Mr. M. Ruthnaswamy. 
}fr. Muhammad YamiJi h~ 

(81M) 
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~  -01' IIIJ4BBBB TO PaUIBL .I'OIB .l-UiPING OOIOUTTBE 1'08 B AB ~l~ 
. DNT OJ' EDUOATION, HEALTH AND UND!. 

Rai·Sahib Harbilal Sarda. 

Sir Hari Singh Gour. 

Mr. Ismail Khan. 
• 

Raja Ghazanfar Ali Khan. 

:Mr. Abdul Latif Sahib Farookhi. 

EXTENSION OF THE TIME FOR RECEIVING NOMINATIONS FOR 
ELECTION TO THE PANEL FOR THE ADVISORY PUBLICITY 
COMMITTEE . 

. Mr. President: I may inform the Assembly that up to 3 0 'clock on 
FrIday, the 19th August,  the time fixed for receiving nominations, only 
8 nominations were received for election to the panel fOO' the Advisory 
Publicity Committee. As the number of candidates re.quired i8' 14, I 
extend the period for receiving further nominations up to 12 Noon on 
Thursday, the 25th August. The election cannot therefore take place 
to-day but will, if necessary, take place in this Chamber on Monday, the 
29th August. 

Mr. Van.haglri VeDbta Jogiah (Ganjam cum Vizagapatam : Non-
Muhammadan Rural) : How could the consent of Colonel CrAwford to 
be Oil the panel be obtained when he is iJi England Y It is said that 
Colonel Crawford is now in England. 

lIIr. President : All that is necessary is that the proposer must satisfy 
himself that hiR nominee is willing 1.0 act, if cleeten, and I have no rea-
son to believe that he has not so satisfied himself. Has the Honourable 
Member any information to the contrary , 

THE INDIAN T A U~F (COT'fON YARN AMENDMENT) BILL. 

The Honourable Sir George Bainy (Member for Commerce and 
Railways) : Sir, I rise to move that the Bill further to amend the Indian 
Tariff Act 1894, in order to safeguard the manufacture of cotton yarn 
in British' India be referred to a Select Committee consisting of Mr. 
Muhammad Yalmb, Mr. Shanmllkham Chetty, Sir Victor Sassoon, Sir 
Purshotamdas Thakurdas; Mr. Lamb, Dr. Suhrawardy, Diwan Chaman 
Lan Mr. Joshi Raja Ghazanfar Ali Khan, Mr. Duraiswamy Aiyangar, 
Mr. 'Jamnadas M. Mehta, Mr. S. C. Mitra, Pandit Hirday Nath Kunzru, 
Munshi Iswar Saran and Mr. Jayakar, and that the number of members 
.. whose presence shall be neccr-sary to constitute fl meeting shall be ~ e 
and that the Committee be instructed to report on or as soon as pOSSIble 
after the 29th August, 1927. • 
Mr. President: Is not the Honourable Member himself on the list' 
The BonourableSir Georp Ba.tny :  I was under the impression that 

UIlder the rules tbe Member in charge of the Department concerned was 
automatically on the list, but if I am in error, then I would move. that 
my own name be added. . 
.,. Presicitnt: The  Honourable Member has handed in the lilt to 

the Chair with . his name in it. . 
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~ Honourable Sir George B.a.iD.y : This Bill, Mr. President, is limit-
ed in its Icope. It is not a Bill proposing the grant of pro e io~ for the 
manufacture of cotton yarn in a general way. Its sole object is to 
safeguard its manufacture in India a ai s~ unfair coDl:petit'ion. ~ ori-
gin is tp be sought in the ~por~ of the Tariff ~oard whIch was appOl!lte.d 
to inquire into the depreSSion m the cotton mdustry, but though It IS 
based on the findings of the Board, it does not give eft'ect to the recom-
mendations either of the majority or the minority of that body. The 
responsibility for the proposal actually put forward rests on the Govern-
ment of India and on the .. Government of India alone. 

I should like at the outset to clear up one point about which there 
is a good deal of misconception. I have said that the object of the Bill 
is to safeguard the manufacture of yarn in India against unfair com-
petition, and it is important to understand exactly what that means. 
The finding of the Tariff Board is that the industrial conditions ill Japan 
are such that the Japanese mills are able to produce yarn at a lower 
cost than the Indian mills. Now the first question obviously that comes 
up is what are these conditions. I think the only one which it is neces-
lIary for 118 to take into ~ ou  is the fact that in Japan night. work 
by women is allowed in the cotton mills, whereas in India it iR prohibit-
ed by law. In the Japanese spinning mills more than three-quart.ers of 
the operatives are women, and the fact that they are allowed to work at 
night makes it possible to work the mill in two shiftll jnsteadof in one 
ahift, which is the usual practice in India. I say, Mr. President, that 
night work by women in the .Japanese spinning mills is the only fact which 
we need take into account at preseJ;lt. It is true that the lega.l hours of . 
work for various classeR of operatives in Japan are longer than they are 
in India, and the Tariff Board has stated in detail what the differences are. 
But since July 1926 " the maximum hours for which it is permissible to 
work in double shift mills is 10 hours per shift ", and amongst the spin-
ning mills double· shift working is almost universal. For this reason the 
Tariff Board say : 

•• All tho.e eOnl'ernR whoae output of yarn compl!te. with tbat of the !,,'dian ruilla 
are working two .hift. of 10 hour. each." 

It is clear, therefore, that the hours of work per shift are not longer in 
Japan than they are in India, and the only factor that influences COAts is 
the double shift working. 

How, it may be asked, does the working of double shifts reduce the 
cost of production, T It does so, because the standing and overhead 
charges can be lipread over doul)le the prodnetion. It would not be correct, 
of course, to say that thiH had the effect of halving the spinning and over-
head charges, because when a mill works double shifts, Home of the items, • 
such as the depreciation of plant and machinery, will be higher than they 
would be in a mill that was workina one shift only. Nevertheless, double 
shift working means a Hubstantial reduction in cost. The Board have 
worked out in d6tail what that reduction in cost probably amountH to 
t:nd they took as typical first a mill spmning an average of 201!J. and he~ 
a mill spinning an average of 328. For reasoll8 which will be appannt 
later, I will 0 lfi~e myself to the latter mill, that is a mill which is as. 
sumed to be SptnDlng an average of 328. The Tariff Board found that the 
laving in the actual cost of manufacture was 6.3 pies per pound but that 
if a reasonable reduction on the capital invested iil the bwiineli. ~ ~ e  



into account, the figure would be raised to 16i pies ~er 'pound .. ~a  
they thought, was the extent of the advantage that the JapaneseflplnnlRg 
mills derived from working double shifts and this advantage they held 
eonstituted unfair competition. Now, this brings me to the 'point, I 
wanted to clear up. Why is this competition called unfair Y I think I am 
right in saying that the kind of competition originally stigmatised by 
this name was competition in which bounties are involved or, again, what 
we commonly describe as dumping. Now it can be 'argued that ill this 
case the term " unfair cnmpetition " has a certain appropriateness. . It 
might be said for example that if t.he Government of one country pays 
bounties ill order to stimulate the sale of its merchandise in foreign mar-
ket.s, that is unfair. That, as a matter of fact, is the complaint that was 
made in the United States of America by certain manufacturers not so 
long ago with reference to the bounties 'on ste,cl in India which they 
alle/l'ed made it possible to sell pig-iron more cheaply in America. Then 
again, it might be said that it iF! unfair that a manufacturer 
should sell at a very low price in a foreign market at a price which is 
lower than the priee he expects in his own country, and ,'Vhich may be 
act.ually unremunerative. In cases like that, I can understand why the 
term " unfair" is used, although my personal view is that it is much 
bett.er avoided,becauRe it is a term which always carries with it a Rug-
gest.ion that there is somcthing unfair in the action either of the foreign 
manufacturer or of the foreign Government and that 'suggestion may be 
,quite unreasonable. But in the case we are o sideri ~ to-nay, the case 
of the competition in cotton yarn, the unfairness, if unfairness thl're be, 
does not IIrille from any action taken by the .Japanese Government or 
the Japanese Legislature, but. from the action of the Government of India 
and the Indian. Le/l'islature. 'file Indian cotton manufacturer is quite 
entitled to come to the Indian ~e 'isl ure and ,say: " If I am to be :;ub-
jected to 11 restriction, such as thn prohibition of night work by women, 
from which my rivals in other couutries are frf'e, then I ought t.o be com-
pensated in some way beca,use these re!'ltrictions raiHe my cost of produc-
tion. It is unfair that I should be put in that position. " That is II per-
fectly tenable line of argument. But the point I wish to emphasise is 
that his complaint lies not against the foreign Government, Legislature 
or manufacturer, but. against thel Government and Legislature of his own 
country. I have thought it necessary to emphasise this point., Mr. 
President, because it has frequ1mtly been said that the Government of 
Japan ought to' have ratified the Washington Convention which prohi-
bits night work by women. In 8JlHWer to that, T think perhaps it is 
sufficient to say' that, when at an International IJabour Conferenee, the 
re-presentatives of an"" country sir.n an international convention. no 
obligntion t.o ratify ill thereby imposed (,n the Glwernrnent. of that cOllntry. 
It may be very desirable-I think it is-that as many countries as POR-
siblp should simultaneously ratify t.hese Conventions, because otherwise 
the imp~o e e  ,in labour conditioDIl which ill mos!, necessary must 
f lm l~  mevItably be retarded. But the fact e~llamll t.hat the u~

don whether' a Convention should be ratified «ir not is a mat.ter for de-
cimn 'by the Government of each count.ry. concerned, and failure to 
ratify by one country is not a le~ ima e gr0nD:d of complaint ,by the 
GO"l'el'nment of any other country. 
,;.1 'I hope I have made it plain, 'Mr. President, that when I u.e the :tel'lDl 
uYaill6ir competition "-and I shall use it 8a little as I can-I am giving 
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to it what is really a technical BeDie. "Unfair! competition" is compf!ti-
tion apinat which industries can ordinarily claim to be 88.feguarded 
whether that arisea from the action of the foreign Governments or manll-
facturers or, as in this case, from the restrictions imposed by the law of 
the country itself. Well, Mr. President, to pass from that point. Per-
haps I had better try and pick up the threads of the argument from tbe . 
. point from whioh I diverged. The finding of the Tariff Board was that 
owing to night work of women in Japan it was possible to work in double 
shifts instad of in single shifts, that the double shift working meant a 
reduction in the selling price which would give a fair return on the capital 
invested of 16i pies a pound, and that figure at the date the Board re-
ported amounted to 10 per cent. of the value of the imported yarn. They 
found also that the competition was unfair in the sense in which I have 
tried to explain to the House. The GovernpJ.ent of India accept all these 
findings. They accept the finding that it is the night work of women 
that makes double shift working ~ossi le  They accept the finding that 
the reduction in the fair selling prIce resulting from double shift working 
is 16i pies a pound in the case of yarn of 32&. counts, and they accept the 
finding that the competition is unfair in the sense I have tried to explain. 
It still remained for the Tariff Board to establish one more point before 
their ease was complete and I think that perhaps on this question I can-
not do better than read from what the Board themselves actually said. 
The passage will be found on page 39 of the Report. What they say is 
this: 
II JapanMe yam of 32 •. counts superioT in quality to the compal'lIblc In·1lan pTG-

duct is thus being lold at a price which ill pTaCticaUy equal to the l'!ost of manll-
ta('ture nlone of yarD of thil count in India without any alIow&!lce for proflt or 
d l ~ 'i8 io  In view of the fact that there ill a definite relative. value between the 
prices of the various counts of yarn 801d, and that a fall in the price of yarn of counte 
of Ms. or 40 •. theTci'ore affects thl' price of all other count. in a varying de r~ '  it 
DlU(lt, we think, be held that tl.e competition of Japanese yarn exercises a deprcsllin(1: 
elre<'t. on the priee of Indian yam and that thl. in 11 larg!' meRllure mlllt be held to 
a ~~ 1  for the fact that the spinning mille, with one or two IItriking exception. due 
to special circumstances, are in a worlKl poaition than mille which bave both lpinniRr: 
Ilnd woaving depart.menta." 

What the 80ard say comes therefore to this, that nearly all the mills in 
India with spinning departments only are doing badly, that Japanese 
yarn of the counts of 30s. to 40s. is selling at a price which islittie hig'ber 
than the Indian cost of manufacture and that the low price of the Japa-
neSe yarn is keeping down the price not only of Indian yarn of the same 
count.s but of all counts and especially COllnts below 30s. That is tJa. 
finding that completes the case which tbe Board endeavoured to estab-
lish as regards cotton yarn. 

There illl one point here to which I should like to direct attention. 
It is to be noted that the price of Indian yarn of the lower counts, that is. 
counts below 30s. is affected by .Tapanese competition not directly but 
indirectly. The Board make this quite clear. This is what they SIl.Y. 
In quoting tbis passage I shall omit a few words not relevant for my pre-
sent purpose. It begins at the foot. of page 38 : .. 

•• The figures of impoTts we have given above show that it can no longer 'be tilt· 
price o.f JapanMc yam of counts below 308. which determinel ~8 pr ~1l pf~8  yal'Jl 
of ,imdar count. thou," "'8 r8t'eived evldeDee that itllal dOlle ,0 iD the paat ... ,. Suell. 

. .. :  '  • ,'" ~ ~ ' I, . .-



inlluence al i. now exereiled on the priee of Indian yarn (of countl below 80",) mUIr. 
therefore be exerei8ed by Japanese yarn of counts above 30 •. "  . 

It is their clear recognition of this fact I think which dictated the 
very careful and guarded wording of the Board's finding. They abstain 
from saying that the price of Japanese yarn between 3OB. and 4Os. is the 
801e cause which keeps down the price of Indian yarn, and  they content 
themselves with saying that it exercises a depressing effect on the price 
of Y&I'Jl generally. So far as the medium countR between 30s. and 4Os. are 
concerned, there can be no doubt at all I think, that the price of Japa-
nese yarn is the sole factor we need consider, for here the competition 
is direct. But when we come to the counts below 30s. the position is 
very different. I find fr:om an examination of the figul"es for the year 
1926-27 that the quantity of yarn available for sale to the handloom 
weav:eTS, after the needs of the mills had been met, amounted to about 
318 million pounds. During the same year the production and imports 
of yam of ~ou s higher than 30s. was about 85 million pounds. Even if 
we assume that the whole of this quantity had been taken by the hand-
loom weavers and none of it consumed in the mills or, exported the total 
quantity of yarn of C011nts below 30s. on sale in India available for the 
handloom weavers would still have amounted to over 230 million pounds. 
Now, in these circumstances, it appears probable that internal competi-
tion must have a good deal to do with the price of count8 below 30s. and 
here there are two things which have to be remembered. In the first 
plaoo, the fact that the imports of Japanese yarn of counts below 30s. have 
fallen to a very low level indicates that it can no longer be sold profit-
ably in India. and if so, the price of these counts is not according to the 
ideas of the Japanese manufact.urer, in its correct relation to the price of 
medium counts (i.e., 31s. to 408.). If in his opinion the prioes were in 
their correct relation, then he would sell yarn of one count a8 readily as 
he sells yarn of another. In the second place, and I attach some im-
portance to this, it is quite pol.;ible "'hE'n trade is depressed and prices 
are low that there is more than o ~ depressing factor: at work and that 
prices may not rise unless all these factors are removed. I have thought 
it neceuary to dwell on this question of the price of the lower connts of 
yarn at some length, because it is very doubtful whether the imposition 
of even a prohibitive duty on import.ed yarn would raise the price of the 
lower counts of yam materially. But subject to tbis one qualification, 
the (fflvermnent of India accE'pt the findings of thE' Tan" Board. They 
agree that. t.he price of the medium count.s from 31s. to 408. is A'overned 
by tbe price of Japanese yam of similar counts. and if so. the imposition 
of an additional duty would be at once reflecterl in an increase of the 
pJice probably to the full extent. of t.he duty. They a.gree also that the 
low price of the medium cOlmts keeps down. or prevents from riRin/l:. the 
price of the counts below 30s. but consider that int.ernal competit.ion also 
plays fI considerable part in keepin/l: the price down. If, however. the 
.price of the medium connts were raised by an increase in the import duty. 
the probable result. wouIn be to t.rRnsfpr Rn apnreciablc proportion of 
the Indian spindleage to the production of the medium counts with a o ~ 
Requent diminution of the internal competition in the production of. the 
lower counts. In that wav some increase in the price of lower counts 
miR'ht follow. but the total imports of the ~edium counts do not much 
exceed 25 million pounds a yeal'. and this quantity is less than 10 per cent. 
~f the Indian yam available for sale after t.he requirements of the mills 
have been met. .. 
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There is one point to which perhaps I ought to have drawn attention 
earlier. The TaritfBoard were unanimous in their finding except on one 
point, namely, as to the extent of the disadvantage under which the 
Indian mills suffered. The majority of the Board considered that a 
. reasonable return on capital should be taken into account in calculating 
, this disadvantage, whereas the President of the Board, Mr. Noyce" took 
the view that only the actual cost of manufacture should be considered. 
His finding, therefore, was tilat the extent of the disadvantage was 4 per 
cent. of the selling price of the Indian mills, whereas the majority of the 
Board found that it was 10 per cent. I need not, I think, dwell on, this 
difference of opinion and it will suffice to say that on this point the Gov-
,ernment of India have accepted the opinion of the majority of the Board 
. that a fair return on capital should be taken into account. 

I will pass on, therefore, to the question, of the recommendations 
. ma.de by tb.e Tariff Board to safeguard the Indian industry against un-
fair competition. The Tariff Board differed not only as to the ex-
t-ent of the dill8dvantage under which the Indian mills suffered but also 
'as to tlle. measures to be taken to correct that disadvantage. The majo-
rity of the Board proposed to leave the duty Oll yarn u ha ~ed  but put 
fl)rward a scheme for the payment of bounties to encourage thc spinning 
of the finer count!). Mr. Noyce, (Ill the other hand, was unable to support 
,the bounty scheme, hut proposed that an additional differential duty of 
4 per cent. all va,lorem should be imposed on yarn imported from .Japan. 
I t will be convenient perhaps if I deal first with Mr. Noyce's recommenda-
tion, and I· will do so very briefly. The adoption of hiH proposal would 
involve the denunciation of the trade agreement between India Hnd .Japan 
under which the merchandise of eitbe'l" country is entitled to most-favoured 
~ o  treatment from the other. Now,4 step of that kind ill always' a 
very ~l'a e and s'erious IItep and one not lightly to he taken. It might 
.easily prove tl) be the firllt step in a trade war, and when a Government 
. commences a trade war the economic find political conRequences are V'e'l'Y 
difficult to foresee and cannot always be controlled. The view which the 
Government of India take is this .. Discrimination against imports from 
a particular conntry is a measure which can be justified only byveT'Y 
exceptional circunuJtances, and when a propoaal of this kind is 'made. fit 
is necessary tl) weigh fully the pOffsible advantages on the one side and the 
posRihle disadvantages on ihe other. In th'e:ir view, action of this kind 
()ught not to be taken unless it is clear that the advantalles libly to be 
ohtainec1 are permanent ond substantial and that they outwei"h any 4ts-
advant.ages hi~h might result, as, for example, from retaliatory measures 
to the part of the other country. In tbig case the Govemment Of Ihdia 
were not Rati"flf'il thAt the necessary conditions wete fulftllfld. for' the 
ditl'erential rlnty would remain in force only up to too 819t March 1930 
ann the extent of the beTlefit which the Indian cotton . spinning industry 
would ~eri e from the duty befor.{'!· that date was quite uncertain. In 
those cJfoumstaneeH they came clearl,. to the conclusion thAt it was Mt 
advisable to impose a dii!erential duty on .Japanese yarn. 

The proposal of the majority of the Board for payment of a bounty 
to encourage the . $pinning .. · of fluer ou~ s demands \lOmewhat fuller 
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discussion. It was considered with great care, but in the end the Govern-
lnent of India fmind it impo~i le to assent to it. On somc of the minor 
criticislDS made by Mr. Noyce in· his minute of dissent I 'will not' dwell 
and it will suffice merely to note them in passing. He pointed out that 
tlie proposed bounty would· deprive the mill.owner who had already 
embarked on the llpinning df the finer counts of much of the advantage 
which he had derived or might derive from so doing, that the eft'ect of the 
subsidy would be very unequal as between .diflerent centrell,ihat it would 
accentuate the tendency on the part of some Indian mills to spin higher 
counts of yarn than the quality of co1iton they used warranted, and that 
it would lead to inefficient working. I nc('d not dwell on these points, 
because some of them, though I think not all, might possibly have been 
removed by sui/table modifications in the scheme. The fundamental objec-
tions are of a different kind and go deeper. In substance, the bounty 
ilcheme is this, that a bounty of one anna a pound should be paid on the 
production of yarn of 32s. and higher counts based on the production of 
15 per cent. of the total working spindleage in a mill. Now, in order to 
ascertain the benefit which a mill mi~h  expect to derive from tJIiH bounty 
scbeme, I took the case of a mm which ,'Vas spinning an average of 34s. 
and did not spin any yarn below 32s., that is to say, the whole of the yarn 
it produced would bc yarn of the kind which would qualify for the pay-
mcnt of the bounty. I do not know whethey, in fRet thel'e is auy mill in 
India which actually is in this position, but I have taken thiR case purely 
for illustrative purposes. The utmost that it call receive under the bounty 
scheme ,,·ould be one anna pcr pound on 15 per cent. of its output. Spread 
over the whole output, the amonnt rc>c!'.ived would be only l-l- pies pc>r 
pound, and it will be scen at once that, since the advantage of the Japanese 
lllill haRbeen found to be 16i pies per pound, the assiRtance which the mill 
will obtain from the bounty scheme is inadequate to put matters right. 
The additional amount received would be a little more than the ~d a a e 

to be derh'ed from an increase in the import duty from G to 6 per cent. 
Yet, this mill which at the moment I have taken as typical is aSlSumed to 
be producing ('ounts of yarn in respect of which the .Tapallese competi-
tion is most di·rect and most severc. For a  second illustration I will take 
the case of a mill in which half the spindles are. producing an avcra.gt' of. 
34Ft and the other half an average of 20s. Taking the production figures 
adopted by the Board on page 64 of their Report when they calculated the. 
(lisadvantage of the Incuan mills, the output of the spindles· producing 
20s. would be double the output of the Rpindles spinninR 34s. In this case 
the bounty would be payable only on 10 per cent. of the output, and the 
amount of the bountif'..8 spread over the whole output would be J * pies 
per pound. To put it briefly, if the  average count spun in a mill is as 
high as 34s., the amount received by way of bounty would never exceed 1 ~ 
pies per pound lipread over the whole output,and the lower the average 
count spun, the smaller is the bounty per pound spread over the whole 
output. This is the first serio1ls objeetion to the scheme, na.mely, that in 
so far as it is to be considered afil a safeguarding measure it is ineffective. 
Tn order that the mills in· India with filpinning departmentsonlr miRht be 
safeguarded from·Japllnese competition by means of a bounty. it would be, 
necessary either to raise the amount of the Ull ~ to a muc:h .higher ~ure . 
than ODe anna a pound, or else to expand the spmdleage liDllt matenally. 
That would at once create a whole series of fresh difBculties, and would 
raise. the cost of the scheme· to a prohibitive figure. · 
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, The 8econd objection to the JCheme, Mr. President; is oile of princIPle. 
It,ii evident from the Report ~ha  the majority of the Board view 'their 
.elieme 'not only as a safeguarding measure but also, and perhaps primarily, 
as a meanS of bringing about a desirable development in the CQtton 
spinning industry. They proPQtled that the bounty should be payable in 
the first instance for a period of four years, and they estimated that the 
o'ost during that period will be Rs. 240 lakhs. Now, when it is proposed to 
subsidise an industry to this extent, there is one test which I suggest 
should always be applied, namely, whether the development, if it cOmes 
about, would serve a national purpose as distinct from the interests and 
the advantage of the induHtry itself. When I say this I am not considering 
bounties which are granted solely as a measure of protection, as .for 
~ ample  the steel bounties. I am speaking just now of bounties and subsi-
dies which are regarded not as measures of protection but as a stimulus 
to development, and in such cases the view of the Government of India is 
that the expenditure, especially when the sum involved is high, cannot he 
justified unles:,; it is incurred on national grounds, and they were not satis-
fied that the scheme put forward by the majority of the Board satisfied 
this test. They hold in fact, as Mr. Noyce put it, that a long-established 
industry, as the cotton textile indUl"try, should need no stimulus at the 
expense of the ta.'t-payer to a development which is in its own interest. 
That is the second serious objection. The third objection is to be found 
in the administrative difficulties connected with the working of the scheme. 
Mr. Noyce, whose kno\vledge and e perie ~e entitle him to speak with 
'Some authority on this question was of opinion that these difficulties were 
insuperable. I do not propose to discuss this point at any length for it 
would lead me into details which could not but be tedious to the House. 
Suffice it to say that the Government of India were satisfied after examining 
the question that the scheme could not be administered satisfactorily by 
the peripatetic sta1f of inspectorlj proposed by !the majority and that a very 
'much larger and more t'xpensive staff would be required. I know that 
this view is not accepted by most of the mill-owners with whom I have 
-discussed the question and I quite frankly recognise that in a matter of 
this kind they must obviously know more about it than I do. Neverthe-
1., after giving the question the be8t consideration I can, I remain of 
-opinion that the administrative difficulties would be very great and the 
adUtinistrative expenses very high. It is to be remembered, Sir, that in 
"this matter the point of view of the Government of India which is the 
trustee of the tax-payer who is going to pay the bounty, and the point of 
view of the mill-owner who hopes to receivt' the bounty are perhaps not 
identical and 'therefore the difference of opinion 88 to the extent of the 
precautions which would be necessary in the event of a bounty scheme being 
sai'ICtioned is not a matter which need arouse any particular surprise. 
For the reasons which I have given the Government of India found it 
impossible to a~ep  either the recommendation of the majority of the 
Tari1f Board or the recommendation of the minority. It w. aceordingly 
announced in the Resolution which was publisbed on the 7th June last 
that the duty on cotton yarn would be left unaltered. It wu recogaized 
that t.he existing, re e ~ duty, ~i  only 5 per cent;, djd not fully lIover 
-the ad a fil e'~ ~~d e ~ rl ed by the Japaneae millll from wottilbig 
:double slufts, .... 111011 &mounted to to pel' cent. It Wy held, howe7(erj' that 



an additional duty on yarn only would deat prejudjeiaitr 6ekaDdloom 
. iDdustry, and that for that reuon it should not be imPOM\:1. SiJiee this 
"'ai' the de~i8i  of the Government of India in June last 'the House will 
naturally expect to hear how the question came to' be re-opened. It will 
be within the recollection, I think, of most Members that, after the publica-
tion of the decisions of the Government of India, the claims of the cotton 
mills were brought before th", Go er m~  of India 011 tW6 separate 
occasions : first in Bombay when I met the Committee of the Bombay 
Mill-owners' Association at a meeting at which representatives from other 
centres were also present, and subltequently when a deputation of mill-
owners was received by His Excelleucy the Viceroy a.t Simla. On both 
occasions it WI1S promised that all that had been urged would be fully 
considered by the Government 'of India, and this Bill is the concrete result 
of the reconsideration which has been given to. the question. It was 
strongly urged by the mill-owners in Bombay that if the Government of 
lJildia found it impossible to accept either the majority or the minority 
recommendation, then it was incumbent on them to examine the case from 
every point of view before finally coming to the concJ.usion that there was 
nothing to be done. Now, when after these meetingH the Government of 
India again took up the conllideration of the question the following were, 
I think, the four points which emerged distinctly. In the first place the 
objections to the bounty scheme remained as strong as ever. The Govern-
ment of India were unable to Ace how these difficulties were to be overcome 
or how they could assent to a'Mcheme of that kind. That is the first point. 
In the second place, the position W88 not satisfactory as regards the com-
petition \I"ith Japan. Admittedly the existing duty is only a  5 per cent. 
duty and the disadvantage of the Indian mills at present prices amounted 
to somethirJg like 10 per cent. ; that is to say, the  industry was not fully 
safeguardeu against competition which had been found to be unfair. In 
the third place, it was necessary to consider whether, if a differential duty 
could not be agreed 00, there Wl'rc thc same objectionll to a duty which 
would not differentia'ttl or discriminate but would be applicable to imports 
from all countries. And in the fourth place-and this was obviously the 
point the Government of India had to consider closely-was the objection 
that an increase in the duty would affect prejudicially the handloom 
indusia"y 1'eally conclusive. These were the four points whioh I think 
determined the demsion of the Government of India which is now embodied 
in the Bill. And first, let me deal with the question whether, if a differ-
ential duty was imp088ible, a duty applicable to imports from all countries 
was open to the same objection. Now, one obvious objection-and it was 
one I think which had  material weight in preventing. the Govel'nment of 
India from taking up this particular question &t aD earlier date-was the 
fact that both the majority and minority of the Board were against the 
imposition of a duty on import!! of yarn from all countries, that is, a 
~e eral inerease in the duty on yarn. On the other hand there was a 
precedent on the other side to be found in the British safeguarding 
procedure. In· the l i e~ Kingdom! wh.en it. was oo side~d that unfair 
competition is estabhshed, no a e~ lio  IS paId to the p~r l ular ~u r  
/\1' countries which may be respoDluble, but the safeguardIng duty Imp()8ed 
is· made applicable to imports from all countries outside the Empire. 
·Therefore it seemed that the objection to a general iDcrease o.t the duty 
"mip;ht not be insuperable .. As for the. other pohlt, namely, ,!hether ~he 
eact '·011 the handloom mdustry m1&'ht Dot supply an UlIUperable 
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~ l A  it ~-A8 .. f~ that & ~ l  deal, JDight depend upon. the preciq-, 
method adopted .of. i~ si  the dutYr Qd thatiibe' obje(!tions might., 
be less serious with one method than they would :be with another. After 
fully: .reviewing the. whole matter the Government· of India. caPle .to tha.. 
conclUliion that the plan embodied in the Bill was the 011e which best 
met the requirements of the case, and was likely to work lOOst easily and 
most equitably. 
As the House' are aware, 1 have had a good deal to do in one way or 

another in conaidering protective duties and the precise method by which 
they ought to be applied, and the conclusion which I reached quite early 
during the time I was on the Tariff Board w¥ tAlat for protective' purposes. 
an ad valo,.em duty is nearly always objectionable, and the reoasoD is simply 
this. When prices are high, the duties are very high and the protection 
is very high,-and that is just the period when the industry probably' 
needs protection least. When prices are low, the duty 'is low, and the-
protection is low, and that i~ the Yery time Whl!ll the industry needs protec-
tion most. For thi8 reaJIDn, when it is possible, and it ill not alwayR pOSHible, 
but if .possible, a protective duty ought to be a specific duty. Well, now,. 
in thifl case it was necessary to consider, if therc wall t{) be a specific duty, 
what the, amount of the duty ought to be. One thing at any rate WaR per-
fpetly clear :in the Tariff Board's Report; it waR in respect of the counts 
of yarn between 30s. and 4Os. that the lIafeguarding was neceMsary, and 
the duty must be adequate t.o safeguard the rndur-;try at. that point. The 
Tariff Board had found that 16k pif~ per pound was the dis-
advantage 'under which the Indian mills suffered. That was 
baRed on their prices at 328. If the safeguarding WaH to be 
adequate for the average valne of the counts between 3ls. and 
408., the duty would haye to be a little higher, and it 
was for this reason that in the Bill it is proposed to fix the duty at 'It 
annas a ponnd. Now it ill quite true that on the counts of yat'n beloW' 
30s. or on part of the imports of this kind,thiH means a fairly high duty, ' 
although tt8 far 8iI I have becn able to discovpr from any figures I could' 
obtain, it is seldom likely to amount to much more than 10 per cent., the 
reaRonbemg that most of the yarn which is imported of these very counts: 
is imported for lOme special purposes, and it probably has a value dis-
tinctly above the average ,'slue of yarn of thesoe' counts,' Still, the Ii 
annas duty is fairly high. On the other hand there were administrative 
re&lIOn8 why it was undesirable to differentiate if that could be avoided, 
and on the whole it was thought th8.t if the specific duty were made uni-
form fOl" all counts, nopli.rticular harm would be done. The House will 
remember thatl il'l an earlier part of what I Maid I dwelt at 'SOUle len¢,h 
on the question whether the imposition of an additional duty would in-· 
'crease t.he price O'f the lower countl'1 and, if flO, to what extent. It was in 
"iew of this particular point which I am discussing now that r did en-
large to some extent at an earlier stage. The conclllsion whieh I en-
deavoured to put before the Houlte was that ill all ,probability the in-· 
crease in the price of the lower counts which might result from the 
impOl'rition of 'the duty would not be very large, because the price of thes8' 
count.s was de ermi ~d to a very large extent by internal eompe i io ~ 

leome .nbw to the question of how this propolled duty of. one and a 
ha ~f  annas· a:' ~u d migptl a:ffect· f ~e jnterests p'f th.e handloom i~dus r ; 
No., the first Pointt.llat'·1 would lIke to make J8 thJS, that as regards the 
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hi h~r counts it is not likely that the handloom industry will be at all 
seriously prejudiced. There are two reasons. In the:first place, when 
you get to the really high counts of yarn the price will be more th'an 
R.'i. 1-14-0 a pound and in that case the yarn will be subject as before to 
the 5 per cent. ad 'Valorem duty and not to the specific duty, that is to say, 
there· will be no increase in the cost of the yarn at all. .Aa regards the 
counts a little bit lower down the scale but higher than 408., it is quite 
possible that the specific duty may be a little higher than the 5 per cent. 
duty, but probably not very much. In that case, since the kind of "'piece. 
goods which are spun from the higher counts gf yarn are something in 
the nature of a luxury product, it is quite possible that the handloom 
weaver will be able to pass on the increasing cost to the consumer. Then, 
let us take the lower counts, counts below 30s. Here again the conclusion 
I have already wied to place before the House is relevant. It is very 
doubtful whether the price of these lower counts will be increased material· 
ly by the duty, and if. I am right in suggesting that, then the effect on the 
handloom industry cannot be serious. 
Finally, we are left with the medium counts, from 31s. to 40&. Now, 

as I have already said, it seems probable that, in respect of these counts, 
the increase in price will be practically equiva.J.ent to the increase in the 
duty, and here unquestionably the handloom weaver will have to pay a 
higher price for the yarn he buys i but if we assume-I have no accurate 
data as regards this-if we assume that out of the 50 million pounds of 
yarn of medium counts which is either imported int,o India or produced 
in India, half of it is taken by the handloom weavers, then that quantity, 
about 25 million pounds, would only amount to allOut 10 per cent. of their 
total consumption. That is the only part of the burden which, 80 far as 
I caD. judge, is likely to be at all serious. 

Finally, before concluding I must refer very briefly to one other 
proposal which does ~  find a place in this Bill, but is in the other Bill 
which contains all those proposals which the Government of India have 
adopted for the removal or reduction of duties. This proposal is the 

1 P.M. 
reduction of the duty on artificial silk yarn from 
15 to 7i pel' cent. which, it is believed, will be distinctly 

in the interests both of the handJoom weavers and of the cotton mill-owners. 
Artificial silk.ya.m is a material which is coming more and more into use 
in recent years and the imports of it into India have grown at a very 
remarkable rate. If either the handloom weavers Or the mills are to 
manufacture a Class of goods for which there is a growing demand, then 
any step that is taken to reduce the cost of material'! they have to USl' ought 
to benefit them considera,bly. 
T do not know, Mr. President. that there is much more that I need 

add. 1 must thank the House for the patience. with which they have listen-
ed to what. I fear, must have been a somewhat tedious exposition of one of 
thcseeconomic questions which, however interesting they may be to some of 
us do not always make a popular appeal. The decision of the Government 
of'India that it was desirable to safeguard the manufacture in India of 
cotton yarn was only a,rrived at after prolonged consideration and after all 
that could be said on either side had been as carefully weighed as poS8ible. 
They believe that the change proposed in the Bill ought to be made out 
of fairness to the interests of the cotton mill industry. They a.Iao believe 
that any prejudicial effect that it may have OD the handIoom industry 

D 
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will not be serious. In these circumstances, they consider it their duty 
to bring it before the nouae. 

" 

Sir, I move the motion that stands in my name. (Appla\l8e.) 

111'. Prllident: Before I propose the motion for the consideration 
of ,the Boulle I should H'ke to know 'exaetly what the Government meaD 
when they MY "that the Select Committee be instructed to report 
on or-as Boon as p088ible after the 29th August 1927". Under 'l,hill 
iDStruetion, it will be open to the Select Committee to delay its Report for 
aDy leDgth of time. They will not be bound to make their Report duri'D@' 
this SeBSioD. I do not know what the object of the Government is in 
giving such instruction to the Select ComDUttee. 

The Honourable Sir George ltaiJJ.y : Perhaps I might explain that 
it was hoped that it would be possible to submit the Report by the 29th 
August, but it was felt that owing to the number of Committees that 
have to sit tha,t might not be pORSible. It was for this reason that the 
29th August was put in rather as a pious aspiration than an absolutely 
fixed date. I respectfully recognise that what is in the motion is not 
vflry satisfactory and, if the House' will permit me, I IIhould be quit.e 
willing to prt>pose tbat the Report be RUbmitted by the 81st August. 

Mr. President: On or before the 31st Au us~  

The Honourable. Sir Oeorre Rainy : Yes, Sir. 
111'. Prelident : Motion moved : 
" That the Bill further to anlCud the Indian Tari1r Act, 1894, in order to sute-

ltwrd' the manufact.ure of cotton yarn in Britillh India be referred to a Select Corn-
r..ittee l'onBiBting ot Mauln Muhammad Yakub, JU. R. K. Shalllllu.kham Ohetty. Sir 
Vi(,tor Salloon, Sir Purshotamd8.11 Thakurdaa, Mr. W. Stenhou8e Lamb, Dr. A. 
l:iuhrawardy, Diwan Chaman Lall, Mr. N. Y. Joshi, Raja Ghazanfar Ali Kllan, Mr. 
Duraillwamy Aiyl1Jlgnr, Mr. Jamnadas M. Mehta, Mr. S. C. Mitra, Pandit Hirday Natlt 
Kun:r.ru, Munshi lBwar Saran, :Mr. M. R. Jayaltar and the Mover, and that tile nUluber 
ofmelDbers whose presence 8hall be necessary to constitute a meeting of the CORl-, 
mittee be five, and that the Committee be instructed to report on or before the 31st 
.August, 1927." 

• Victor BallOOn (Bombay Millowners' Association: Indian Com-
merce) : Sir, I rise to support the motion. I $ubmit that this House aho,uld 
deal with this motion i:n the same mltDDer 88 was done with the Steel 
Protection Bill last Session, that i8, that if the motion for reference to a 
Select Committee is agreed upon, this House will only have agreed ~ the 
principle that the textile trade needs to be and shall be safeguarded, lea'v-. 
ing it to the Select Committee to put before this House subsequently the 
methods by which this end may be achieved. (Hear, hear.) It may be 
that one or more alternative Bchemes maybe suggested, 

1Ir. Preiiden't : You will perhaps have to change the Govemment 
of India Act before ~ .Aaembly caD do 10 without the 8a.netion of .Gov-
el"nment. 

air Victor lUIOGIl : 1 um merely suggesting that the sllme procedure 
shall take place 88 took place in the Steel l'rtrteetion Bill. If 1 remember 
8J'ight, there was 8O!ftle altetrnative sebeme. lam .not A l~i  t.hat we 
8~ould do 8QY thiDg that was Dot done there. I prcp08t, tbEfttefore, to 'eon-
&1e my rHlarks tJ) thepriaciple tIlat the industry is d\'Jl!l8l".Ving ~ a ifii' a l~ ~ 
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The problem resolves itself into two parts. Firstly, 'Aitlether the mdustry 
needs help and, secondly, whether it is to the adva.ntace of the nation"" 
a whole that such help should be given. 

To my mind the first proposition is 80 self-evident that to defend it is 
like being called on to defend the thesis that the sun shines during the 
day and the moon at night. I ~o Dot propose to make a technical speech 
on the subject to-day. I will content myself with pointing out that the 
industry all over India, is so depressed that it cannot even pay it. depre--
oiation charges and is so living on its capital, that a luge number of milla 
have had to stop working; I think it is four in Bombay, 12 in Ahmedabad, 
and others in the mofussil, and that half the industry, the half which is 
situated in Bombay and the province of Bombay, if I may use the words 
of the Tariff Board, a body which no one can affirm. _ shown itself partial 
in any way to the textile industry, is in a critical position. Further on 
they say : 

" In view of the dangers financial and ind1l8trial which are inherent in tho COD" 
tinuancc of the present conditions, tho case for 88 e1fective & measure of State aid .. 
posllible does not appear to us to require elaboration." 

That is the opinion of an official body of gentlemen who, as I have 
already said, have by no means shown partiality to the industry. There 
is in faet 1'\0 question as to the needs of the industry. The real question 
which, I feel, concerns some of us more than others, but all of us to a great 
degree is whether the State aid offered will be sufficient' when added to 
the efforts within the power of the industry to effect t.o save it without a 
change in the world conditions. If there.is any doubt 88 to the question 
of the needs of the industry, I can ela.borate the point for hours, but I will 
spare the House on this occasion. 

Let me turn to what this House must consider IS a domiaant faetor 
of the question. Admitting that the industry is in a dritical situation, 
is the a~o  justified in making sacrifices to keep it alive' Is its existence 
of importance to the country as a whole and the agriculturist in partiCUlar , 
There is the perfectly sound ar~me  that, though the eonsnmer will 
benefit by the Mle of bankrupt stocks during the death of the indnstry-
eventually, the absence of internal competition will be taken advantage of 
by textile industries abroad and the consumer will have to pay 88 much ill 
the end as if a protective duty had been put on and the loeal industry 
saved ; but I wish to approach the problem from a different angle. 

We are told that the fertile  lands of this country are not sufficient to 
carry the present. day agricultural population, that fragmentation due M 
surplus agriculturists stands in the way of p,fticient farming. that the new 
tracts brought in by irrigation are barely sufficient to satisfy the needs of 
the provinces in which those tracts are situated. We know that India if4 
a prolific nation; further, that sanitation, Baby Weeks and 80 OD are all 
WOl'kibg for the reduction of the death-rate in the i fa il~ aad child. popu-
lation, which means, in other words, that the adult popula io~ ~ an alr~ 
overcrowded land is going to increase at a faster rate than It IS cwn doror 
to-day. 
Now, what are you going to do with ha~ i re~e in ~our population' 

Yourprodtlction of foodRtuifs a ~ produce IS not 1 'e~  8t) h~  your 
exportable surplus will be decreaslDg. Surely the only thlDg to do 18 to m-
d1lltlrialiae the country so that your surplus population wl11 produee the 

II' 
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.frI.8Jl.ufactureci articles which you need to buy in exchange for the foodstuff8 
and produce it now consumes, and which you used to export. ' 

'l'hat seems to be 8 self-evident fact and so it follows that 8S it is 
alwaYk Bouuder and cheaper to keep an old-established industry using in-
digenous produce as its raw material going,in bad times than to 8tart new 
ones, you are justified in giving protection to an industry which employs 
a nllJDber of agriculturists and doing anything you can to encourage that 
industry to expand because that will be all to the good and your surplus 
population will then earn higher wages than it could at home by produoiog 
a commodity necessary to their food-producing brethren. 

So' far I do not think I have said anything which can be controverted. 
What I have said in effect is that the e:Dstence of a prosperous textile in-
dustry is essential to the well being of India in general, and that the pro-
tection of the industry justifies a. sacrifice on the part of the consumer. 
Rut there is, I admit, one argument, one criticism, for which there is some-
thing to be said and which may be in the minds of Government, though it 
has never been publicly stated, and it is this. Is the country entitled, in 
Heeking to protect an industry-is it entitled, in order to do that, to penalise 
the poorest cl888 of consumer by putting an additional import duty, when 
the wage of the agriculturist is so much le88 than that of the mill hand Y 
Is it fair to ask the man who may be earning as little 88,-1 think B.s. 418 
wall quoted 88 the lowest wage that an agriculturist has been known to work 
for ..... . 
Mr. B. Du (Orissa Division: Non-Muhammadan) : Do you agree to 

that " 
Sir Victor Sassoon: I do not approve of that but I am informed that 

it is 80 and is the reason why some of them go to plantations at Rs. 6 and 
others serve on the railways at Re. 8a month. I am merely saying, is it 
fair to ask a man who :;:1 ~ar i  all little as this to pay even an anna more 
forhiH dkoti, because, if the proposed tax. on yarn is pa.ued on to the poor, 
consumer (which I do not admit), because the lowest class does not use 
dkoties made .of imported cloth, it would be an anna; I think the price is 
from t to Ii annas according to the width of the parti"ular garment he 
does wear. 
The point is : is it fair, however little the increase is, to ask him to pay 

it whl'n the minimum wage, at any rate in the Bombay part of the mill 
industry, is RH. 18 a month and the average wage is RH. 30 a month. I will 
only say that there is admittedly something to be .said for such an argu-
ment. I am not asking the House to agree to this argument. I am asking 
them to reject it and to reject it for two reasons. In the first place, if 
they are going to uphold this argument, why did they not uphold it when 
they passed the Bill for the protection of the steel. industry. There WIUI 
the same position there. And there is even a stronger defence. If the 
mill industry goeR to the wall, a number of men earning an average wage 
of Re. 30 a month will have to go back to the country, go back to their 
people up-country and work on the land and thus compete with 
the already badly-paid agriculturist. Whereas if the industry pros-
pers, more ,mrplus agriculturists will be enabled to come into the industry 
and earn higher ",ages and at the same time relieve the congestion on tht' 
land and therefore perhaps make it bnpoasible for anybody to have to try 
and emt on RH. 4-8 a month. We, in the textile industry, do not want to 
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reduce the standard of living of the mill hand. On the contrary, we want 
to raise it and lower the costs of production by increased efficiency. But 
we must face the fact that, though I firmly believe this 'can be done, though 
I firmly believe it will come to pass, increased efficiency is not an eaSy task, 
and it will take some time to carry out. And it is during this intermediate 
period that I suggest that, whatever is necessary to save the industry from 
extinction should be done. And, therefore, Sir, it is with some confidence 
that I ask the l~~ to pass this motion to refer the Bill to a Select Com-
mittee on the clear understanding that it is only committing itsclf to the 
principle t.hat the industry aM a whole should be afforded sufficient pro-
tection to enable it not to make large profits but mcrely to continue existing 
without loss and to allow it to cover this depreciation. 

Mr. B. Daa : Sir, I congratulate the Honourable the Commerce Mem-
ber on the very able defence of a very poor case. I don't know if the 
Honourable Sir George Rainy as the President of the Tariff. Board 
would have brought forward similar arguments while arguing the calile 
of the protection of the steel industry. But that we will have to discuss 
later on. Sir, it is known to all the Members of this House that I am Ii 
protectionist. And if I raise 'my voice against the present motion it is be-
cause of the fact that there is the scare-mongering news that the 
Bombay millowners had brought pressure to bear on the Government 
Benches and Government had brought forward hasty Bills for CQnliii-, 
de.ration before this House. There was no neceBBity of two Bills before 
this House. One Bill and the latter Bill was enough. But still it always 
happens, Sir, whenever these millionaires IPld multi-millionaires known 
as mill-owners in India bring forward anything in great agitation for 
consideration, the Treasury Benches, although they sit on the top of 
the Simla hills, bow their heads and bring forward measures which may 
not be compatible with the interests of the millions and millions of India. 
Sir, you belong t.o a part of the country and I belong to a part of the 
country that are in the greatest distress owing to the floods. We have 
appealed for help. We have had the, sympathy of the Honourable the 
Leader of the House ; but. has Simla been upset over it Y Have the, Gov-
ernment come forward wit.h any measures on their initiative to help the 
people of Gujarat ? 

Mr. President: Order, order. Weare not discussing the floods. 

Mr. B Das : Sir, I bow to y01l1' ruling, but I was making a, statement 
bearing on the fact that the agitlltion of a few capitalists appealed to the 
Honourable Members on the Treasury Benches more than th,e appeal 
of t.he crores of aftIicted agriculturists in India. But, Sir, why this scare-
mongering T Why hi~ {>anic on the par~ of the GoVtlrn!Dent to bring 
this measure before 'thIS House? The mIllowners are domg very well. 
They did 'so well that they over-capitalised their firms. Firms ,with 10 
lakhs were over-capitalised into 50 lakhs, so as to get more profit I'! ~' t.he 
system of managing agencies that is prevalent in India, and they d('priy-
ed thc shareholders and my friend Mr .• Joshi's labourers of eerta.in 
portions of their shares. I know the millowners have sutlered recently, 
but that is partly their fault, and ~ have here sll:ch a panic t.hat ~e 
are askt>d to legislate so that they WIll get a certam measure of rebef 
for one or two years. Take the Convention that "';88 introduced ~  t.he 
League of Nations. Well, the Government of India as the orlgmal 
member' of the League of Nations can protest against it. There is no 
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neeessiw for us to protect the millowners while millions and millions of 
people' have. suffered intensely. Sir, I have already observed that mill-
owners would not have experienced these monetary losses which they are 
going through, had they not over-capitalised their industries. But that 
does not mean that the nation should come forward to-day to help 
them to raise a tariff wall against foreign countries. I appreciate very 
much my' Honourable friend Sir Victor S8,.'1soon's remarks about the 
agriculturist population in India. He may know that 20 to 25 crores 
of people in India are engaged in agriculture, and while I appreciate 
the concern of Sir Victor Sassoon, it is not the concern of one individual 
member which will bring relief to the agricultural class. I am happy to 
88y that Lord Irwin is taking some interest in the agricultural classe3 
and is endeavouring to bring relief to them. But you want to tear away 
the agricultural labourers from the open air, from the villages and the 
country, and bring them to the towns and make them sweat and live in 
the slums of Bombay. There are 10 or 15 millions of labourers employed 
in agriculture. It has been auggested by .various public leaders who 
have agitated for this before that the tax on textile machinery should 
be removed. This delayed piece of justice to the Indian industry I ap-
preciate and I thank the Government for it. But I do not 
appreciate the panic-mongering to put a tariff wall against 
cotton yarn. I personally do not want this Bill to be re-
ferred to a Select Committee. Why this hurry t Have the Government 
of India consulted the Provincial Governments' Industries is a transferred 
subject in the Provincial Governments. Has the Honourable the Commerce 
Member got their opinion there' Hu he consulted the many lakhs of 
weavers that work 8.8 independent millowners like iuy friend Sir Victor 
Sassoon and my friend Seth Kasturbhai Lalbhai? They are also independ-
ent millowners. Have you consulted these industries as to how they will 
be affected by this measure T Why do you bring this measure 80 soon , 
There is no necessity for it. J understand the millowners waited in depu-
tation on HiH Excellency the Viceroy and therefore the whole Govern-
ment communique was changed nnd another ~ommu i ue ,,'as issued, and 
instead· of a measure which Government in their first communique 
announced that they will abolish, and rightly abolish,-the duties on im-
ported mill machinery-they are IIOW bringing in another piece of legisla-
tion. I do not sec the meaning of it. 

Sir, I do not like again to go into the qUf\stion of floods, but beeause 
my Honourable friend evinces 110 much interest in the teeming millions of 
agriculturists I refer to it. Millions are Hufi'el'ing owing to the floods. 
I have seen a statement in the Bombay papers how the millowners have 
subscribed to the flood relief. I have not seen one ....... . 

(At this stage Mome Honourable Members behind 1\11'. B. Das were 
talking among themselves.) 

Mr. President: I must call the Honourable Members to order. 

Mr. B. Du : Sir, I have a seriouR charge to make against these mill-
OW'llel'8 of India. They have done very little for the development of 
Indian industries, particularly the industrieoi allied to the textile induetry. 
The engineering industries in India have not thriven very much hroll~  



'nIB . DlDIAN TANl. (OO'l'TON V,uN .AJlENDUNT) BILL. 3111 

the help of the millowners. Each managing agent in BOlJlba,y· and 
Ahmedabad is also agent for mill-stores. He imports the things from 
England and Germany and supplies them to his own mills and sells them 
a180 in the bazaar. But they have done nothing for the engineering i ~ 

dustries and the allied industries. My seeond charge, and a very seriou.s 
charge, against the millowners is that they have done nothing to foster 
Indian insurance in India. Sir, to develop Indian industries you want 
insurance and banking. I find that every millowner in Bombay-
almost every millowner, I am subject to correction-is an. insurance 
agent of a foreign insurance company. He not only insures his own mill 
in that insurance company, but he canvasses orders from other Indian 
industries. Thereby the Indian insurance c(lmpanies have suffered. If" 
the induatrialists have neglected allied industries such as applied engi-
neering industries and insurance companies in India, how is it that they 
oome forward o-d~  on the floor of this House to ask for the sympathy 
of the Members (If this House and of the millions of people outside this 
House' 
Mr. Prelident : Order, order. The House stands adjourned till Half 

P88t TW(I of the Clock. 
The .Assembly then adjourned for Lunch till Half Past Two of  the 

Clock. 

The Assembly re-assembled after Lunch at Half P;aat Two of the 
lo~  Mr. President in the Chair. 

Mr. N. II. Jollhi (Nominated ~ Labour Interests) : It is a matter of 
great satisfaction to me that the Tariff Board have made an inquiry into 
the condition of  the textile industry in this country. In the year 1925, 
when there was a strike in Bombay, I was pressing upon the Government 
to make an inquiry into the condition of the mill industry. At that time 
the millowners were not anxious to have that inquiry. I am glad that the 
stern facts of the situation compelled them to ask for an inquiry and an 
inquiry has been mado. Sir, the textile industry in this country is a 
very important indudtry. Not I)nly has a lergc amount of capital been 
sunk in this industry, but the livelihood of more t.han 367,000 people 
depends upon this industry. Not only that, but the capital invested in 
this industry, unlike several other industries, is Indian, as well. as most 
of the supervision and dlrcrtion is nlfio Indian. Sir, the Report of the 
Tariff Board has made it quite clf'ar that the textile industry in this 
country is at prcsent passing through a period of depression. The majority 
of the factories in Bombuy are not working at a profit but are working 
at a loss. Unfortunately, cxuct infol'mation as to the whole country is 
not available. We have got fach; about the profits and the losses of the 
Bombay industry but not foJ' the h~le of the .industry in hi~ count!y. 
But it is aL':Io clear that in Hpitc of thIS dcpressJOn some factorIes, WhICh 
are being prudently managod, are s i~l ma ~  profits. There was one 
statement made by my IIonourablc frIend SIr .V.lctor ass~o~ that Bome 
four factories were closed in Bomba.\'. Hilt, Su', although It 18 true that 
these factories are closed, still the Tariff .HORrd hilS II)ade it quite ~ear 
that no factory which has heen properly managed halJ so far gone ~ o 
liquidation on ~ ou  of the depression. This ia what the Taril ijollord 

~8  ,: We are utt.fted that ,,"0 mUl in a~ "bleh aoul4 be re ~ i. ru~ wlth. t'!! 
..... ., 84 .e._rUI t,een forced blto Hq1l1datt.on al the renlt ot the deprellion. 
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Sir, in order to understand the pres('nt position of the mill industry 

it is better to take Htnck of wuat the position of the industry wa!; only 
a few years ago. 'I'he Tariff Bourd has Hhown that as far as Bombay mills 
are concerned from the year 1917-1922 they made a profit of 33.8 crore!!. 

Out of these 33.8 crores 21.63 crores were distributed as dividends; 
while the capitalslwk in this ilulustl'Y in the year 1917 was only 7 crores, 
in the year 1922 it was 17 crores. Sir, it is quite clear that the industry 
made large profits and those profits have been imprudently distributed 
as dividends. If those profits had. heen conserved in order to consolidate 
the position of the industry, I am quite sure the millowners would have 
been able to pass through the present crisis more easily. Apart from 
that, there is another feature of the figures which I have now placed be-
fore the House, and th.t is the over.capitalisation of the industry. If 
you take the industry in the country at! a whole you will find that the 
capital has been raised from 20 to 40 crores during the years 1917-19.22. 
But although the capital has been increased, there is not a ,roportionate 
increase either in the number of spindles or in the number of looms. 
The increase in the total spindleage in all the Indian mills. between 1918 
and 1922 was from 65 lakhs t.o 72 lakhs ; while the incre8.8e in the api al~ 

as stated above, was 96 per cent. the increase in the total spindleage was 
only 10.7 per cent. Now, if we take the figures in Bombay alone, the in· 
crease in the capital is much greater. The figures for 13 Bombay mills, 
show an increase of capital amounting to 196 per cent. while the increase 
in the number of spindles was only 36.8 per cent. and in looms of 61.9 
per cent. This shows, Sir, how the industry has been over-capitalised 
during the years 1917 to 1922. Now this over-capitalisation has a r~a er 

effect upon the cost of production, inasmuch as on account of it the milla 
have to pay higher insurance charges a ~ a larger amount for deprecia-
tion charges. I estimate that the mills in India have to pay about 7() 
lakhs of rupees more for overhead charges on these two items. 

Sir Victor 8auoon : Overhead' Depreciation is not overhead. 

Mr. N. II. Joshi: I call these overhead. Now, Sir, I do not wish to 
deal with this question at greater length. The Tariff Board has gone into 
the causes of the depression. They say that the causes of the depression 
are among other things, the reduction in purchasing power which is not 
confined to India but is common to all the world. The Tariff Board also 
-suggests that the depression is due to the trade cycle which is inherent 
in a capitalist system, and unless we control the capitalist system we can· 
not get rid of trade cycles. The other cause for the depression which the. 
Tariff Board has suggested is the compet.ition of .Japan, especially in yarn. 
The Tariff Board says that aH far as competition in co.user cloth is con-
cerned, Japan finds it difficult to compete with Indian cloth, and the chief 
factor which enables Japan to compete with Indian yarn is the worse 
labour conditions in J.apan. The Honourable Member in charge of this 
Bill has explained the position of the factory law in India. I will not 
therefore go over that question. But, Sir, I am as anxious to see the 
labour conditions in Japan improve as any other Member; and I had 
taken a.n opportunity of speaking on this question in the International 
Labour Conference in the year 1925. But I think it is better that we 
should be fair to Japan in this matter. I agree that ,J!Iopan had ali ad-
vl12ltage over India .in the ma.tter of nilhtwoU:.Butthe Japanese laboQ&' 
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conditions as a whole are not certainly worse than the labour conditions 
i,! India. As far as the wages are concerned, the JapanelSe wagelS are 
hlgher than the wages in India. In the spinning department of Japanese 
textile mills the men get daily Rs. 1-12-1 and the women get Rs. 1-6-1. 
~o  even men in Bombay get as much as women get in Japan in the spin-
nlng department. Then there is also another thing in which Japan has 
made an  advance over us. Japan has got a sickness insurance law and 
that Act is now being put into force. We have got no such law. After 
all, sickness insurance does cost something to the industry. Japan has 
got a l!lw by which they have established public employment exchanges. 
I do not say that thc cstablishment of the public employment exchanges 
cost very much, but still Japan is progressing in the matter of labour 
legislation. 

Sir Victor Sassoon : Who pays 1 

Mr. N. M. JOlhi : For the exchanges, Government, and for the sick-
ness insurance, the industry. 

Sir Victor Bassoon : And Government. 

Mr. N. M. Joshi: Therefore, Sir, although we must all wish that the 
Japanese labour conditions should improve, it is better that we should not 
ex.aggerate the inferiority of Japanese labour conditions very much. 

Then, Sir, the Tariff Board has suggested that the lack of attention 
to markets is also one of the causes of the depression. It also suggests 
another important caUse of the deprf!ssion of the Bombay Mills, namely, 
competition with up country mills. As regards this competition the 
Tariff Board Ba,ys that although up country mills have eertain advantages 
o"er Bombay mills, the Bombay mills have also certain advantages over 
them. But the chief factor in which Bombay differs from up country is, 
in the opinion of the Tariff Board. the 'costo£ labour, and it is on this 
point, Sir, that I wil.!h to deal at some length. The Tariff Board suggests 
that although the higher labour costs in Bombay are not the cause of the 
depreMsion in t.he industry, still the labour costs in Bombay, being in the 
opinion of the Tariff Board higher, have accentuated the depression. 
Now, Sir, when the Tariff Board says that the labour costs in Bombay are 
higher, we must understand what they actually mean .. If the labour costs 
are higher, they are higher than what, or they are hIgher compared to 
what? Sir the Tariff Board h~  not made any comparison between the 
labour os ~ in Bombay and the labour costs in Lancashire or the labour 
costs in Japan or the labour costs in any other country., I thinJt in con-
sidering the matter of tariffs, it was the duty of the TarIff Board t? com-
pare the labour costs of this countr! with h~ la~our costs of those 
countries with which our industry IS competmg. Unfortunately, the 
Tariff Board has not done that, and that being so, it wO,uI.d have been mueh 
better if the Tariff Board had not expt'('sHcd fillY opInIOn o~ the laho~r 

s ~ in India also. That was dnnc very wisely by the TarIff Board m 
the United States. 'fhe Tariff Boart1 there found ,that they had uo 
figures about the cost of production in other countrIes,. and therefore 
they wisely refrained from making any ~e omme da l  as regards 
tariffs. This is what the United States Tariff Board said; 

" Thc Commis8ion has as yet made no i e i~a io  of the dif!erel.lee in COlt. of 
,roduction ot cotton cloths ht're and. abroad and it .Iuch an blvestigabon .wcre to .be 
~ade it could hardly be completed WIthin le88 thaD a year. It is the general oplnloD; 
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8IJ 6tatad by authoritiN in the induatry, that domestic and foreign, par i~ularlr British, 
RUin, prices are to-day Tery close "0 aetual eoata of preduct"'&, but in the abIIeD.ee 
of vorified domeltic aDd foreign COlts ot production required by leetiOD. 815 of tdIe 
'l'ariff Aot of 1922, the Commi.ion does not feel warranted in augelting readjultulontl 
in the duties on cotton elota" 

Sir, our TarUf Board also, in the abseDce of information on this pailu, 
would have been wise if they had not made any: criticism about the labolU" 
costs in Bombay. As a matter of fact, from the inf9rmation which I have 
got, the la.bour costs in India are at least lower than the labour oosts in· 
IJancashire. The millowners themselves say that the labour costs in 
Bombay are 40 per: cent. of the cost of production ; but I find that tke 
labour costs in England are 57 per cent. of the cost of production. .A.JJ II 
percentage of selling price, the labour costs in Britain are approximately 
18 per cent. ; in Bombay labour costs are approximately 16 per cent. If 
the Tariff Board had made an enquiry, they would have found that the 
labour in Bombay is not FlO inefficient in relation to wages as the Tariff 
Board has suggested. Neither do the Taritr Board give any figures as 
regards tbe labour costs in Japan. Then, Sir, the wages in Bombay may 
be said to be higher 8S compared to the cost of living index. The mill-
owneN olaim that the wages in Bombay during the years 1917 to 1922 
llave riseR 70 per cent. in the case of those who receive fixed wages for the 
day and have gone up to 80 per cent. in the ease of th.ose who receive 
wages on piece work. N.ow, Sir, taking these :figures as correct and taking 
it that the eost of living index ill o~da  at 156, we find that the real in-
crease in the wages in Bombay is between 15 and 20 per cent., and this 
increase has taken place during the lut 12 years, if not more, 80 that 
the yearly betterment of the condition of the workers in Bombay is between 
1 per cent. and 2 per cent. If for the sake of argument we ta}t1e it that 
the betterment in the condition of workers is taking place at the highest 
figure of 2 per cent. yearly. certainly tbat progress ill not very fllst. 
Supposing that at the p!'esent standard tbe workmen in Bombay are 
getting one-room tenements and if they are progressing at the· rate of 
2 per cent. every year, they will take 50 years to be in a position to occupy 
two rooms. If the standard of life of the workers in our country 
is going to progress KO slowly, certainly there is not much hope for the 
people in our country. J wish. Sir. therefore, that tbe Tariff Board had 
not made any suggestion that the labour costs in Bombay are higber. As 
8 matter of fact, tbe real a~s are going up 80 slightly that tbey hardly 
give any benefit to the workmen ; and although it is:; true that th(' wages 
have not been reduced by tbe millowners as a wbole, still individl1ll1 
mills are gradually reducing wages by various indirect metbods. Tbey 
can certainly reduce wages by asking them to make flner yarn or giving 
them finer yarn to weave clotb. Now, Sir, in this way the wages in 
Bombay are being reduced. -

Now, Sir, there is another kind of comparison which may be made a8 
regards the wages and that is, that the wages in Bombay may be o~
sidered higher than the wages in other occupation..'1 as the millowne1'8 
claim them to be. But the verdict  of the Tarii! Board in this matter is 
quite clear. They l'Iay : . .  . 

II The 1t'&,&eI In other oCeUpatioal bYe ~ bJ &. hlflJaer puoen.,. th .. _lie ...... 
1~ .Uae texWs blc1utrr 1ft B~  t t' . 
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Then, Sir, there is a' comparison of the higher coats of. production 
between Bombay and up country. Now, in this matter, the House will 
agree with me that there is no wonder if the wages in Bombay are higher 
than the wages in Sholahpur or in any other. mufassil centre. The ~l  
of living in Bombay is higher. Even Go e~e  recognises this fact 
and the Government employees in Bombay are paid higher than those in 
other m:ufassil towns. So there is no wonder if the textile workers in 
Bombay are paid higher than the textile workers in other centres. I can 
&Siure this House that the workers in Bombay, in spite of the higher 
wages which they get than the wages paid up country, are 110t happier 
than the people who are working in the mufasail or up country centres. 
Now, Sir, this disadvantage which Bombay has as regards the labour costs 
being higher than the labour costs in fPe up country centres is a perma-
nent disadvantage unless the mills in Bombay choose to go out of that 
city. If the mills have to remain in Bombay, then certainly they hBye to 
find out some other method of ~ompe i  with the mills up country. 
Then, Sir, the millowners also claim that the labour costs are increasing 
in proportion. They say that in 1914 the·labour costs formed 37.R1 01 
the cost of production and in 1924 they formed 40 per cent. Sir, the 
increase of the labour costs is found not only in Bombay, not only in 
India, but all over the world. Even in America the cost of production 
per pound of the cloth during the years 1911 and 1925 has gone up by 100 
per cent. The cost of production po.r spindle has gone up similarly. 
Therefore. the labour costs in America have gone up compared to the 
ntber costs. Similarly, the labour costs in India have gone up as compared 
to the other COstll. But in thill matter it is not only the labour costs that 
have ~o e up compared to the cost of production, but the cost. of the 
office charges and the supervision charges have also gone up much higher. 
'lh~ millowners themselves say t.hat. the labour costs are now higher by • 
211 per cent. than in the year 1914, but the office and supervision charges 
are higher by 215 per eent. and the interest charges by 216 .per cent. So, 
the increase is not only in the labour costs but there is an increase in the 
office and the supervision charges and in the int.erest charge also. Sir, 
the fact is that the Tariff Board has very little material with it to make 
8 proper comparison as regards the labour costs. The Tariff Board tried 
to Il'et information on the cost of production in India but, whereaR they 
sent out 70 form!!. they got only 22 forms filled in, while the ma.iority of 
forms were not ret.urned t.o them. It is no wonder, therefore, that the 
'rariff Boaro was unable to make a proper comparison as regards the 
labour costs t.o the total cost of production. • 

These are some of the causes of the depression as given by the TarHf 
BOR-rd. The Tariff Board has suggested certain remedial measu~e  They 
have suggested Clrrtain internal economies. When I gave eVIdence on 
behalf of the Bombay Textile Labour TTnion before the ,!ari!f Board: I 
su ~es ed that it is quite possible t.o ~a e some. econOIl:l1e8 If the m.lU" 
owners will co-operate with each othen 111 purchasmg theIr raw ma erl~l  

fuel and stores. 

But unfortunately the Tariff Board did not consider that much eco-
nomy could be secured by this meth.od. Sir. I still bold to ~  view that 
it tl)6 mi.llQW1lers. ~ ead of ~o~pe l l' am ~ theJD8e!ves, wIll ~per8~ . 
with one anoth'er in purChaS111g raw matm&1s and m purChaBlDg hell~' 
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stores, they will certainly have an advantage when in competition with 
the capitalists of other o~ ries  Sir, as regards the stores, my o o~r

able friend Mr. Das has already referred to the fact that if the mill-
owners had cared, they could have built up in India a good mill storea 
industry, but they did not do that. 

I shall now come to the suggestion of the Tariff Board as regards 
labour. The Tariff Board does not suggest, althongh it says that the 
labour costs are righ, that the wages of the workers in Bombay should 
be reduced. The Tariff Board had seen something (If tht> conditions 
of the Bombay millworkers and they could not suggest any reduction. 
in their wages. I was also glad to hear that my Honourable friend Sir 
Victor Sassoon does not suggest such a reduction. I hope, Sir, that othrr 
millo,,'ner:o: in Bombay will givp great. weight to what. Sir Victor Sassoon 
has said this morning here. Sir, the Tariff Board suggests that the pro-
ductivity of thl.' workers in ~om a  should be increased by asking the 
millworkers in Bombay to manage more spindl't!B and more looms. This 
<,ll1estion ill a vcry important question from the point of view of the 
lnterests of the workers engaged in this industry. I am not one of those 
people who would unconditionally oppose the increasing of productivity 
on the part of labour. If Indian labour is to compete with labour in 
other countries, I feel that Indian labour will have to produce 
8S much as the workers in other conntries produce. But, Sir, the problem 
is not quite simple. When YOll ask the workers to produce more or to 
manage more spindles and more looms, if you do not. give them proper 
conditions, you will be sweating them, you will be speeding th'l'lDl up 
and there is always danger to the health of the workers when you begin 
• to speed them up. There is also the danger of accidents increasing when 
you bef,!in to speed up workers. But, if proper conditions are given, I 
am one of those people who feel that any proposals for increasing the 
productivity of workers in our country should be examined on their merits. 
The conditions, which I would suggest, should be fu1filled. ~fore work!·rR 
are asked to manage more IIpindles and more looms may be stAted 8S 
follows. In the first place the factory conditions require to be altered 
if the workers are ,to manage either morE' spindles or more looms. In 
some CRSes, at least in Bombay, I have found that the workel'S have bE-en 
allke.ll to manage morc spind1es and more looms without ma,king any Rl-
tcrations in the factory conditions. Then, Sir. it is quite necessary that 
jf the \I'orkcrr-; are to manRJ!e more spindleR and more lo.omR thnt this 
chnnge should be introduced gradually. When you introduce these 
changes, certainly there iF! danger of a larp:e number of workers being 
thrown out on the streets aM unemployed. If we are to avoid this cala-
mity of people being thrown out of employmemt, then this change must be 
introduced very gradually. If a workman goes ont, his place need not 
he filled up .. 

Rut it will be wrong on the part of the millowners in BombRY or 
in anr othcl' p1ace. in onr country to discharge men 

3 P... ., if they find that there is no work for them on 
a ~o 1  of the workerR heing as ~ l to manage a larger number of 
8ptndles . and . looms., J t.herefore think that if the, change is introduoed 
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gradually the danger or unemployment will be minimised and pc:-haps 
even may be a.voided. 

Then, Sir, there is one other important point. 'l'he millowners in 
Bombay, as well as outside, gen..erally feel that it is beneath their dignity 
to hold consultations with their workers. 

The Honourable Sir Basil Blackett (Leader of the House) : On a 
point of order, Sir. I would ask you to say whether the Hono)lrable 
Member in travelling so widely over the subje(.1; is not out of order. 
Mr. President : It is very difficult for the Chair in connection with 

this motion to decide what is really w.i.thin the bounds of order. If thtl 
II onourable the Mover had confined himself in his opening remarks strictly 
to the principle of the Bill and not t.ravelled beyond it by referring to 
all the recommendations of the Tariff Board, probably the Chair could 
have considered the point of order raised by the Leader of the HQuse. 
The Honourable the Mover gave his reasons at some length why the Go ~ 

ernment of India· rejected certain recommendations of the Tariff Board 
and this introduced matters which were· outside the scope of the Bill, 
though not outside the scope of the Report on which the Bill is based. 
I mURt, therefore, give a certain amount of latitude to other Honourable 
Members. T hope, however, they will not abuse the indulgence given 
to them. 
The Honourable Sir George :aainy : On a point of order, Sir. May 

I submit with grcat respect that I endeavoured to confine myself in my 
speech only to those recommendations which were directly connected 
with the safeguarding of the manufacture  of yarn. 
Mr. H .•. Joabi : Ia.8sure you, Sir, I do not. propose to deal with 

this subject at a much greater length, but I hope you will show me the 
indulgence of enabling me to complete this part of my speech. I was 
saying, Sir, that if the millowners will hold ooDSultationswith their 
employees, it is quite. possible that the employees will under&tand h~ir 

motives. 
. Kr. President: Let me make it quite clear t9 Honourable Members 
that while I allow them to discuss the whole Report of the Tariff Board 
on this motion, I expect them not to follow the same course in connec-
tion with the next motion on the paper. 

Mr. N. II. Joshi: I assure you, Sir, I will not make another sl-"eech 
on the subject in connection with t}w next Bill. 

Sir, if the millowners will hold consultat.ions i ~ h~ir employees, 
I am quite sure they will u ders a~d  the millowners obJect a~d they 
wan also understand that it if; to 1 h('1! mter('st ~a  they should mcrease 
their productivity. Then, Sir, the1'(, IS !he questIon of the rates: If the 
workers manage a larger number of spIndles and. l.ooms, the mlllowners 
expect that the benefit of the ilJCl'(':uwd prodllrtl\'lty should ~ shared 
by themselves with their workers: 'l'~  o r ~ f; . a ural~  feel that 
they should get the whole benefit. oj-!herr mCHl8scd pro~u l  Now: 
Sir I do not think there iR ~ hm~  nllJ'!'aflonahle III the workers 
de~a d in this respect. Even If the ~ llllo ers ~o not ~e  any. benefit 
b' we of reduction of rates,. the .mlllowners WIll er ~ml  get ~~e 
~ y  b way of savmgs In overhelld costs. 'I he superVIsIon 
a~ ;a ~ll ?e reduced and the millowners in my judgment should be 
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content with these savings. But, Sir, if the millowners feel that it is 
necellliar'y that they· should have some share in the increased produetivity 
I shall be quite ready to eDII1ine aJJ,o thia.question with them. ' 
There is one point, Sir, on whieh I wish to make one remark. In 

the whole of the Tariff Board's Report and in the representation of the 
millowners, there is a clear suggestion that the workers of India are 
less efficient than the workers in other parts of the world. I do not 
agree with this view. I believe that given the same conditions or at 
least similar conditionti, the workers of lnd.ia will be as efficient as the 
workers in any other part of the world. 
If you to-day see that the workers in India do not produce as much 

as the workers in other parts of the world, it is because the conditions 
under which they work are dlissimilar. In order that the Tariff Board 
should not make any damaging remarks about labour, I had suggested 
to them to recommend to the Government of India a very useful experi-
ment. I said that if the millowners or the Tariff Board feel that the 
workers in India are less efficient than the workers in other parts of the 
;world, let them make an experiment. Let them send 50 spinners and 50 
weavers from Bombay, chosen by the Government, to Lancashire, and 
let these men work in the Lancashire mills for three months. If at the 
end of the third month it ill found that the Indian workers produce less 
than the Lancashire workers, then I would readily admit that the Indian. 
workers are less efficient than the Lancashire workers. But as long as 
you do not give them the same or even similar conditions, it is unfair to 
say that the workers lin India are less efficient than the workers in other 
parts of the world. I hope, Sir, that the Government of India will be 
good enough to carry out my suggestion. 
Then, Sir, there is one point to which I wish to draw the attention of 

the Honourable Member. in har~e of the Denartment of Industries and 
LAbour, and it is the recllmmendation of the Tarifl Board to him and to 
the Government of India that they should make an inquiry into the 
labour conditions in our country. The Tariff Board says that the exami-
Dation made by them ~al1 for a comprehensive inquiry into the labour 
conditions which they themselves could not make on account of the 
restricted terms of reference. I hope, Sir, the Honourable Member in 
eharge of the Department of Industries. and Labour will carry out 
this important recommendation of the Tarl1f Board. . 
Sir I do not wish to spend any more time on hes~ labour matters. 

I know' there are some people in this House who do not like to hear 
much about the labour conditions. I shall therefore now deal with 
another matter ......... . 

111'. Prestdot: The Honourable Member has taken more than 85 
minutes. I hope he will now bring his remarks to a close. 
Mr. K. JI. Joabi : I hope you will now give me a few minutes more 

to deal with the other aspects of the Report of the Tariff Board. The 
majority of the Tariff Board besides making these recommendations have 
recommended a certain increase in the import duty on cloth, and they 
have also recommended a certain bounty to be given for the production 
bf finer counts of yarn. Sir, I am very glad to find that the Tari:tf Board 
llave 8urgeeted the grant of & bounty by way of pro ~ io  I had 
always held that the met)lod of protecting an industry by means of Ii 
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bounty is much better than the method r1 ...,teetiDc 'dwe mdUiltry by 
means of an import duty. But, Sir, it wObld have been much better if 
the majority of the Tari'1f Board had recommended that the amount J:e-
Q1lired for th'e bounty sh-ould be collected from that cla88 of people which 
is flMe to bear the burden of this tax. Unfortunately, the majority of 
the Taritf Board has suggested that the amount should be obtained by 
increasing the duty on cloth. Sir, although I do not approve of the 
method of protecting an industry by means of an import duty, still under 
the present circumstances I thought that, as the Government of India 
are bound by the recommendations of the Tariff Board, they would 
accept the recommendations made by that body. I was surprised there-
fore to find that the Government of India discarded the recommendation 
of the Tariff Board. Sir, on this point I do. not wish to 1Ipeak now any 
further as I have already taken more time than I ought to have done. 

But, Sir, there is one point on which I must speak before I lose~ 

and it is this. Personally I am anxious th'at this industry should be pro-
tected. If it can be protected according to the methods which I approve 
well and good. But if my methods are not generally accepted I a~ 
quite willing on the occasion to accept the methods suggested by the 
Tarilf Boord. But, Sir, there is one condition which I would 'lilY down 
and it is this, that the millowners in Bombay must recognise that when 
the industry ds protected it is not only the capitalists or the shareholders 
who ought to be protected but that protection must also be extended 
to the workers engaged in that industry. I hope, Sir, when the in-
dustry gets some protection, the millowners will allow a part of that 
protection to pass o,'e1" to the workers engaged in that industry. Sir, 1 
thank you very much for the indulgence which you have shown in giving 
mt' such a long time. 

Mr. Jamnaciu M. Mehta (Bombay i ~ : Non.Muhammadan Urban) : 
Sir, I auociate myself with Sit· Victor Sassoon in hoping that, as this 
il~ ill based· on the Report of the Tarilf Board, which was appointed 
t.o Investigate whether or not the cotton textile industry required any 
pJ'otection, it will be possible to consider in the Select Committee all 
IIlethodsof protection that are rell·vant under the Board's Report ; there 
is more than one precedent in this respect. As Sir Victor Sassoon 
obllerved, when the Steel Protection Bill was under consideration, we 
were permitted to go into the alternative question of bounty 8S against 
duty although the Tariff Board had turned down protection by bounty. 
Similar circumstances exist in this case and I hope that the observation 
which you, Sir, permitted ourse~f ~ ma~e when Sir Victor Sassoon 
'was speaking, was not the final rubng 10 this behalf. 

Turning to the question before us, Sir, this Bill is in some respects 
a very remarkable and amazing piece of l~ i8 a io  It.is before this 
House as a result of the inquiry held by the Tariff Board and yet, its 
provisions By in the face o~ almost. every reeomme ~a i ill ha~ ~he 'l'llritf 
Board made . what is more, It turnll down Government sown deCISIon on the 
Board 's ep~r  The Tarift' Board re omme ~ed protectioo both ~or yar:n 
and cloth. It recommended several other thmgs.GoNermnent In theu 
Reflolution of the 7th June 1927 said as regards ODe of tGese latter,. i.e., 
the scheme of the combined dyeing, bleaohing ,and print. WQrks in Bombay 
partly su'bsidiSl,ld by Government, that ~ said question eouldnot be 
Ue id~d without reference first to the Bombay Government. When we turn 
to the recommendation that the spinning of the higher counts of yarn should 
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bc 'Stimulated by a bounty, we find that the Government do not accept it. 
'Chey say that although the advantage to Japan in yarn is not c&lvered 
by the existing duty of 5 per cent. an additional duty on yarn would 
prejudicially affect the handloom industry j therefore there can be no 
further duty on imported yarn. As rt'gards additional duty on import"d 
piece-goods they state, though incorrectly, 
"On the facti found by the Board no cue wall made out for an iDereaae in duty 

as a meolure of protection." . 

The only thing that they accept under their Resolution of June 1927 
il\ the removal of some duty on the machinery and stores connected with 
the industry and then generally. Then 'there was the conference with 
rnillowners. We find from the Resolution of the Government of India, 
dated the 15th August 1927, that on re-examining the situation they still 
remain  adamant on the question of any import duty on piece-goods. 
But although they tirst thought that any duty on yarn would preju-
dicially affect the handloom industry, they have now completely recanted 
that opinion and have come forward with a proposal to impose a specific 
minimum duty on yarn, and they have persuaded themselves that the hand-
loom industry would not be affected thereby. Sir, this Bill is thus a 
remarkable measure. It turns down practically all the importl1ntrecom-
mendations of the Tariff Board and after declaring in June that a duty 
on yarn will prejudicially affect the handloom industry, Government 
within a little more than two months come out with a proposal to impose 
a duty on yarn. As the Bill is going to a Select Committee I do not propose 
to make any detailed obBen'ations on' the amazing policy which the Gov-
ernment han adopted towards the Report of the Tari1f Board, and there-
fore, towards the condition of the mill industry. 

Sir, India is eminently fitted for the development of the textile 
industry j given the necp.IIHaryprotection and help from the State, we 
should have long ago been able to clothe ourselves completely with the 
output of the indigenous mills and handlooms. But under the present 
Government we find that since 1883 up till to-day, in a period of 44 years, 
with every favourable circumstance in this country-cheap labour and 
material at hand and enterprising capitalists--we find that India does not 
yet supply all her requirements in the matter of clothes except to the extent 
of 42 per cent. only. I say, Sir, that if we had a real national Government 
we should long ago have been. able to supply all our requirements in the 

I matter of piece-goods from the output of our own mill industry. Sir, 
the manufacture of piece-goods is the second most important indUl:ltry in 
the country, second only to the Rupply of food-stuffs. Yet we find that 
from the very beginning right up to the present. moment the treatment 
or this indllHtry by Government. has been anythmg but sympathetic. 
Between 1883 to 1893 the mill industry began to show signs of prosperity ; 
but in 1893 the Mints were clolled to the free coinage of silver, and as a 
result you llnd the trade of India with China in yarn slowly disappearing. 
In 1898 as the Tarift' Board shows, the export of yarn to China, or 
the e po~  of yarn from this country was 47.4 and within less than 30 years 
it has now been reduced to 4.7. It has approached the vanishing point 
in less than 80 years, not becawse the mill owners were not willing to 
continue their trade with China, but because of the ill-fated policy of 
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el:change and the notorious 3i per cent. duty ; the mill industry in India 
blUl ever since been handicapped in its competition with other countries. 
Even now the Government attitude remains the same. Having appointed 
the Tariff Board, which, as my Honourable friend, Sir Victor Sassoon 
rightly observed, haH showll not the slightest partiality for the mill-owneni, 
Government turn down the proposals of that Board for the protection of 
the industry whose claim to that protection is established beyond reasonable 
doubt. We will discuss this subject in the Select Committee, but I cannot 
help pointing out and protesting against their desperate endeavour to find 
an excuse for not accepting the Tariff Board's recommendation. I say 
that the Government have, in their desperate endeavour to find an excuse 
for not taxing imported piece-goods, shown a readiness wholly to misunder-
stand and wilfully to distort the statements of the Tariff Board and 
even to do violence to the English language. The Tariff Board have, 
amongst other things, said that they want to stimulate the production of 
yarn and also to protect cloth, and they propose a duty on piece...goods 
from the proceeds of which they recommend the payment of bounty on yarn. 
The Government interpret the recommendation of the -Tariff Board for a 
bounty on yam as the primary reason and of the import duty on piece. 
goods and the protection of the Indian piece-goods as I:Iecondary. I say, 
Sir, this interpretation of the Board's recommendation is a misrepresenta-
tion of their' meaning and a violence on language. I shall now point out 
why I say 90. 

The Honourable Sir George Rainy : On a point of order, Sir. The 
point with which the Honourable Member i~ now dealing does not appear 
to have any connection with tho proposal in the Bill to increase the duty 
on yarn, but it is entirely connected, I think, ~i h the duty on ~ie~e- oods  
which the Tariff Board proposes, and I submIt, therefore, that It IS out of 
order. 

Mr. Jamnadu II .• ehta :  I thought that the whole Report of the 
Taritf Board was under consideration, and I am taking one point only. 
In their letter to the Mill-owners' Association, dated the 15th August, 
the Government say : 

" It lIeems to Government that only one inference can fairly be drawn from this 
palange that with the majority of the Board the atimulua to the spinning of finer cOllnts 
ruked 111'1'1t and they regarded the IlUfeguarding of the manufacture of piece· good" aa 

lecondary.' , 

That the inference sought to be drawn by Government is wholly 
unfounded will be clear from ~e following. passage where the Board say 
why they propose a duty on Imported pIece-goods. On page 299 the 

~~  , 
"Th . osition of Buch a duty haa a double advantage, It will .not only a88illt 

I  • d te lIIlP. t unfair competition from Japan and aft'ord relict Il.gamst the mallld· 
t.ll' In UII ry agamB t f production and falling price8 but will also provide the funds 

U l ~e  bct,!een Cd08118?t t'mulus to the developmont of the industry on the lines we reqUIred to glve R e D1 e 8 1 
eonslcler desirable." , 

H  r Sir they give the firs~ place not to the ~ im~lu8 to yarn but 
t th e e, t ction to cloth. The Govemment's obJect IS to sho,! that 
th Te T!!t Board regarded the stimulus to yarn &S the fi~s  j but m the 
earl b th Tariff Board say that the stImulus .to yarn 
passage quod ted a b°-ye t  eThe fact is as the Board have saId, they 
IS the secon sry 0 Jec . " 

B: 
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had a two-fold object, namely, the protection of cloth and yarn and this 
is further made clear by the following passage at page 200 : 

" We propoee that the additional duty sbould be bed at 4 per cent. We have 
adopted thiB figure for two reasona. In the firlt plae.e it is the most suitable rate with 
reference to the coat of our proposalB. The proceedl of luch a duty if levied for three 
years will bring in revenue "hich ia more than lufticient to cover thi.. In the aecond 
place it enctly oifsets the actual advantage though not the advantage if a reasonable 
return on capital il alao included in coat of manufacture which we have estimated that 
the Japanese industry derives from double shift working." 

Now they mention cloth first, now yarn first ; that is all ; they 
mE'an to protect both equally. Here also the Tariff Board point out the 
two objects they have in view. Then, finally, on the same page the Tari1f 
Board say : 

" We r.annot too strongly emphasise that the primary purpose of the duty we pro-
pose is to provide the funds required to stimulate the production of higher counts of 
;yarn and to protect the protection from unfair competition."...... . 

The Bonoura'b1e Sir George :RaiD)" : Not to protect "the protec-
tion " but to protect" that production ". 

111'. lamDadaa •. Mehta: 
'f To protect that production from unfair p.ompetitlon in the manner which in 

our view beat avoida infiicting injury on other interest!; that is the outstanding 
.rj!'umf'nt for a bounty al agai.n.l!lt an additional duty on yam." 

Thus if we collectively read the statements of  the Board their object 
of giving protection and stimulw, not only to yarn but also to piece-goods 
will become quite clear ; practically in all the I>assagel!! I have quoted 
the Board have mentioned thelle two thing"" the protection of piece-
,oods and the protection of yarn ali the primary objects ; the primary 
and the secondary object 81'(' mentioned together on page 177 : 

•• Such a duty haB in our view fOllr advantages. In the first p!aee it give. protection 
against unfair competition. 111 th(' aecond it avoid!  complication. ariaing from diB-
crimination against particular countries. Iu the third it enable. fundI to be found to 
eive debite atimulus to the development of the indultry on the linea we have considered 
deeirable, and lastly, it obviates the Ilece.aity for certificatl's of orildn which would 
be necessary to ensure that goods of foreign origin were not palsed off 8S good. from 
any part of the ElIlpire." 

The Homre will thus see that there is no foundation for the Government 
saying that Htimulus to yarn is the only object which the Tariff Board 
hed in view ; the whole caKe iII the Government letter to the mill-owners, 
dated the 15th August, saying that the Tariff Board recommended the 
bounty on yarn as the primary thing and protection to cloth as secondary 
absolutely falls to the ground. I hope, Sir, when the time comes for 
discuHSing thiH Bill in the Selcct Committee, the Commerce Member will 
realise t.hat we ought to discuss the whole subject covered by the Report 
of the Tariff Board and not. the single iHsue of protection to yarn. 
I support the motion for reference to t.he Select. Oommittee on ,this 
ground. 

Mr. M. S. &elba Ayyanpr (Madura and Ramnad cum Tiunevelly : 
Non-Muhammadan Rural) : Sir, whether or not the mill-owner!! de~er e 

the protection that they ask for now, in the face of what is attributed to 
them in the pages of the Tariff Board Report or what is attributable to 
them by Beogal,-I see ijlat no Honourable Member from Bengal has 
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stood up lind spoken on this motion as to how the mill-ownel'>; treated 
Bl'ngal dllring the time of the War-l frankly admit that Itt this stage 
tlw BombtlY mill-owners need protection because the Tariff Board has 
definitely found that the industry has sustained losse<,; during the last 
three or f"mr years and that some kind of protection is necessllry. gpealdng 
for mYI;l'lf T am not quite conscious of the extent to which thc Dill before 
us will t1nf'viate the depression in which the mills happen to be placed at· 
pJ'f!I-i(·nt. 1 am concerned only with one phase of the Bill which has not 
b('(>n 1 o1l ~hed upon by any speaker sO far. I would invite the attention of 
HOJ)oul'l1bJe Mcmbers of the Select Committee to the important bearing 
,vhich the provisions of the Bill proposed will have upon the handloom 
indUl!ltry. Now, the Tariff Board in their majority report did di'ltinctly 
find that IIny imposition of an additional duty on yarn would be undesirable 
because it would adversely affect the hand loom industry. Al1othel' finding 
of the ,]',uift' Board is thiH. In proposing their scheme of It b(mntv they 
SIlY it is decidedly advantageous because the position of the hand loom 
industry will not be much affected. I would invite the atttmtion of the 
Memhers to this aspect of the matter when they discuss the provisions of 
this Bill in the Select Committee. The Honourable Move>t of the Bill in 
discussing why it was that the Government chose to clifl'l'r from the 
minority J'f'port put it on the ground that any question of a rliifcl'ential 
pro e i l~ duty would be a first step in an economic war. I quite conceclc. 
that po!\ition. But tpe Honourable Member in charge of t}le TIm was not 
qnite convincing when he dealt with the Government's reasons for brushing 
BRide the majority report. The Honourable Mover said that the bonnty 
pt'()]lQsed hy the majority report was i ade ua ~ and ineffective. ]f tllat 
is flIO, It would be very reasonable for me to ask the GO"C'rnml'nt thruugh 
th .. ir spokesman, the Honourable Member in charge of the mn, to find 
out some hetter method of giving a bounty which might bl' mor!' dfective 
and r.dequste. Tha.t ground, therefore, I submit is not 1\ good one for 
re.iecting the scheme of bounty propounded by the ma.jority in thf'i)' report. 
Then it was next said that a long-standing industry like the textile industry 
of Indis does not deserve to be given protection, especially at the cost of 
the coosumer. In this connection I would submit to the House that my 
com'iction is rather deep-rooted that whenever a Committea or Commission 
is appointed by Government, they i.nvariably so ~a e things--I will 
110t use I'tronger language-that theIr settled conVIctIOns are eventually 
endorsed by the Committee's Report. I would refer the Hom;e to puge 1 
of the Report of the Tariff Board. In the reference made by the Govern-
ment in the appointment of this Board I would refer you to sub·clam,c (4) 
of i1ul'ag1'8ph 2 of the Report, page 1  : 

•• This Board to report whether, having regard to the fact that the induBtr.,· has 
Jong been firmly established in India, and to the interests of the conlumer and to all 
other intereata affected." 

Now ~hil  fairly gave out what their inte!ltion was as to the. ~ i llde 
"'hich must eventually be taken by the Tardf Board af~er exammlllg the 
question. And the answer to that expectation is ~ra l ~all  ~o  through 
the Dlouth of Mr. Noyce, the Chairman. In the MInute of ls~ ~  para-
graph 2, page l--althongh .the paragraphs are not numbered It IS para-
graph 2-Mr. Noyce observed: 
., I hold that a Jong-establilhed induBtry like the te:ltiJe industry in Bombay IIhould 

Deed DO lltimulul at the expense of the general tax·payer to a development which 11 

UI ita own intero.ta." 
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And now the same opinion is endorsed by the Honourable" 1\Iover of the 
Bill to-day. The identical sentiment W&II expressed by him. Now 
political economists know that.. even in the case of long-established industries 
they U'tl liable to suffer in timC(,I of depression, because periodfi of deprell-l,;ion 
.imllriably follow periods of boom. We have seen that in Rll Governments, 
including the British Government and the countries in th(· British Com-
motlwenlth, State aid was given after the War with a view to protection 
of industri{,1II suffering from depression, though the indulltries were long-
standing. 1. submit, therefore, that that argument is u a aili ~  Lastly, 
it was said by the Honourable the Mover of the Bill that he has chosen 
to give the industry the benefit of  the reduction of the import duty on 
artific:al :silk yarn. Now I have closely studied the Tariff Board Report 
and I do nf,lt know where in thill long Tariff Board Report the Commi!"sioncrs 
say an.ything about this artificial silk yarn, and I ask the Honourable 
Memher to kindly give us the reason why he has mad~ this proposal. I 
han! becn following his speech closely, and I found that he went on to 
U ~  thitt thc Indian handloom industry is badly in ~ ~d of yarn of that 
kind, and that therefore it is that the Government propOKe to make that 
~ du r  )lily less duty. Now instead of answering the question myself, 
I wunld rt'spectfully request the Honourable the Mover to tell IlS in his 
reply where he expects this artificial silk yarn to come from. If, 88 I dare-
say, he proposes to answer hi~ question of mine, I Ilubmit we can under-
stand the> genesiti of the introduction of artificial silk yarn into the list 
of less dl1~  articles in this Bill. It was also conceded praotically that the 
introduction of thiti artificial silk yarn in the list of articles on which less 
duty is being imposed now would also adversely affect the h,mdloom 
industry. though, a.'!l he considers, it would not be serious; but I 8m fairly 
convinced that it would very seriously affect the hand loom industry in 
this way. Once this duty on yarns is imposed, it will necessarily raise 
thf' CI»lt of yarn. If that ,is railled, the handloom weflwrlll would nceef;-
sarily turn their attentlOn to places from which they can get cbeaper 
material. They would necessarily indent upon cheaper IlrtHicial silk yarn 
from whatever place that might be had. In that way they would prefer 
the irnportf'd article to the indigenous yarn produced in the country itself. 
'{'hat would certainly affect the handloom industry to, that extent ; and 
here is an instanee where the counterfeit is placed in a more advantageous 
position, i.e., artificial silk, in preference to genuine I!lilk. I Imhmit that 
these points .should be taken into consideration by the Select Committee. 

Mr. K. O. ReDlY (Dacca Division: Non-Muhammadan Rural) : Sir, 
I very mtH'h hope that no one in this House would question the gepuineness 
of i er ~ ol  that I have always taken in induHtrial mattel'H. And I trust 
that w!ul("(wer I may say on this occasion, no uncharitable interpretat.ion 
will be pHI upon it by my Honourable friends who may 110t agree with my 
viewH. Sir, the Honourable Mover, as also the Honollrable Memher re-
presenting the interests of the mill-owners of Bombay, in their very able 
speechel! have omitted to mention one particularly important feature 01 
the question now before us. It has been sought to be assumed that we 
arc considering the questioJ;l of protecting the industry of cotton textiles. 
I desire to point out that it is nnthing of the kind. The Tariff Board has 
made it quite. clear t.hat. the difficulties that the Bombay mill.-owners find 
themselves faced with are not difficulties which ~re being experienced to 
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that same extent even in Ahmedabad, and as for the rest of India, al:l far 
~s ca.n be judged, the o ~o  ~ills are in a quite flourishing condition. In 
Judgmg tht'refore of  the mertts of the question before us we should re-
member that we are not discussing the interests of h~ cotton textile 
i du8~r  IU! a whole but only of a part of it. Sir, I fiwi from certain 
I:Itatistics given by the Tariff Board that the number of mills in Bombay 
work out to a percentage of 28.8 to the number of mills in all India, Ilnd 
taking the number of spindles, the percentage works out at 4J.7 to all India. 
Taking the production per year, the percentage stands at 38.2, and in 
respect of cloth the percentagc is 43 to the whole of India. I therefore 
say, Sir, that it is not quite right that when we approach this question 
we must give it '$at weight which is necessary in the consideration of the 
position I.f the entire textile industry of India. My Honourablc fricnd 
Mr. Jamnadas Mehta has already pointed out the inconl:lititencics of the 
Government case. He has particularly shown that although in their first 
Resolution they refused to raise the duty on yarn on the gl'ounq that the 
additional duty would affect prejudicially the handloom industry, they 
have in their subsequent Resolution gone back upon this position ; and 
my Honourable friend Mr. Das in the earlier part of the debate very 
pertinently raised the question lis to whether the Government of India 
had consultpd the o~al Governments' as to what the effect of this change 
wos likely to be on the handloom industry in the various provinces. On 
going through the evidence volume of the TarHf Board's Report I find that 
the Dire('tor of Industries, Bengal, was questioned on this particular point 
by the Tariff Board and he said as follow. , 

" Increale of import duty on yarn will not be desirable in the interests of the 
handloom industry unless there is a pro rata increa8e of duty on imported cloth. To 
be on the sate aide it will be desirable to have more than a proportionate increase in 
the duty on cloth." 

Similar observations have also been made by other ire or~ of lndulltries 
from other provinces. I find that the Director of Irldustrie'l. Madras, 
holds the view that any increase in import duty on ytlrn would be pre-
judicial to the handloom industry of that province. He would, on the 
other hand, like to see the present 5 per cent. duty altogether removed. 
Purthermorl', he madc the observation that so far as the pro\'ince of 
Madras ,\\'8S concerned, the handloom weaver was hardly malting R profit 
at this time. Sir, when we come to the Director of Indulltries, Bombay-
and he is UII Indian-we find he holds the contrary vie,v. He thinks the 
geJJeral df ~  of a higher duty on yarn would be to incI1I8se the price of 
clot.h, but be' thinks that people will come forward to sUJ>port their own 
industry by paying about half an ann!l or one anna per yard, and h.e adds 
" in the boom time the price was hIgher and yet nobody compllllned ". 
Sir I have too vivid a recollection of what the position a~ in HCllglIl 
du;ing wbat is described as the .boom ~ime b;r ~e ir~ or of Ind?Rtries 
or Bombav. This was the perIod whlch cOlDClded WIth the perIod of 
maximuIll ·profit which the Bombay mill-owners derived from their IJ1lHinesFt 
Rnd it WRS 8 period when the people of Bengal, most of tbem, had not 
sufficient <:npacity to buy their wearing cloth. eopl~  us my Honourable 
friends from Bengal will bear. me out, went about HI rngs and 8 ~ers  
Thfl condition of the lower mIddle classell was even much worse. 'Ihey 
had to ('onform to a standard of civilisation, a certain standard of. conduct, 
and yet their pe u~iar posi io  w8:8. ablJOlurely hopeless ; and 1nstances 
Ilre on record in which heads of famIlIes-not one, I remember there have 
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been at least t,wo or three cases-heads of families who, having failed even 
to procure rags and tatters for the members of their family, committed 
Buidde in order to escape humiliation and shame. Sir, that is the period 
to which this Director of Industries refers as the boom period when the 
price was higher and yet nobody complained. Sir, the Bombay mill-
owner was driving in his Rolls Royce in those da ~  and but for the 
faet that 1he people in this country have got a traditiolllli habit of 
putting up with their misfortunes without making any complaint, the 
mill-owners of Bombay would not have found it possible to drive their 
Rolls l o ~es in those days. Sir, my Honourable friend Sir Victor Sasl,oIoon 
refers to the national interests involved in this question. He refers more 
particularly to the desirability of establishing tIlis industry on a firm 
footing. He refers to the desirability of industrialization of this Clluutry. 
Sir, so far as it lay within the limited power of my province we gave 
the mill-owners of Bombay a very good opportunity to do nJJ this during 
the days (If the Swadeshi agitation at great cost to ourselves, and what 
did they do T They frittered away their soaring profits in dividends. 
They did not lay by any share of those extraordinary dividends to meet 
the extraordinary circumstances with which they are faced to-day. Sir, 
if I have made these observations, it is more in sorrow than in anier. 
I would at once make it quite clear that I am not going to 0ppOl!e fhis 
Iy.otion, but I do certainly think that the Government won leI be doing a 
;very great wrong to thc consumers if they were to accedc to ony requests 
for any higher protection in the Select Committee. I think the suggestions 
that have been made by my Honourable friends Sir Victor B~oo  and 
Mr. Jamnllnas Mehta amount to this that, although it may not be quite 
within thl' eompetence of thiH House, having rl'gard to the rules which 
gover!1 onr procedure, to increase' the measure of protection hi ~h this 
Bill seeks to give, it may be permissible in the informal atmosphere of t.he 
Committee to suggest some such increase. Sir, I give a warning to Govern-
mp.nt hefol'ehand that, if they accede to any such re l1 l~  in the Select 
Committee in disregard of the interests of the consumer, they Illay not 
have t.he "up port of myself and some of my friends on tltis Hide. 

8ir, thl'1'e is another small point to which reference haH already been 
made by Mr. Seaha Ayyangar, and that is with regard to artificial silk. 
My Honourable friend Sir George Rainy claims great credit for having 
redu ~ d the duty on the importation of artificial silk. I coml, from a 
proviIlce, Sir, which at one time was very well known for its silk industry, 
and J '-ery much regret to say that the position of the lIilk industry in 
B~l lll is Hot quite as good as it was at one time. I should like my Honour-
able fl'jend, Sir George Rainy, to examine very carefully as to what the 
eff'foef of this reduction in the import duty of artificial gilk is liltely to be 
on the future of the silk. industry of Bengal. Sir, in Huch mattel'tl I 
enrnestly requeHt the Government to consult the Local Hovorlunt'luts arid 
also the lOCHI public opinion before they embark on any tariff reform of 
hi~ character. 

PaDdit Birday Kath Kunll'U (.Agra Division: Non-Muhammadan 
Rural) : Sir, the House having accepted the principle of protection ean-
hOt. certainly be opposed to the balis of the Bill before us. Now, one need 
not he a capitalist or an apologist of the mill-owners to welcome the Bill 
as it bas. been introduced, although I do not think it will be sufficient to 
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enable the textile industry to tide over its difficulties. The Report of the 
Tariff Board, it seems to me, is a very impartial document. It does not 
propose additional protection blindly. It points out that there are certain 
world factors that are responsible for the present condition of the 
textile industry in Bombay. It also castigates the mill-owners and asks 
-them to set their house in order. 
Bllt in order to enable them to help themselves and to carry out t.he 

suggestions made by the Board it recommends that the industry 
should be granted a limited protection for a certain period of time, both 
on the production of yarn and the manufacture of cloth. Now the first 
recommendation has been accepted by Government after a great deal of 
agitation on the part of the mill-owners. But so far as the second recom· 
mendation, namely, that with regard to the protection of manufactured 
cloth, Government have been unable to see eye to eye with the majority 
of the Board. Indeed they seem to me, in their Resolution, to accept the 
line of argument followed by the President of the Board in his dissenting 
minute. Now the main objection of Government to the acceptance of the 
recommendations of the Board with regard to the protection of cloth is 
that even accepting that Japan, because of the employment of ~emale 
labour has a certain advantage oyer the textile industry of this country, 
the existing import duty is more than enough to cover it. Now, may I 
ask Government to consider on this point the opinion of the President of 
the Board, whose opinions they seem t.o have accepted in other respects. 

4/ We are agreed," soys Mr. Noyce, 4/ that an industry may legitimately Bilk for 
protectio1l ugainst unfair foreign competition beyond what il necorded to it by any 
exillting revenue duty." 

~esides when the Tariff Board considered this question, it was aware of 
tho fact that there was an import duty both on foreign yarn and cloth, 
and it is to bc presumed that if it made certain recommendations it made 
them after a full knowlcdge of this fact and because it thought that the 
existing protection was not adequate. The ·report of the majority 
bas laid stress on the fact that the textile industry is suffering, at any 
rate for the timC' being, from the effects of the rise in exchange. I do not 
wish, Sir, to revive the bitter controversy oyer exchange which we went 
through during the last Delhi Session, but if ordinary economic laws have 
any effect at all, I think it will be admitted even by the Honourable the 
Finance Member himself that a rise in exchange from Is. 4d. to Is. 6d. 
would destroy the protectivp cffect of the import duties. In fact, if I am 
not mistaken in the course of certain remarks which he made at a meeting 
held at the ~lhi University on the subject, he expressly said in reply 
to those who objected to a rise in exchange that the existing import duties 
were not to be supp f~ed to be protective and that it was her~fore no 
argument against a rise in exchange that it would do away WIth the 
incidentally protective effect of import duties ~'hi h e~e imposed 
prima.rily for revenue .purposes. If the effect. of the mpo~  ~u es .has been 
destroved hv the rise m exchange, 8S I hold It has been, It IS obVIOUS that 
the ar ume~  of G~ er me ~ that the advantage which. ~pa~ enjoys over 
the Indian textile mrlustry IS fully covered by the eXIstIng Import duty, 
cannot hold water. That effect of the duty on imported cloth, whatever it 
was, was temporary a ~ h.as ceased t? exist, and the U es ~o  .of the eompeti. 
tion of the Indian textIle mdustry WIth the Japanesetexhle Industry ~ho~ld 
therefore be taken up on the Mme asi~ as that of protection to the spmnmg 
industry of India. 
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I think, Sir, reading the Report of the Tariff Board, that if it had been 
possible for Government to propose a duty merely on cloth made from 
counts between 32 and 40, they would  have come forward as willingly to 
protect the cloth industry as they have come forward to protect the yam 
industry. But, in view of the difficulty of finding out whether a certain 
cloth has been produced from yam of a certain quality or not, and the 
fact that a general duty if imposed would hurt Lancashire also, they have 
refrained from proposing that protection to the textile industry whicb 
they have given to the yam industry. I may be doing some injustice to 
the Honourable Member in charge of the Bill, but, considering the fact 
that the arguments for the protection of yarn and cloth are lIubstantially 
the same, one can only think that, when confronted with the difficulty of 
protecting cloth made from yarn of certain counts only, Government did 
not take their courage in both hands and propol!le a general duty which 
would have fallen not merely only on cloth imported from Japan but 
also on cloth imported from ~ la d  I remember, Sir, a few weeks ago 
when Mr. Gandhi made the statement that Government were unwilling to 
impose a duty for the protection of cloth mainly in the interesttl of Lanca-
shire,. a European edited paper completely lost its balance and accused 
Mr. Gandhi of criminally and wilfully distorting facts, and in support 
of this accusation it came forward with the contention that the Lancashire 
industry in India had to compete as much with the Japanese industry as 
the Indian industry itself ; but it is obvious to anybody who reads the 
Report of the Commission that the 4 per cent. duty on imported cloth 
proposed by the Tariir Board would, if of a general character, have fallen 
not only on Japanese cloth but also on cloth of British origin. In view of 
this, it seemH to me hard to controvert Mr. Gandhi'H statement that if 
protection has not been given to the cloth industry it is primarily with a 
view to protecting British interests. 

We would certainly all be in favour of giving that protection to the 
textile industry in Bombay which is proposed by Government, but we hope 
that the question will be discussed in all its bearings in the Select Commit-
tee. Whatever protection Government are willing to give will be welcomed 
by the textile industry for that would enable it to place itself in a bette!: 
condition than that in which it is situated to-day. But frankly, Sir, even 
tliose of us who are on the Select Committee which will consider this Bill 
are bound to say that the measure, as it has been placed before the House, 
is not sufficient to enable the textile industry to become Relf-Rupporting. 
Just one more point, Sir, before I sit down. Government, in con-

sidering the Report of the Tariff Board, seem to have taken up the position 
that they were not bound to propose additional protection for cloth unless 
it was shown, by an exhaustive comparison of conditions permanently pre-
vailing in India and Japan, that the conditions in India were temporarily 
10 unfavourable a8 to require additional protection. If they are of that 
view, it was open to them to appoint a Committee or a Board with wider 
terms of reference. Instead of asking the Board to confine itself merely 
to a consideration of the competition with Japan and other countries in 
certain respeets they could have aHked it to go into the whole question 
thoroughly and examine the very foundations of the Indian textile industry, 
. and then to report whether the industry could be self-

4 P... supporting, and if 80, what help should be given to it 
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and for what period of time. But not having done that, they cannot now 
come and say that, as they are not fullt conversant with all the facts, 1t 
is not possible for them to grant to the cloth industry the protection reCOIn.-
mended by the Tariff Board. It is still open to them to appoint a Board 
with wider terms of reference, but in the meanwhile they must protect the 
textile industry here, so that if it is found, and I am sure it will be found, 
that it can become self-supporting, the country may not be put to greater 
expenditure than it would be put to if it is granted a limited measure of 
protection for three or four years. 

Mr .•. R. Jaya.kar (Bofubay City: Non-Muhammadan Urban) : Sir, 
I wish to occupy the attention of the House only for a few minutes, and I 
wish to associate myself with the lIuggestion made by my Honourable friend 
Sir Victor Sassoon, that in the Select Committee the whole question ought 
to be open for reconsideration, the question being whether the textile 
industry requires protection, and if so, to what extent and in what manner. 
The House has before it a precedent in this connection. When the Steel 
Protection Bill was referred to the Select Committee, a similar interpreta-
tion was put upon the preamble and scope of the draft Bill, and the whole 
question was referred to the Select Committee for their consideration. 
If that was necessary in the case of the Steel Protection Bill, Sir, I think 
it is far more necessary in the case of this Bill, and Honourable Members 
will be able to appreciate this if they follow very briefly my outline of the 
circumstances in l\'hich this Bill has come before the House. Now, what 
are the facts Y  A few years ago the mill i dUl~ r  in Western India 
especially, as my Honourable friend Mr. Neogy rightly stated, was so 
prosperous that it.,) promoters were riding in Rolls Royce cars. A few 
Members have spoken like my Honourable friend Mr. Neogy pointing out 
that Sir Victor Sassoon llnd his colleagues of  the mill industry are now 
paying for their past sins, and I do hope that my friend Sir Victor and his 
colleagues of the mill industry will bear in mind the gentle castigation 
which has been given to them by Mr. Neogy and Mr. Das. But that is 
not the question before the House at the present moment, unless it intend!.!, 
by a sort of ad hominem argument to penalise the mill industry for the 
sins of its promoters six years ago. The question at present before the 
House is a very broad and general one, whether a languishing national 
industry has to receive protection ; if so to what extent and in what 
manner. The mill-owners put their case time after ime~efore the Govern: 
ment of India. They wanted an ad hoc committee of inquiry to go into 
the question how far, in view of unfair Japanese competition due to double 
shift and many other advantages which they enjoy in their own country, 
the textile industry should be protected against unfair competition which 
reduced their cost of  production. The Government !laid that they would 
not give the mill-owners an ad hOl: inquiry, and that they must go before 
a semi-judicial tribunal which had been established in the country, a~~l  
the Tariff Board. The mill-owners, I understand, were extremely unwIlhng 
to open out all their secrets before this tribunal, but they ultimately 
consented to the Government proposal and laid before this body an amount 
of information which they have 8 right to complain exposes many of 
their professional and e~h i al secrets to h~ir competitors outside India. 
On that inquiry the TarIff Board has submItted a report. It cannot be 
said to be in any way 8 partial report or a ~epor~ unduly favourable to the 
mill-owners. I have read that Report, SIr, WIth such knowledge 8S a 
layman like me can bring to bear on its reading, and I do hold-and I am 
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sure my Honourable friends who have taken the trouble to read this Report 
will agree with me-that this Report considers the whole question in a 
very judicial manner without showing any partiality to the mill-owners. 
The question before the Tariff Board is stated briefly at page 1. It is 
We,. alia to report whether the textile industry is in need of protection; 
if so, in what form and for what period the protection should be given 
and to make other recommendations. Briefly stated, therecommendatioDl 
of that Report were that the majority agreed that both yarn and cloth 
should be given protection, yarn in the way of bounties and cloth in the 
way of protective duties ; while the minority, consisting only of its 
PI'esident, Mr. Noyce, agreed that both yarn and cloth required protection, 
but he varied his verdict by confining the protection only to competition 
with Japan. But it is common ground between the majority and the 
minority that both yarn and cloth require protection. When that came 
before the Government of India, the Government in two ommu i u~  

explained tht'jr position, and I am bound to say, Sir, in perfect fairness and 
withl)ut being in any way partial to the mill-owners that, speaking' for 
myself, I found some difficulty in following the logiCl which Government 
pursued in their communications. One such flaw in their logic has already 
been pointed out to the House by my Honourable friend Mr. Jamnadas 
Mehta. The Government in tbeir communication have lUlid that the TarU! 
Board have not made it flleRr whether lf~ pflrccntage of duty which is 
recommended by the Tariff Board is in addition to the duty of 11 per cent. 
which is the revenue duty or whether it is included in that. Personally, 
Sir, I find some difficulty in following this reasoning of Government, because 
I have found in the Repor;: time after time sentences which make it per-
fectly clear that both the majority and the minority intended the protec-
tion to be given in addition to the 11 per cent. protectivp. duty which 
existed on cloth and 5 per cent. on yarn. . 
The Honourable air George B.ainy : If I might interven.e for one 

moment, I think the lIon()urable Member is under some misapprehension. 
There was no doubt in the mind of Government that what the Board recom-
mended was that the duty Khould be additional to the existing duties. 
That point was never in doubt. 
Mr ... R . .JQ'8kv: I am very glad to hear that. Then the question 

is only this. and the o our l ~ the Commeree Member hali very frankly 
stated in hiN opening speech this moming that, if it ean be established 
that Rny indigenouR industry if! suffering from unfair foreign competition 
in thiH Hense that a foreign industry of a similar character owing to its 
inferior co¢ of production due to Ildvantl\ges it enjoys in its own country 
is ahle to undersell the commodity in India, then certainly that commodity 
i!il entitled to the protection of the Government of India. If that is the 
principle on which the Government of India want to proceed, may I ask 
the Honourable the Commerce Member to look at a passage on page 50 
of the Tarift' Board's Report, where they clearly Rtate in one para.graph 
that cloths coming from .Japan, eHpecially in Home of the well-known 
qualities of shirtings, long cloth, etc . ., are underselling Indian fabrirR in 
Indin. The Tariff Board havp. elf-arty stated it fl.R their conclU!lion that: 
••• Japanele manufaeturen are supplying long cloth and IIhirtings which are only 

sli 'h l~' inferior to Lanl',ft8hire A"Oodll at prie.ell which are diltinetly lower than thOle 
of the latter and dift'er very little from the cost of maDufacture of Indian goods to 
whl(".h theiT quality is distinctly luperior." 
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Paraphrased into plain English what the Tariff Board state as the basis of 
their recommendation which involved both cloth and yam is that Japanese 
people are able to undersell in India cloth of indigenous manufacture. 
That cannot be denied. The Board further state that this underselling 
is made possible by unfair competition: If that is so, according to the 
principles stated by the Honourable the Commerce Member this morning, 
and which are the right ones to adopt;, one fails to understand on what 
gronnd yarn alone is· going to be protected and cloth is exC'luded from 
protection. Speaking of yarn, Sir, I met a technical expert in Bombay 
and 1 shall state his opinion on the present su es ~o s of Government 
which are embodied in the draft Bill. That opinion has been foreshadowed 
in an excellent note which the Eve'ni'll.g N eW6 of Bombay published on the 
16th of August 1927. There it is shown by calculation-a very careful 
one ill figures-that. speaking of the 11 annas duty which the draft Bill 
provides for, and applying that! duty to yarn which is at the present moment 
sold at 20 annas per pound, which I understand becomes nearest the 428. 
eount, the percentage of duty works out as 2.5 per cent. which is really 
no protection. On yarIl whieh sells at present at 10 annas tbe propolled 
duty works ont at 10 per eent. 'l'hefigures are gh'en in greater detail 
there in a table to which T' shall invite the attcntion of the Commerce 
Member and it leads to the conclusion that as the price per· pound of yarn 
goes up nearer thirty annaR, the percentage of protection grows less and 
less, until when it reaches Rs. 1-14-0, it hecomes 5 per cent, which is no 
more than the present rate. In other words, for higher priced yarn, yarn 
of higher counts, the revised proposal of Government affords little protec-
tion. Now take that, Sir, with the suggestion made hy the Tariff Board. 
They say that it is these 428. and higher counts which require special pro-
tt'cl Jon and tlw Tariff Board in their desire to give it went the length of 
perpetl'ating what may be called an economic heresy, quoting the opinion 
of thl-! same body in their Report on Steel Protection, where they described 
" bounties" 8S an economic heresy. In the pr!lsent case, however, they 
perpetrated Fmch a heresy, bec8W1e they thought t.hat the needs of the 
occasion required it. Yet what does this Bill do? It gives those ,"cry 
eounts of yarn very little protection. Therefore, I find, Sir, in Western 
India there is a strong feeling that the present Bill is unable to afford the 
mill industry that protection which it requires, and I submit, Sir. that a8 
we have got a fairly large Committee on which her~ are member8 repre-
senting different schooLo; of thought, the whole questIOn ought to be kept 
open and we ought. to have liberty to consider the entire question which 
the Tariff' Board stated briefly, namely, whether the textile industry 
requires protection ; jf 80 to what extent, in what manner a!ld for what 
period. I submit', Sir, that this o ll~ be a fD:r more effectIve way, of 
finding out the proper remedy.for the dlse~se .whlch hR.'! now been admitted 
than to ask the Select Committee to conSIder a narro,",' cut-and..dry pro-
posal embodied in the measure befo!e. us. I submit, therefore: .that ~e 
Government should Accept the ",uggestJon of my Honourable frIend f:hr 

Victor Saslloon. 
The 'Bonour&ble Sir George ~1 : I shoul~ like. ~ir  !it the outset 

to say that, if in my speech in mO."lllg the mohon WhICh 18 ~efore  the 
ous~ at this moment, I strayed beY0!ld the bounds of ,,:hat waR s,trlctly 
within the limit of the Bill I regret It very mu~  and If I have, ill any 
way rendered more difficult your task, Mr. PreSIdent. of controlhng the 
debate, that would be 8 subject of ,'ery deep regret to me. I Jlope T 'Uay 
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be allowed to ~l  that that was no part of my intention. But what ~ 
felt was this. In the Bill we are proposing to take a certain course of 
action to carry out part of tbe object which the Tariff Board proposed 
to itself, and I thought I should be lacking in respect to this Houlle if I 
did not state in some detail the reasons why the Government of India 
were unable to accept the recommendations of either the majority or the 
minority. I think I am right in saying th8t these were the only recom-
mendations of the Tariff Board to which I referred, namely the recom-
mendation for the bounty on the spinning of the finer counts of yarn 
and the proposed differential duty on yarn imported from Japan. The 
others I left untouched altoKether. Usually, Sir, when the Mover is 
replying to the debate, he has to answer a series of arguments directed 
to showing that the House ought not to assent to the motion which he 
has placed before them. But during 'the course of the debate to-day, 
while I have heard a great many criticisms of Government-it is perhaps 
the common experience on such occaRions-most of them, I think I am right 
in saying, were not advanced as reasons why the House should reject 
the motion to refer the Bill to a Select Committee. On the other hand, 
a good many of them were arguments for referring the Bill to a Select 
Committec on the understanding that it would then be open to the 
Select Committee to take the coursc of action they likc. I shall come to 
them presently, but there are one or two other smaller points which I 
should like to dispose of first, and if I do not reply to-day to all the re-
quests for information or all the arguments which have been addressed 
to me by Members in various quarters of the House, perhaps they will 
understand that I am anxious that I should not on 8 second occasion 
stray beyond the scope of the Bill. Some of the queRtions for example,-
and here I was certainly to blame because I referred in my opening 
speech to the duty on artificial silk, and of course, anything said about 
that will come more properly into the discussion about the other Bill. 

Mr. Jayakar attributed to me a statement of opinion in my speech 
to-day which I certainly did not intend to give. I hope I am repeating 
eorrectly what he said. I understood that he believeH that J said tbat, 
if it could be proved that the cost of production was lower in some 
foreign country, that of itself was a sufficient reaRon for imposing a pro-
tective duty. May I ask if that ill the opinion he was attributing to me , 

Mr .•. B. Jayakar : I may not have properly heard the Honourable 
ltlemher, but J was under the impression in the eou1'He of his speecb, when 
~e ~ame to the middle of it, the Honourable the Commeree Member did say 
that if a case could be established by an i di ~ous industry that owing 
to unfair foreign competition leading to reduction of the cost of production, 
it was being undersold in this country, that woul<1 be a good ground for 
a ~lflim to protection, not neeeslfarily by a protective duty. 

The Honourable air George RaiDY: I am not quite sure to what 
passRge of Illy speech the Honourable Member refers. I have been 
endeavouring to find from my notes what may have been in his mind. It 
is possible this sentence : 
.•• Unfair competition i. competition against which indWitriea can ordinarily 

claIm to be laferuarded, whether that arile8 from the action ot foreign GoverDJDentir 
or nJaDufn.eturera, or, 88 in this case, from the restrictionl imposed by the law ot the 
• country itself." 



THE DmIAN TaIFF (COrTON YARN AMENDMENT) BILL. 3193 

I do not know whether that was the pallSage. However, that may be, if 
I did make HO very unguarded a statement aH the Honourable Member 
attributes to me, I mIDIt at 011ce take this opportunity of correcting it. I 
do not think I actually did make the statement attributed to me, but if I 
did, it is obvious that it required to be limited by the qualification that the 
foreign competition must be due to some Hpecial cause in the case of what 
is caUed safeguarding duties. When we talk about unfair com.petition 
there iH always some special ground alleged, such as dumping or bounties, 
or, as in this case, a difference of industa'ial conditions, when the industry 
in one country is subject to a restriction from which the industry in the 
other country is free. But I certainly never meant to commit myself to 
any general statement such as the Honourable Member thinks that I gave 
utterance to. The Honourable Mr. Jayakar also asked why, " since the con-
ditions as to foreign competition are precisely similar in respect of cloth 
and of yarn, do we propose a higher duty in the case of yarn and not in 
the case of cloth". Well, I find it difficult to believe that the Honourable 
Member does not understand the Government view on that question, 
though I quite realise that he does not approve of it or agree with it. The 
whole distinction is merely this. If the unfair advantage at present prices 
is 10 per cent. the existing duty on yarn is only 5 pcr cent., and therefore 
unless it is increased it does not safeguard the induHtry against unfair 
competition. but as the duty on piece-goods is 11 per cent. it a little morte 
than IIafeguards the industry. After all that is not a particularly obscure 
point. 
Then I will turn to somcthing that was said by Pandit Hirday :Nath 

Kunzru. He attibuted to the Government of India a somewhat docile 
adherence to the dicta of Mr. Noyce, the President of the Tariff Board. 
I can only say, if he was right in attributing this e'Urious docility to tho 
Go ~r me  of India, there would have been no Bill before the House 
to-day, because Mr. Noyce's finding ~as .that the disad"antage to the 
Indian mills was only 4 per cent. WhICh IS alreldy covered by the 5 per 
cent. fluty, lind in these circumstances it. is absurd, if I may say so, to say 
that in all matters we have been following Mr. Noyce, because in this rather 
important matter the opinion of t:he Government of India was not with 
him but wit.h t.he ma.iority. 

Pandit Birclay Math Kunzru: May r remind the Honourable Mem-
ber that the disadvantage was 4 per cent. without taking into account the 
return on capital. 

The Honourable Sir George Rainy : Exactly. He said that the 
return on capital ought not to be taken into account. 

PancUt Birday Math Kunzru : He said it could not be 8Ccurlttely 
cal<mlated. 
The Honourable Sir George :Rainy : The Government of India said 

that it ought to be taken into account. I think it is sufficiently obvious 
that the Government of India cannot fairly be charged with taking all 
their opinions from Mr. Noyce. '. .. . 
I come now to the point that was raIsed by SIr Vlctor Sassoon and WhICh 

was referred to again and again by several of the subsequent speakers. 
Perhaps my Honourable friend Mr. Ja!akar put it most clearly. He 
said that he intended to vote for the motion to refer the Bill to the Select 
ommi ~e in the hope Ithat it would be open to the Select Committee to 
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examine the whole question as to what extent and  in what manner the 
cotton· textile industry should be protected. Well, I find it difficult to 
see how the particular motion which I have moved can possibly be eOD-
strued in such a very wide sense. I know that an appeal is made to the 
precedent of what took place at the time the Steel Industry (Protection) 
Bill was before this Assembly in Delhi. On that occasion Sir Charles 
Innes in winding up his speech when he moved thc reference to a Select 
Committee said : 

" All I aak the HOUle to-day ia to aCl'ept the principle that further protection ill 
re~l ire l  everything else to be left to thc Seleet Committee." 

The Bill, which Sir Charles Innes was dealing with on that occasion, was a 
Bill •• to provide for the continuance of protection to the steel industry in 
British India ", that is to say, it was a Bill with a pretty wide scope. 
Now, when I moved my m{)tion this morning I drew attention at the 
very outset to the fact that the scope of this Bill was limited, and that 
it had a single object, namely, the safeguarding of the manufacture of 
yarn in British India. I expressly said that it was not a Bill for the 
grant of protection in the general sense even to the manufacturer of 
yarn. Therefore, I should find the greatest difficulty in agreeing to what 
waH suggested by Sir Victor Sasso on and was supported by other 
speakel'R. I cannot see how a motion to refer this Bill to a Select Com-
mittee can be construed as authority to investigate all the questions 
which arise in connection with the Tariff Board's Report. To come a 
little more closely to the point, Mr. President, the first submission I would 
make is this, that the Bill is a Bill to safeguard the manufacture of cotton 
yarn. Well, it seems to me quite clear that that limits the scope of the 
Bill to yarn only, and questions connected with piece-goods are beyond 
its scope. In the second place, the object of the Bill, ali it is put in the 
Preamble, is to safeguard the cotton textile industry in British 
India against ompe i i~ in cotton yam produced under industrial 
conditions which enable such yarn to be produced at a cost below that at 
which it can be produced in British India. That is to say, it is quite a 
definite reference to safeguarding as opposed to the rather wider term 
•• protection ". .And in the third place, the Bill is a Bill to amend t.he 
Indian Tariff Act and does not purport to have any wider object. Now 
in the case of th·e original Steel Bill there was a provision for the grant 
d bounties. But the section empowering the G<Jvernment of India to 
grant these bountieH was not proposed to be inserted as an amendment 
.in the ImJian Tariff Act. The Indian Tariff Act is itself limited to provi-
.. ions dealing with the levy of duties of customs on goods imported or 
exported by sea, and to provide for the levy of duties on goods imported 
. into or eXP<Jrted from British India by land. Hitherto there has becn 
no question of including in the Tariff Act any bounties or subsidies and 
therefore, in view of the fact that this Bill is a Bill to amend the ~dia  
Tariff Act, I would submit, Mr. President, that any question of a bounty 
seheme is outside the IoIcope of the Bill. Apart from that, and to put it 
on broader grounds, I am asking the House to affirm, in voting for the 
Select Committee, that it is expedient to safeguard the cotton textile 
industry in British India against competition in cotton yarn produced 
under certain i dUl~ rial conditions. I am limiting my !'equest to that. I 
therefore propose to put it in this way, that the prineiple I ask the House 
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to affirm is that the manufacture of cotton yarn should be safeguarde.d 
and that it should be safeguarded by means of a duty. 'That follows at 
once from the fact that the Bill ill a Bill to amend the Indian Tariff Act. 
I regret, therefore, that I am quite unable to accept the suggestion which 
was made by the Honourable Sir Vietor Sassoon that the whole question 
of protection to the Indian textile industry should be regarded as open 
before the SeleBt. Committee. . 

• 

(At this stage Pandit Madan Mohan Malaviya rose in his place.) 

Mr. Prelident : The Honourable Member is not entitled to make any 
speech at this stage. 

Pandit Madan Mohan IIalaviya (Allahabad and Jhansi Divisions : 
Non-Muhammadan Rural) :  I submit, Sir, that ....... . 

. Mr. President: Order, order. The Honourable Member in charge 
of the Bill has replied and, therefore, the debate on the motion is con-
clUded. 

Pandit :Madan Mohan IIalaviya : Would you, Sir, allow me to make 
one point. I submit, Sir, that on. an occallion like this, when the Govern-
ment Member replies to a specific 'request put forward by several Members 
of the House negativing the request, Members of this House should be per-
mitted to have an opportlmity of answering ..... . 

Mr. President: Order, order. The Standing Orders and the Rules 
are against the contention of the Honourable Member. 

The question is : 
" Thnt the Bill further to amend the Indian Tarilf Act, 1894, in order to safe-

guard the manufacture of cotton yarn in British Indio. be referred to :I Select Oom· 
mittee conllisting of Maulvi Muhammad Yakub, Mr. R. K. Shnnmukhnm Chetty, Bit: 
Yil'tor Bassoon, Sir PUlIIhotamdas Thakurdas, Mr. W. R. Lamb, Dr. A. Suhrawardy. 
Diwun Chamau Lall, Mr. N. M. Joshi, Raja Ghazanfar Ali Khan, Mr. Duraiswami 
Aiynngar, Mr. Jumnadas M. Mehta, Mr. S. C. Mitra, Pundit Ilirday Nath KUllzru, 

l ~hi lawar Saran, Mr. M. R. Jayakur and the Mover, and that the number of Mem-
bers whORe IlreRence shall be necessary to constitute 11 meoting of the Committee be 
five and that tile Conlmittee be instructed to report on or bE'fore the 31lt AU~U8  

1927." 

The motion was adopted. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, 
the 23rd August, 1927 . 
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